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Tuesday, February 21, 1978/Phalguna
2, 1899 (Saka)

————

The Lok Sabha met at Eleven of the
Clock,

[MR. SPEAKER in the Chair]
RE, BUSINESS OF TIi¥ HOUSE

MR, SPEAKER: I have to iuform
the House that I have made a change
in the order of busines, i¢ . taken
up today. The item regarcing pre-
senfation of Railway Budget will be
taken up before the itemn regarding
Calling Attention an? Nctices vader
Rule 377.

U% WAl ALE4 : WETA AEET,

&9 oF Ao fqa7 o2 ¢ T3 A =T+
FEAT AEA F ) (SU4HTR)

O QF WAL AXW : IAH F
afqafudy & = srfaa T ST A
sfqezr & arg &1 fawae fEar @,
S T W A At gEr =fzo
(suaar)

OF WA WA qITE AT TG
| TG A0, A7 34 W AT wisrEY
F Aqw@a qar g ! (suaaw)

MR, SPEAKER: I have hcurd you,
Please give an appropriata 'otive
under Rule 184. I will piace il he-
fore the Business Advisory Cominitlee
this afternoon  (Interruptions) I
will give you an opportunity to
discuss this. (Interruptions) I con-
sider this a very serious matter.
Please hear me (Interruptitns) Will
you kindly hear me? I corsider this

3560 LS—1

; 2
a very serious matter. I am trying to
give you time tomorrow jiself fer dis-
cussion, Please give a notice under
Rule 184. I will try to give you time
for discussion tomorrow itself. I con-
sider this a very important matter.

st waT siw e (faeeft w@T)
WETH WEIET, GCHIL F OF AAF q19
forg a<@ & =qagIT fwar w47 § SEwT
foraetr w27 faar oma, ST wr=\T NI |
T SAS(E TH AT & g9 F0F F
Fg A 7 fora agg 1 @A fFar 3%
I YT F1F W FTA g0 (SwFw™)
q sgar fa dee ws R woewa
@S T T FIA FL |

MR. SPEAKER: Please hear the
Leader of the Opposition

SHRI YESHWANTRAO CHAVAN
(Satara): I is a serious matter,...
(Interruptions) Our Congress Party
had nothing to do with it and I should
like to make it clear on this occasion
itself.

SHRI KANWAR LAL GUPTA: Let
us have an enquiry into that matter.

SHRI K. GOPAL (Karur): We are
prepared to have an enquiry. If you
have an enquiry, it wiil expose the
RSS.

SHRI A. BALA PAJANOR (Pondi-
cherry): On behalf of the All india
Anna DMK, we take serious notice of
this. I am happy that you uilso are
taking serious notice of it. I wish that
thig discussion is taken up immediate-
ly. with your permission. The Leader
of the Congress Party has categorical-
ly stated that his party had nothing
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to do with it. If this type of thing is
allowed to continue, tomorrow I am
afraid they may even wash Parliament.
The entire country is agitated and the
whole thing will flare up like anything.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): What has been done is a
cognisable offence under the "Intauch-
abilities Act. Therefore, let the Heme
Minister be requested to make u state-
ment on the floor of the House and
then we should have a discussion.

SHRI KANWAR LAL CUPTA: Let
there be a discussion after the stale-
ment of the hon. Home Minister....
(Interruptions)

MR. SPEAKER: Please resume your
seals now. I have aiready assured
you that I shall fry to give time to.
morrow for a discussion. But T must
consult the Business Advisory Com-
mittee; there will be no difficulty about
that, I hopa. I would also request the
hon. Minister to be here tomorrow; but
1 do not know whether the hon. Home
Minister will “e available tomorrow.
If he is not available tomorrow, [ will
have it on the 23rd..(Interruptions).
If you do not want the Home Min:ster,
wa can have it tomorrow itself; I have
no obijection.

SHRI JYOTIRMOY BOSU: The Home
Minister should make a statement to-
day, appraising the House of Lhe cor-
rect situation, Then you can tluke a
decision in the matter and discuss it.

MR. SPEAKER: We have had ezough
now.

SHRI CHITTA BASU (Barasat): Our
position is that the Home Minister
should make a statement and the 1'. use
shouid discuss the maiter. Without
the statement of the Government it is
not possible for us to take part in the
discussion.

May I have your atten..on gir?

MR. SPEAKER: How cap I hear
you?

(Interruptions)

SHRI CHITTA BASU: My point is
that the Home Minister should make
a statement.

(Interruptions)
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Wt farrrean wegfaar (wdw
AMT) : AT T F HET T AW B

T} fr ga OF o F e R

QM £ ST B LT Y qFAT G |
fee gt &9 o1 grefgay ¥ g 47
&Y Y wFar ? @i 59 AMA WY
qea frar ST | (zu;m)

Hl WA g WM (IIA)
3@ A% FT AFT WS IN H FRFC
qqr gwi & 1 (sT1aWA)

MR SPEAKER: I have assured you
that I will find time f-r discussion
tomorrow. I will alsy reyvezt the
Home Minister to be present, There-

fore, kindly give notice under Rule
184,

SHR]I CHITTA BASU: IIa, I re-
guest you.

MR. SPEAKER: No more. Mr,
Kanwar Lal Gupta.

(Tnterruptions)

MR. SPEAKER: Mr. Bagri, we
have had enough discission,

(Interruptions)

st wArm wagl (F777) 2 73U
sqqeTt & T4 & 1. . . (3TIa)

& AAAE AT : B4 TE¥ a%
garmi wxq ©OF A% fAq feaar qaa
faar st 7

ot RATH AETGY : AqT WA,
o fraz T8 g i | e garea
®T QAT Ay FIA § AT JTA
faar s wfEC | qg W agl w4t
A @Y ¢ I I U F gfasst &1
AT & T TF TTEA T §4% faaac
wifgg | @g AR FH T |
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DR. SUSHILA NAYAR ‘Jhansi):
This is not the tmme for it It is a
new procedure he has started. Dur-
ing question hour, nothiang élsc can
be taken up. Please do nct allow
such things.

MR, SPEAKER: Wha* do you want
me to do? Mr. Bagri I have already
assureq vou that I will find time to-
MOrrow,

(Interruptions)

DR. SUSHILA NAYAR: This is a
wrong methodology. These matters
should come after the Question Hour.

ot 7 TW qETE ;W o faOT
T A9 GHTET T [ F1 qga q97
¥ IB1¥ @ & A g uF afvac g4
21 9 gz Iw3 § f§ gurgT w0
|IrA UF q¢T AART FI § A N
FIra F1 LY AHGAT F g VAT G
srar aifgy | AT WIS T AT
S oY 2y fEArE I FE gEd
g | Fg St oF AfTarg § TOAT EH
grear g 1 # =mgan g fF ww wAw
gar 3 ff w= f4m 999 A0 A
AT |

WRAI. ANSWERS TO QUESTIONS

Appuintment of New Chief Justice of
India

*1. SHRI KANWAR LAL GUPTA:
SHRI D. B. CHANDRA
GOWDA:

T
Will the. Minister of LAW, JUSTICE
AND COMPANY AFFAIRS
be pleased to. state:

_ (a) whuther it is a fact that there
18 a controversy, as reported in the
Press on the appointment of new
l}lef Justice of India;

(b) when is Government appointing
‘the new Chiet Justice of India; and

PHALGUNA 2, 1899 (SAKA)
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‘(c) what principles are weighing
with the (lovernment for such appoint=
ment? .

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) to
(c) There was some controversy on
the appointment of the new Chief
Justice of India. Government have
since announced the appointment of
Shri Justice Y, V. Chandrachud, the
seniormost puisne Judge of the Sup-
reme Court, as Chief Justice of India
with effect from 22nd February, 1978.
In view of the controversy that had
arisen, the Government decided to
make the appointment after consult-
ing the Judges of the Supreme Court
and the Chief Justices of the High
Courts.

ot ®aX W™ N A w9 ¥ iy
WZ9T ¥ UATEEHZ gWT § WY WUA
femmr & ot srsfewr @ f5 & sawr
doww € 41 T FE wMiw QA
v aeE & wT | e rEd A #
ez oY gow 7 o faguem & s
gErEEde & § & IEwy g "rar
g1 dfws & og Wy s W g
HUTH M & §7 § g€ 1€ & A1 Flhoaor
¥ ot srorde fear 91 WX S® @wa
A FE A IAET WA TA H& AV
srordie faar AR Y fgrgsa™ #1 Sivar
Y v F fedg ar sk s #§ &
7% %g awar g fw vawd frow sfagos
5T T oY [T ITHT Foig & g faar ww
ar FqT Ag AN A § 7 ghw I
¥ oIT IFAT HET T g WG A9 &
fe sar w1 sara W faar SfEw saar
qret & sft wwagz 1 oomw fwwm g
gafar & a4 #gew & Q@ w©ar
g fis wifeww 124 o & aX § ag
g o9mm F fe ag AT § A1 sifeEg
N AN F AR TR @ @ F
wfers 359 & A & &WT & G0 w7
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F % oim w1 ¥ ooz faar
fF T o anw N A @ wwar
WX ST I FAAE owdT 4T,
TR A e oW @ W@ § 7 124
Y 3 § Iy AR BT 7T wF F fw
Tt ag et wrgar der 7 & W%
T AW &1 9 @i 7 F T Q@
WX A TR & AT &H T &, 3 Al
FIR A gER A AN G §?

SHRI SHANTI BHUSHAN: The
hon, member has raisad {wp aspects
of the question. Firstly, akout the
decision which had bez.a given in re-
latiop, to the Presidential Order under
article 359 suspending the enforce-
ment of certain fundame'ital rghts he
hag posed the question whether the
govermment js thinkinz of doirg
something in the matter so that in
future the rights to life or liberty
may not be capablg of suspension, I
em glad tg inform the hon. in2mber
that the government is already en-
gaged in task, In fact thery is a dis-
tinct proposal to amend article 359 by
incorporating therein that so far as
the fundamental right under article
21 is concerned, which gives the right
to life or liberty, that shall not be
capable of suspension under 2ny cir-
cumstances ynder any kind of emer-
gency. I am happy to say that the
government jg confidert with the sup-
port of all sections of the House to
include it in the next Bill for concti-
tutional amendment. The other as-
pect relates to the manner of appoint-
ment of judges of the Supreme Court
including the Chief Jus'icz At pre-
sent, article 124, as it stands, permits
consultation with Judzges of the Sup-
reme Court and Judges of High
Courts, Various sugges‘ions haj been
made as to whether gome other
method of selecting and appointing a
Judge of the Supreme Court or the
Chief Justice should be evolved. The
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matter has been referred to the Law
Commission, which is engaged ip that
task. When the Law Commission's
report jg available, the government
would apply its mind to the question,
Of course, it will reguire a constitu=
tional amendment ani the matter
can be discussed at that stake.

sl ®aT W T & WA OF F30-
Fdf S o fow ¥ a3 @y qfee o -
¥ fro wrren G oY ¥ 1 gl AR
¥ @ wwide feur qr IEw) % A7
I dr | F wwwar § 5 w2 g
MgE A% wieew g9 & & T8 T
A A W FAA F N wrow A 9
@ IHT gefi=Ee T STfEy 9t |
rafee &Y deww fear 1 =
O IARI AT AT W E AT G G
sfeeq WY T @wd & A AW AT
7g & fo 9@ sordie ¥ oF afeew @wr 7
& tar arifaw w7 fmafre sz
fear fwasd arv & g T zrpE” |
fara a1 fF g7 87 SWg 9T RAfEs
T ATed, 3T F F FA H, gL UF -
wgT ¥ HIT 7 weq ¥ wfezw @wr Fv
fesgz ¥ Ay WA £ fF 9.7 gar -
FT AT A 2 HF, a7 GA FE T a¥
srzw fafree e w1 oF far a0
< #19 foar, afes o= S g F
faers s frar | sfew s=9s 1
I 8T qF A6 AT @ AT I
sga v Nfae &, & s st
A A FQ@T, T HAT AEET T I
faare w1 5 S omft & g ow
FAFEC-EA-AG frgeT o sy wr &
& arer & SaTET AE @A € A qY
FT W9 §@ a1 93 fae w6t fe W
Wt s ofeew 3 a0 & wmEr 7 @7
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¥ FEa w4 ¢ fe S W
% afeza ¥ v g w1 & o5
BT AT AT Ot ! = ag
o1 a1 fF {waet s s a9,
1 F1¢ T FT ARAT qIWT AT AT
g, a1 oY W HF fod ama o ?
T ITH WHA WA T I09 Fa¥ odF ?

SHRI SHANTI BHUSHAN: Sir,
one aspect of the matter which has
been raised by the hon, Member is
in regard to the tenure of Chief
Justice. The Law Commissicn presid-
cd over by Mr. Setalvad, the then
Attorney-General, in its report which
‘was given long time Yack accepted
that the Chief Justice shoulq not be
"for a short period and in fact, they
had said that the term should be 5 10
7 years, There mav b2 cifferent
opinions op that questiza.  [lut sn fat
as the Constitutiop is ccncerned, it
provides for an age of retirement,
ie, 65 years, and therefore,
whatever may happen to be the tcerm,
ihe retirement age should be 65,

The other matter which has becn
raised is jn regard to the nature of
consultation with the Judges of the
Supreme Court and the Chief Justices
of the High Courts. I am glad to say,

~the consultation was decided upon in
Jview of the fact that understandably
a controversy had beepn raised and
since that controversy had been rais-
ed, the very controversy was placed
before the Judges of the Supreme
Court and the Chief Justices of the
High Courts, Their attention was
drawn to the controversy and they
were asked to give their view as to

what woulg be the pnroper thing to .

be done in the matter and they gave
their views.

SHRI NARENDRA P, NATHWANT:
1t ig saig that in consultation, the
nature of controversv was brought to
Ythe notice of the Judges. But may I
know whether the Government had
poitned out any other alternative
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which might be given effect to? I
want to know if Government had any
other alternative.

MR. SPEAKER; At present none,
The Government has no other alter-
native, '

SHRI NARENDRA P. NATHWANI:
At the time of consultation or before
consulting them, did they say there
was some other alternative?

SHRI SHANTI BHUSHAN: The
Governtment did not put forward any
viewg of its own. The Government
only put the controversy which has
been raised before the Judges of the
Supreme Court and the Chief Justices
of the High Courts and wauted their
views to help the Government in
arriving at a decision.

MR, SPEAKER: Now,
No. 3,

Question

SHRI HITENDRA DESAIL Sir, our
names gre there.

MR, SPEAKER: Only Mr, Chandre
Gowda’s name js there.

SHRI HITENDRA DESAI: No, no.
Our names are there. We have been
intimated also, ' Wa have beep inti-
mated by the Secretary. Shall I send
the letter. The letter jg with me, My
hiame is clubbed in this question,

MR. SPEAKER: There can be only
two names elubbed, under our rules.
1 do not know what the officers have
done. Under the rules ....

SHRI HITENDRA DESAI: I have
got g letter from the Secretarial,
Shall 1 read that letter?

(Interruptions)

MR. SPEAKER: What is the ques-
tion that you wanted to ask?

SHRI HITENDRA DESAI: Was
Government guided mainly by the
principle of seniority (Interruptions);
and was the opinion of the Chief Jus-
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tices and of the Judges of the Sup-
reme Court unanimous, or was there
any difference?

SHRI SHANTI BHUSHAN: Now
Sir, gbout the controversy which had
been raised and which had also figur-
ed in the Press—attention of the
Judges of the Supreme Court and of
Chief Justices of the High Courts was
drawn to that controversy; and they
were gsked for their viewg in the
matter, as to what they would advise
Government to do; the entire matter
wag before the Chief Justices and of
Judges of the Supreme Court. They
were free to give any view, as to what
woulq be appropriate for the Govern-
ment to do in the circumstances. The
other part of the question which has
been raised is, as to whether the view
was unanimous, I am happy to say
that there was an almost unanimity
in th, matter; the overwhelming, I
repeat overwhelming, consensus which
emerged from this consultation was
that the seniormost judge of the
Supreme Court should be appointed
Chief Justice.

(Interruptions)

MR, SPEAKER: Now, Mr. Vijay
Kumar Malhotra is not there, Mr.
Mallanna

AN HON: MEMBER: Mr. Malhotra
is there, Sir.

SHRI JYOTIRMOY BOSU: On what
question are you, Sir.

MR. SPEAKER: I am on question
No, 1.

SHRI JYOTIRMOY BOSU: On ques-
tion 1, we see two names. I am on a
point of order,

PROF. P. G. MAVALANKAR: This
is an extraordinary procedure that
yvou are adopting Only 2 nameg are
printed. Are you having innovations?
(Interruptions).

FEBRUARY 21, 1978

Oral Answers 12

SHRI DHIRENDRANATH BASU:
The questiop is whether there was
unanimity whether it was 75 per cent
or 80 per cent....

MR. SPEAKER: I have not called
you. There has been some mistake in
my office. The office has intimated to
them that their names are there, It
wag wholly wrong on the part of the
office to have done it. To select sup-
plementaries is my right; not my
officer’s right. I am sorry for that.
Any way, now that it has been done,
I am allowing them,

’ﬂﬁﬁ‘?wn@ﬂ:ﬁ' Tg
staa g § R wEee & QR
fom i & g s=Tw w1 sanfer
gEA 3@ a® ¥ fom fim, w17 S
¥ Ugt ¥ gEXAT AT, SAET QA
fedaefez v, a1 fs= i 1 -
I F R SR wfeT oW
2 T A ¥ FWAT @, I QI A
aTEe &1 & Afw [ W g 7
Fq7 fa=re faam & ?

TR ¥ 39 faug & wew & &
gemg-afraw fear ag @ gw T o &,
qx & SeT sTgan g i wadde & v
qifedy Fare oY oY TIANT T FU
argar ¢ fomy fomr it &1 oweiY
& &y ger fear v v a1 59 &
wg sarefaat gd of S afagla
& o fom AWt F1 oASeT § wrer
qEFTAT TAT, SAET T FIAST ag A
gear S ?

SHRI SHANTI BHUSHAN: There
were two Additional Judges; one in
the Delhi High Court who, during
the period of Emergency, was not
confirmed. His term wag not extend-
ed; and he was reverted 1o the
subordinate judiciary. Government
has already appointed him a Judge ;
of the Delhi High Court again—I am
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happy to say this. Thea Sir, there
was another Additional Judge in the
B?mbay High Court Mr Justice Lalit.
His term was glso not extended sad
he ceaseq to be a Judg:. Government
decided; Government cupns to the
conclusion that there was n, proper
reason not to have eonirmed him or
not to have continued him as a Judge
Therefore, he was sounde; but he
was ot prepared to oo re-aopointed
as a Judge of the High Court. There-
fore, the matter wag drorped,

ot faww gt wegr : wew
weiEm, #9 ug gqer av fa o1 s@w
wifimre ¥, fo-a agt ¥ go7 fear wan
ar, SARI@T afuw w1 & @R d
AN  wAT FO AT & 7

SHRI SHANII  BIIUSLHIAN: Al
those why were Ssenior, haye alreuady
attained the age of 65; and, therefore,
the question of appointing them to
the Supreme Court da.g not arise.

FROF. P, G. MAVALANKAR: Sir,
may I seek your guidance on one very
imzorta’at point? Yoy have already
sai ; that the Ooffice has made a mis-
take, you are sorry for it and so you
are going to allow it, The practice
so far has been that, if a question has
been put by more than two Members
on the same subject, if it iS an Un-
starred Question, then more than, two
names are clubbed. But, so far as Star-
red Question are concerned, as far as
my knowledge goes, the practice in
this House has been that even if tuere
Bre more than iwo names, only two
names are clubbed. Now,K Suppose,
Sir, there are more than twg names
for a Starred question, what is the
practice for deciding the two names?
Wil it be the first twp who have
given notice, or ballot, or the Lok
Sabha Secretariat and you Mr. Spea-
ker will pick up any twp they wouid
like? Will it be the first two, or bal-
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lot or at the discretion of the' Chair?

MR. SPEAKER: These are all well-
settleq matters. If on the samg or
identical wmatter notices are received
from more than two members, the
first two nameg are determined ac-
cording to the date and time of re-
ceipt of notice. As far as possible, the
Speaker will try to give to other
members opportunity to put ques-
tions, if he feels that the question
has not been fully answered; not
otherwise.

SHRI VAYALAR RAVI: The hon,
Minister wag explaining the proce-
dure he has adopted of wide consu:-
tation. It has beea reported in the
newspapers that the Working Com-
mittee of the Janata Party in Banga-
lore discussed the matter and that
there was political disagreement on
the appointment of My, Chandrachud.
Sir, you have resigned the post of
Supreme Court Judge on the princi-
ple of seniority, not on the question
of cgasultation, All the three Judges
resigned at that time on the question
of seniority and not on the question
of wider consultation. Now there is
political disagreement, some asper-
sions are cast and controversy is
created by discussing it in the Janata
Party executive. So, thig Govern-
meat has politicalised the whole thing,
May I know from the hon. Minister
whether in future at least, the ap-
pointments to the Supreme Court and
the High Courts will not be made cn
the basis of political consideration or
your agreement on the subject but on
the basig of seniority.

SHRI SHANTI BHUSHAN: The
present appointment has been made
in accordance with the provisions of
the Constitution, which permits con-
sultation with the Judges of the
Supreme Court and High Courts. In
future also the Government propose
to make appointments only in accor-
dance with the constitutional provi-
sions.
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Nationalisation of Forelgn Drugs
Companies

*3, SHRI TRIDIB CHAUDHURIL
SH1lI HARGOVIND VERMA:

Will the Minister of PETROLEUM
AND CIlIEMICALS AND FERTILI-
be pleaseq to state:

(a) whether the attention of Gov-
ernment jias been drawn to a news
item published in the ‘Business
Standard’ of Calcutta on January 24,
1978 to the effect that Government
have com« to a firm view that there
would be no nationalisation of foreign
drug companies as recommended by
the Hathi Committee and FERA
curbs with regard to dilution of
foreign cquity holdings would not
apply to ‘hese companies;

(b) if so, their reaction to the news
item; and

(¢) whether Government have fina-
lised their consideration of the Hathi
Committee Report and come to any
final decision about its recommenda-
tions?

Wifeaa aar wwma Wik IETw
AT ¥ T W (st s faw) ¢
(%) s, &1

(@) 4« (7). grit sf=fa
#1 g faefor gowe % gfg
faroew & 2R =7 o< e gfae
favig &7 &1 F9mEAT 8 )

ot goivfarg aAt : gy afafa &
Y fediE urg 2, Sy ¥ weda awm-
T A EH A AT AT g &
S 7T F g A Frgar § fw g
g A 1 gfufa ard 9, ar oz
T FET F WIT QL FW s,
ar ag ®1¢ g gfafa @91 557 o) ez
¥ AT FCF T F AR A
B ek ¢ i i
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it wavee faw : gt gfafa
fee #fade & faadm &
# 7 gmmar fw w1 o gfwfr =
# fog qwd areft | 97 3g @AW
F faaz & faarod= 91, @1 5@
acs & un  Suatafa aarf af o o
39 37 gfafa ¥ oY g% a@ ¥ feim
& foar &, wf< 99 %) ford aur fafg
g1 #fade & wwA & )

it gentfan wat : Far wat wgRT
T IIW FT w2 w4 w7 7w -
wor fadely s=xfaal &1 g gmr ar
AT owrg FY Y geIfRar E 4 I00F
wwifay 7 sf 73 [t ?

it v faw : werw wgeT,
A gz 78 ag f& wedlawn ag g
faguit wofagi &1 av gmr | wIEy

9

T § ag =@ AT W@

SHRT! JYOTIRMOY BOSU: Sir, the
Hathi Committee Rogort on p, 96
clearly states:

“The multi-national units gpera-
ting in India produce enly a small
fraction of bulk drugs. The main
thrust of the multi-national units
continues to be towards capitalising
on drug formulationg and non-drug
items, like, cosmetics and luxury
goods. ...The permission letters and
COB licences have further helped
these units tp build enormous assets
which are completely out of pro-
portion to their invesiments.. |

The selective attitude: o»f multi-
mationals even in the fields of re-
search development are dictated al-
most entirely by their philosophy of
global trade,

We are convinced that their con-
tinued presence in this country is a
powerful damper on the challenge
of our achieving the technological
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goals of self sufficiency and seif re-
liance.

Basic drugs are prcduced in the
Indiga sector including the public
sector to the extent of about 80
per cent in tonnage terms and this
demonstrates effectively the com-
petence that has already been ac-
hieved in indigenous technical skills,

Continued presence jn thig coun-
try of the highly prafit motivated
multi-national sector cap but pro-
mote only the business interest of
this sector. Their presence in India
as a part of their global effort to
capitalise on human sufiering jn an
organised manner 'must, therefore,
cease as early as possible,

We, therefore, strongly reco::meng
that the multi-nationa] units in the
field of drugs and pharmaceuticals
should be taken over by Gcvern-
ment and managed by the proposed
National Drug Authority.’

.n the context of this specific and
clear pointer and a recommendation of
the Hathi Committee, how is it that
the Government has not nationalised
or taken over the foreign drug houses
in the country? I want , specific
answer to this,

st wavaT faw ;. gemer  wElEw,
8y g 5 g & faarode
gt FaEr ) i & o @z &
s faorr 37 ST TET # )

SHRI JYOTIRMOY BOSU: On a

SHRI JYOTIRMOY BOSU: I do not
beat about the bush, I have gurted
the Hathi Comsenittee’s Report.

MR. SPEAKER: He says, it is still
under consideration.

SHRI JYOTIRMOY BOSU: It was
subunitted to the Government in April,
1875,

MR. SPEAKER: You cap censure

.them for that,

ot wiw gww @eit o F= aET
73 wAwa &7 & fF @7 75 & gnfr
TR Y fea mi gi ¢, mmaw 97 O
fasit wa 731 § AT AW &1 FA
€747 g7 I eI AMAA FIOAGT F
ARE R E AR EED I R i
AMIAEANT . ATT 4 AT T FET
T A1 & & afeT oF Ifwfz aamm
fr zrdt F92Y 7 79E 9T 7Y FT TF
fA<T FT A7 HT* F47 T 7N TAAT
Ty FEAfAgl T ATEAEFO F AT
fzorr & o #1 faare @ ur 7€ 7

ot wAvEx frey o 99 g gy aar
faar sreqa wgiza, % g9 7T Az =T
faarz #3271

Wt W S &E ;o agd SRt
AT FARE ! M5 ¥ XA @E
f& agg s faix fear smoan)
|7 75 § GTHIT FT JgT Ja@ ATQT §
fe aga oo fa=r &40

point of order, This Report was sub-
mitteg to the Government in April,
1975. How many more years do the_y
want?

PROF, P, G. MAVALANKAR: Mr,
Janeshwar Mishra, the Minister of
State, might perhaps recall that his
senior colleague, Shri Bahuguna, in

st e firm @ grdt FRE A the very last session of Parliament,

famrfor 9T T ﬁﬁ 7 ®T I 4 that is, in December, 1_9771, very ernc;
qTAT qe fawTfar & phatically and categorically assure

L ?1' fEfH 3 bl this House that the matter regarding

e frar ﬁ’ I\ T S fa=rT 81 W/ the Hathi Ccmmittee’s recommenda-

4 tions was absolutely on the table of
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the Cabinet, that jt was very hot and
that, any minute, the decision would
be taken, Therefore, he cannot give
the iaformation to the House in this
way. I want to know what are Lhe
factorg responsible between the date
of Shri Bahuguna's answer and today,
although more than two months have
passed, which have delayed the Cabi-
net Sub-Committep and the Cabinet
in coming to a decision which I should
have thought for the Janata Party was
clear gnd categorical, namely  the na-
tionalisation of foreign drug houses.
There is a tremendous thrust gn and
a deep drain of. the resources of our
country. When Mr, Janeshwar Mishry
was on the Opposition Benches, he
used to shout loudly about it. There-
fore I want to know what are the
concrete and specific factors or obs-
tacles or hindrances which are weigh-
ing with the Government to come to
a decision this way or that way.

s faw ¢ Iad A€ mren-
w7 & | St Y qg¥ &Y qen f
ifede Y AT ¥ uE gu-afafa &=
& 7€ oY foamd sreow a9 ST O
N ¥ quT wEEm WY, agm W
-ﬂ-q?ot{qow‘aﬁmrﬂﬁﬂ'ﬁ‘ﬁrﬁﬁ'ﬂ'
gee ¥—3Iq FAS ¥ gwAr P
darT w3 ot & S & Afawe & oarAw
faere & fou @z @ ) HawAan §
ag FT wverar ¥ @ W@r

ft weme 9 ¢ TErE Wi,
gy afafa &Y fod & ak 7 7w
FT ZAWT 4 WA @7 & fF ooy
¥ foig fear smoam ) & wod AT
¥ FAT A AT A qIHET FEAT /R
g @1 s s g fE o o
wrerw & f qamd & faww # Jaw qard
Y a<Y STy @, FE FT AW F=T
wrar § A gy afafa & fewifar «t
¢ f za€ 1 S=feF v ar Trfge—
¥ awrg ¥ gL A wrf faviw fear
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& ar Y ? wora @ et Y STy Y
¥ 5 ox zard O e ot § W
AT AW SO ¥ gror FA oy &
Tt 7 fepem & wwAt & @
WY & I g F I el g qd)
FIE JgF a1 &77 oY qF I
&t 9wt &1 grdY wfufe ¥ frwfar
¥ & i zarE F7 Safer T g wifew
W g fawifar &1 @ &7 & fag
9N W 4T § wreraa faar w@n
W R =Y § o faar s o
WIS TATH GIEGT FY T56T & | (LT
T &= wrafga faar war & garg
N B TgT AN & A T EER
TATE & JAFCF A7 @ & e 7 foy
& fog dme g7

Nt wrvere fas &3 e & qamEr
f grdt FaY & ardy famfiwit & Ay
# yiear & fare Ay @y 2

MR. SPEAKER: Next question.

SHRIMATI CHANDRAVATI: This
is 3 very imnortant question.

MR. SPEAKER: Next question.

Doubling of Bongaon-Sealdah Section
of Eastern Railway

*4. SHRI CHITTA BASU: Wil the
Minister of RAILWAYS be pleascd
to state

(a) at what stage doeg the project
of doubling the Bongaon-Sealdzh Sec-
tion of the Eastern Railway rest now;

(b) whether it has been included
in the Annual Plan for the year 1976-
79; and

(c) if not, the reasons thereof?
THE MINISTER OF RAILWAYS

(PROF. MADHU DANDAVATE): (a)
The survey conducted for doubling of
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the section has revealed that this pro-
ject, costing more than Rs. 10 crores is
unremunerative, This work can
therefore, be taken up only when the
issue of exempting the Ministry of
Railways from payment of dividend
on the capital cost of the line and for
compensation on account of operating
losses on the line ig decided.

(b) No, Sir,

(c) Does not arise in view of the
reply to (a) above.

SHRI CHITTA BASU: This js dis-
appointing I must say, May I kncw
from the hcen. Minister whether his
attention has been drawn to the letier
written by the Chief Minister of West
Bengal dated November 21 glating
inter alia:

‘T have tried to indicate above
some of the basic considerations on
account of which the State Govein-
ment attaches the wmaximum impor-
tance to the doubling of this track.”

He has alsp recommended inclusion
of this project in the Railway's next
year Work Programme. May I alsc
know whether his attention was
drawn to the letter written by the
Chairman, Railway Board to me, It
reads gs follows:

“As you are aware, the Railway
Ministry have already approached
the Ministry of Finance and Plann-
ing Commission on the question of
making suitable arrangements fur
financing the scheme. W, are pur-
suing the matter with them and will
alsp include this project in our
1978-79 Annual Plan proposals to
be submitted to the Planning Com-
mission.”

May I also draw his attenlion to
the letter written by Shri Steo
Narain, Minister of State for Ruil-
ways, dateq 5-1-78 to me. In this
context, may I know from the hon,
Minister whether it is g facl or rot,
that the Planning Commission itself
is mot clearing the project. If so, is
it not an act of intransigence gon the
part of the Planning Commission?

PHALGUNA 2, 1899 (SAKA)
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PROF. MADHU DANDAVATE: My
attention has been drawn to every-
thing that he hag said. As regards
part (b) of the question, I do not
want to cast aay aspersiup on the
Planning - Commission but I want to.
state only that just as the hun, Mem-
ber hag written to the Ministry of
Finance and the Planning (Commis-
sion, I have also sent communications
to the Ministry of Finance and the
Planning Commission, and we have
been informed that the matter has to
be placed before the “ublic Invest-
ment Board, and when a decision is
taken the matter will be settled. We
are gwaiting the decisicn.

SHRI CHITTA BASU: As you know,
Sir, Raiiways are the biggest public
sector undertaking in our country, Is
it not the motivation of the public
sector ot only to earn profit but also.
look to the interests of the public?
Since his particular line, as stated by
the Railway Ministry, is not profitable,
the matter has been referred to the
Planning Commission. May I know
whether the Railway Board will take
this view of public utility since the
State Government of West Begal wantg
that it is necessary as a public utility
service? The question whether it is
remunerative or  unremunerative
should not arise since the considera-
tion is one of public utility. Or, will
they take that old, hackneyed plea of
remunerativeness?

PROF. MADHU DANDAVATE:
Again 1 agree with every thing that
the hon, Member has stated. The mat-
ter rests with the Public Investment
Board. We have made the same plea—
as the hon. Member has made—not
only in relation to this particular line
but  relation to almost all the lines
in the backward regions. We have
ingsisted that remunerativeness or un-
remunerativeness should not be the
immediate consideration buf an over-
all policy should be involved A term
has been Set up bv the Planning Com-
mission and we are awaiting the find
ings of this team.
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SHRI DHIRENDRANATH BASU:
May I know from the hon. Minister
whether the project of electrification
ang doubling of the line from Katwar
to Bandel has been included in the
Budget proposal.... .

MR, SPEAKER: It does not arise
out of this. We are only on Bongaon-
Sealdah, W, pass on tg the hext Ques-
tion,

st waaret ¢ & oF @@ S
s At § § g e § fr gk T
agr 7@ wE § | § s wed g fE
T o faay ga wore § W1 I
fran warw g=f W €1 TERE @A
Faferr gt @—& gga @1 A A
A g ... (FEEE) L W
& fag ot gner A7 A fasar )
# UF qga TWIT HATH JEAT =TT 9T,
afew w1 =5 foetr 1 gwd 0F T R
feat @aer w5t ¥ Atz foq & &
a9 O ag7 97w £, T304 faae oot &7
g s ses # oo & defrae
Ay famer gofawm @vmr 2

MR. SPEAKER: Every Member will
be treated alike,

A AT EH HE A A
WA 1T |
MR. SPEAKER: Every Member will
be treated equally.

Impori of Obsolete Drugs

*5. DR. MURLI] MANOHAR
JOSHI:
SHRI D. D, DESAI:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government have
seen reports publisheq in the press

FEBRUARY 21, 1978
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that large quantities of drugs had
been imported which have already
become obsolete and ara not fi to be
used;

(b) the quantity and other details
of the drugs so imported; and

(c) what action has been taken by
Government in this regard? v

Wiferan aar vama it IECE Ww-
wa % Trer st (ot o faw) (7))
Y, g1 | aqfy T KT afiare s
RATAG, A grafaq 7 @E 9 gyl
F au frgaw A fag fadae &, arr
AT FIA § 7 9ar 41 & tF g7 fooe
# JATQ T HIAGT ¥ F§ geArE A4S
g1

(@) = () : we7 T4 Izar

To ATAT RATET WAt ;. Fege
w2z, wAfaq zaai, fearawaz
UZZIAAE TR & Feaad A1 SrEaT
far wa 2, 376 2T A@E Fr wE
HIT 4 T FIST 4 A1 TR
qrA-qaar frala &7 =i #1 fag
wa g qifs & 9gf & TqTEP WO
FT G5 | T AEAT F FA@ FE H
#eA ANAR FEOAIT T FIT FE ATACH
gz 1Y 8, ferrre= &1 ¢, g fr 7
AT AI-LIE FY 4 HR T o THo
it FY fratfea fraa-3ar 3 gy =
a§ @A g ¥ A T g
seam #Y wf, 3fF F FAY fawest &
T Aq AT ITXY ATEE FATA g1 HY
ST VAT ], S IET Tg TET AT A
Izt @AY F AT IT A NEQ A G
arm ) afx g @Y 2 ... ...

MR, SPEAKER: Pleasg come to the
question,

DR. MURLI MANOHAR JOSHI: 1
am asking the question, Sir, It is
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divided into partg because it is a very
important question. ..

MR, SPEAKER: Every question is
important.

DR, MURLI MANOHAR JOSHI:
Every question is important, Sir, but

this is very important 7 7 TFTEAT

T} g W BWHIT FT  gEIAl
¥ fosft &8 w1 wgfaw 207?
FAgHw g ? aur g wWigw g 2 fE g
Tarzyt fagant & 971 ©T T F2 777 W
% #iT I @reAw mfEt g S
T ST Gt 9T FF AR gTA-Aved
LT FT FTH FTG 4 7

oY vt fw : fazo & aoF T
= a @ dmf A & oA Al
g, ‘¥ srzAmwfar gier, femar
AR gem & o fear w7 @y
oiefy fmfamst g177 afamm 317 ox
& &g gw @i F I ag foid
@ & 7IE 1 woAT gSfagi & zasr
S FAL | LT FZI1AL, AT ETH, TG
fafssg wzave fF z=nzar 41 &)
FTHIT « qra 1 (i gua) gAfaar &
g IHL HANT 1977 ¥ F1E @ a7y
gt mE foma frars o e & Fw 3T

o WTET WAFT Wit @ =,
ﬁgmmnﬁ—a‘rqgrm 2
AN A TN NI g 977 fmr
o
MR, SPEAKER: Your question was
so long that nobody can answer it.
it.

Mo FTot wAET wwwt : 777 Afew

R g ¢ fF A4 aoee e

& Wt darw a2 feeweie { FT S qag

agt WY, & 441 Wt 7 AT IFIA A I

qgr & wOET 9T T F WA ?

That Part of my question remains un-
answered.
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ot wAraT fas . maer wEYEg,
foedt g arAAT @TE, g wenOw
W@ A TF qAT qBF 1 EFAF T
EIECIEFA

WIS § oEdiE §v
Tiafear s & fau W «rgEa-
gt #1 38 9T & T o fF T
A TFGE ¥ 939 § ¥9 WHEW
TATHT &7 WY FT 6T § | TOH IW
T@ FT GAQ AT AF A€ grav 97
O THAT IATC AT @I § | AfFHA o
3T FIWL ¥ TT FAAT T AT ag
aar R oag aw agfre @

o HTAT WANGT et : S FHIAT
N mr, g few fow & oy ?

Heavy discount was given by multi-
nationals jp regard to this replenish-
ment entitlement gcheme,

MR. SPEAKER: If the Hon. Minister
is evading the question, you are res-
possible for giving him scope to do so.

o [IA! AAFT At : TT AW
9T, 9q g w7 fmg ¥ @ I
T W1 I9% qF foe oy s R
feafroiz =& & wfiw Yz
AT gAY § IAH AFSET FAC WA
Y /TEAT & SR ERq W § Y T
ATTEAATE] F1 T AEEAH & T
FTHFTT AW AR § 74T H &V 7

T AT AT Ag dw Ik AE ¥
fif ToelY qaTEAT AT T W E ST A
I HY T AT TFT G QTR )
g R TIT 9 awfa fmbr #r
Hify o faae s@ gu @ e
FATHT T TAFW W a7 FAAT !

st oravare fasy ; framae, 1977 &
frdaor st frr mar & 1 W dAw
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af nfeat aow y W Awh § o
T ¥ AT o §
Wo Wt wAYgE o : zaT

T qq WA a W9 H 7

simat wETRAY © TR STEad
Y a9 FT TH TG HT AT @ ATQT
2 fr o =1 wreaw fan s ag e
T afre gl ! # HaT § G-
o o7 T wE E 7

Wt wAvae fax @ @, = |
T ST g |

WAl SeETEat o 1 W9 THET
W= waa fr 0% @ #1961 fer T
§ fm ¥ ¥ anfafeame 7€ o 7

! wAwme oy . W AW
qTEr F15 Wales &9 &qroIr ar
W€ AT FOE AT

SR FeETAAY ; FH 912 &Y e !
OO% 9 AYEIC g | W Tar
Eue gl

SHRI VINODBHAI B. SHETH: In
view of the poor performance of the
drug industry with regard to making
available cheap drugs to the poor
peonle, will the Goverament think in
ter'ms of nationalisation of the entire
drug industry for the welfare of the
poor persons?

st wATAT fasy : grdt wWET FY
o fewrfor § 97 ox 7R faae

T Y |

st gww ¥ ATCTAOT TTEE : -
foai ¥ ez A N AT g WA
2w § i w7 grewr s fer &)
s wEET W Rl # I & A
TIAAr § Y TAR! HiE AT WTSOAT
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wTUATE ®T a9 gy § 1 Femed
ZqTHl & dFTT FW WY o o §
qg AATE a« A% T4 oF adY § I
% TE WA T TATHT W@ |
T @R WTE 33 fqum & smaw
FTH AT T WA T HT AT e
w4 fF qaral & oY Fremae s W
fastrae forwr & agi o€ ot 3= S
F WA FOAE WX IS A
T S ?

MR, SPEAKER: It is a good sugges-
ticn for action,

st AT R . wEATT qEEm R
I AT gATT faar @ 1 T oA
fafredt 1 W w3 far smom o

ot fem a@ - F s WEAn
f 71 ag @ 3 fF #fawa s o
qrEo o Gfo THo FATMT E SA X &
FE A ITE /Y BT wiaEl w1 fag
™

ot wAvaT faw @ TAd 9w AR
wan ¥ Mfew arfga

WRITTEN ANSWERS TO QUESTIONS

vt wiafae Wi owfus aar
frarareme s afwac wfufae w5t
qR T

*6. it waw fag s : v
ffe, ~a s et w1d @l =g
TAE & g W

(%) =1 Wi arforeg e,
FaFaT ¥ v wfufrm ok ow-
fawre o fAaraTons s wfwn
afafram ® @ 9 gf @
s AsE g AE,; WK
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(w) afx gt, @ 97 9T qFOFIT N

= wfafwm & 7
fafa, sz e wenit wnd st
(s wifer suor) : (%) &, s

St 1 ¥, weer wfafrgs, 1956 &
THifgwX 0F frdusrdr =T st
wfafraw, 1969 #¥ giwT F4 &
fad, s grer frgwa o @ fadiw s
afafy gra Sfeq wwmaf a1 & goqax
¥ w1 §

(@) =% arforsg =i, deqrl
T v fawat & st gwmEl aa
femfa it wfgg &= o fadan afafa
ara fa=re faam @it @y 8, &1 1978
¥ W IF TR FI 79T GE =77
U 1 zw gfer & wieda arforsa
e, FTAFAT F FATA I, AR
g fa=nT & &7 9 IeAw g 3T |

NYRZ ® wAIG F RO gl W
*7. = @ v q9@ A4T :
st qHo TN e

T I HAY fe s 3
FIoT OF fgor AT 97 @y 47
FqT w07 fF o

-

(F) /a4, 1977 & wa a®
qE-FIT FT FEATE & FTOT  FqAT
waqT SaR feadr W gge T
gt

(@) dwrz T FEEE
¥ wviqy fran sf/ o9 T Wk
Ry amei ¥ I I @ & ;

() ge™i & avagy A 9-
W%ﬁ'ﬁaﬂwmm
7€ § ; WK

(%) ghemwi B dwx & e
T FEAE ¥ o W ¢ 7 '

W Wt (Mo Wy FeAR) @ (F)
A4, 1977 ¥ SHEd, 1978 T®W
#r  wafy ﬁmm”rm&i‘a‘i
9% THFRT g, T & A 9, 99-
QT 9T E19 aTeT geeAT qar ieat
¥ #TT A FY Fifedt F wwawd 803
MY geeATd g | AN & 8 UG
ATTEIT FT FTIATEN F FT07 gE | @A
feafs =5 wwe §—

g 3] Ay Q- AW F
ﬂ'rsﬁaﬁ FTO FH

T WAL el

FT HEar

eq 102 2
qd , 47 —_—
T . 98 2
gatax 74 1
sﬁ‘fﬂ‘uﬁm 71 —
gferor 88 1
gfiqor 7eg 68 —
gfaor g7 | 122 1
gfr=m 133 1
EiES 803 8

(@) 36 =ufeq 9%3 T | ATHIE
F ot et # gfew oA
FTLERE N

() gl & fow v oam@
W I FAA@ET ®1 T 1Y w1
YT 3 ¥R § —

(1) awaren o wit/

AFD § gEIA T



31 Written Answers

(ii) wemft wierdr oy

A { T o 4
(iii) Fm wEfEr B
frae de ¥ ar s dw
¥ quafaa fear won
waar o agwfa
T T . 17
(iv) Fra-fow wafumt &
faq arfew aaw-afear
T Ty . 154
(v) ama sk dre &e wo
d fogq o 11
(vi) fAmeT #) oY [S|mast
& T 27
i 224

(W) I warfagl & a=dr ey
FUSATHT FT THeAT FI& FST FTT QT
g | uE W F FTAr gasy AE-
ofmem ¥ gwfoa saefa #®
SYETFT HiUF AT FT ATEAT A
F7 a1 7 gffa F@ 1 wwE
e FX @ § F FHard g am oA
froai &1 oo 7 ®L | wgET AY
TOF 7 qog | Frmvmn wfasor
& qute qur 10 wer e frmw AT
@ ¥ fag mfedt & sew & Hafua
qfcae Fifeat & 10,000 wfafe
9z qar dq0 sH=faEl § 2700 wf9-
o ox wga 2 @ &0

Ay e ax favar wW oF@
¥ w ¥ S fafww  ofosa
et S§ afgar, g0 S W =l
& foq segranfr oon fedwe, W@Ow
qfcraw, @=a YD oy wf
&1 339 frar st @ g )

FEBRUARY 21, 1978

Written Answers 32

T, ag fom frm mar ¢ f
31-3-78 A% ¥{& AR & 50 wwWAl
q9T 1981 A% WY 430 VA! & -
g At % W99-gfeqgT §1 w9
q0 &3 fomr w7 1 Ed whafew
25 TYU WA & GrefAT e ¥
ufiw @RET 9% & W9g %7 31-3-78
TF T9T o Uq 75 QWA FPH 3]
ay a% afcqgs ¢ fagr sy

Tl 1 qar S, S qwEN
AT IT 9 [AGHT q@H § HH A
qgEaT 3 A gwg-awg g7 fafew
T 9T q3F wrafem w1 Tsar #Y
gfee & &g fqee wgamr Wi gway
FATY @A F 1A, W A W99 9%
T A & fag, fadwse dem gl
¥, sSifaadr fawmr & 14,000 AR
HIX 39 gL & F 11,000 FHATY
T d=rar fordr € anfe aewie 7 FgamEr
Fr AF-4TH & ST TF |

Cases of Removal of Fish Plates

*8. SHRI G. Y. KRISHNAN:
SHRI C. K. JAFFER
SHARIEF:

Will the Minister of RAILWAYS
be pieased to state:

{a) what are the details regarding
tha cases of removing of fish plates
deteeteq recently by the Railway de-
partmeits;

(b) the details zone-wise regard-
ing the p'aces; and

(¢) whether some sabotcurs have
also been detected and arre:ted in
this regard?

THE MINISTERS OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b)., The details regarding
the cases of removal of fish plates de-
tected recently are given below Rail-
way-wise:



33 Written Answers PHALGUNA 2, 1899 (SAKA) Written Answers 34

Central Railway

P—30 Up Goods train derailed—16
wagons capsized and 21 wagons de-
railed at about 10.10 hours on 19,1177
between Mana and Murtizapur, Akola
District, Maharashtra due to removal
of fish plates.

Eastern Railway

1. On 18.11,1977 at about 08.00 hours,
five pairs of fish plates were found
missing from the Dn line of Howrah-
Burdwap Calcuttg Section between
KM No, 712-718 between Belur and
Bally Railway Statiols, Ong person
wag arresteq on 25-11-1977 and 10
pairs of fish plates wer, recovered on
being pointed out by him,

3. 24-1.1978 at about 08.35 hours
hours, villages of Jhajha Police
Station area of Monghyr District of
Bihar apprehended one outsider with
15 two-way keys, 5 bolts and 5 nuts
and handed him over to local police,
Jhajha who started case No 8 under
section 379/411 IPC.

3. 24-1-1978 at about 08.35 hours
one fish plate was found open
on the Dn line at KM No. 5/26-27 and
1 blot of a fish plate was lying on the
irack in a broken condition in
Howrah Division. The case is under
investigation,

Northern Railway

1, On 26.12.1977 at about 07.40
hours, the driver of COD shuttle,
Shrj shyam Lal got iaformation from
the passengers about the removal of
‘one fish plate and 19 keys from Up
3560 LS—2

line of right side track KM No. 823/57
between Allahabad—Naini Railway
Stations of Allahabag Division,

2. On 18,12.1977 at about 09.30
hours, Gangmate, Shrj Haria noticed
one inside fish plate removed and
lying inside the track. Three bolts
were also found unscrewed and 3
nuts found lying inside the track at
KM No, 249/4-5 between Jethachan-
dan gnd Sribhadria Lathi of Jodhpur
Division,

3. On 15-1-1978 Keyman, Sunder,
of Gang No. 17 informed West Cabin/
Rampur at about 14.30 hours that 4
fish bolts and 2fish plates of North
side rail and 2 fish bolts of south side
rall of the track joint at KM No. 797Z/
6-7 had been removed and were mis-
sing. In this case, Government Rail-
way Police, Moradabad arrested two
employees of Gang No. 17, Shri Sunder
and Misuri Lal.

North Eastern Railway

1, On 19-12-1977 at about 11.10 hours
while 144 Dn. passengers train was
on run beiween Saithal and Bhojipura
slations on Pilibhit-Bhojipura section
of Izatnagar Division, the train was
stopped by a gangman as he found ong
fish plate at KM No. 293/2-3 missing
and another seven fish bolts taken out
from the track at KM No. 291/1-2.

2, On 2-1-1978 at about 07.30 hours
Railway Protection Force/Gangman
noticed at two places fish plates were
taken out betweep Kakarghati and
Tarsarai on Samastipur Division Gov-
ernment Railway Police/Darbhanga

registered g case,
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Northeast Frontier Railway

1. On 28-8.1977 at 18.30 hours, pa-
irotman noticed an outsider while re-
moving 4 bolts between Changrli and
Rangiyg stations. Government Railway
Police Station/Rangiya arrested the
outsider and started case No, 13(S)77
under Section 126/B Indiap Railways
Act,

2. On 8-12-1977, Keyman detected
13 Nos. of fish bolts missing from 7
joints betweep Silapather and Telem
at KM No. 416/3-4,

3. On 13-12-1977 at about 05.30
hours, a gangman detected 2 fish plates
in open condition at KM No. 21/2-3
between Belakopa and Raninagar.
Four outsiders were arrested in this
case by Government Railway Police/
Jalpaiguri, Alipurduar Division (West
Bengal).

4. On 16-12-1977 at about 00.55

hours, a gangman detected 2 bolts
of fish removed between

Kumarganj and Samsi.

plates

5. On 5.1-1978 during the inspection
of CME(D), Maligaon noticed 2 fish
plates of one rail joint of pit No. 4
were missing and another 2 bolts
loose.

6. On 6-1-1978, Railway Protection
Force patrol party detected 2 fish
plates in open condition near KM No.
273/6.7 belween Garopara and Kal-
chini stations.

Southern Railway:

On 21-12-1977, Gangman of Mel.
pakkaaur reported fish plates at
two joints in Up line removed at
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KM No. 71/18-17 petween -Ichipu-
thur and Arkonam in Madras
Division. On further inspection of
the spot, 4 fish plates in 2 joints in
connecting thé rails were found re-
moved. The State CID was pressed
into service along with Railway Po.
lice. The case is under lmvestiga-
tion by CID/Madras.

South Eastern Railway

1. On 27-11-1977, 2 fish plates and
6 bolts were found missing from KM
No, 525/6-4 by two outsiders near
about 1/2 KM north of North Cabin/
Balugaon in Khurda (Road Division.
The case is under investigation.

2. On 7.12-1977, 6 persons were ar-
rested for insertion of steel keys at a
point near Munighrason/Waltair Divi.

sion.

3. On 12-12.1977, one person Wwas

arrested for placing of a stone on the
Up line at KM 525/10 near Balugaon

station.
Werstern Railway

On 23-11-1977, 2 Dn. Ahmedabad
Delhi Mail was dergiled between Aj-

"arka and Bawal due to removal of

fish plates and nuts. Engine and 10
coaches of the said mail capsized, 19
passengers died and 24 were seriously
hurt, The case is under investigation.

(¢) Thirty_six persons have sg far
been arrested. Of these twenty-
seven were arrested for removal of
fish plates. The rest were arrested
for insertion of steel keys, placing of
obstructions and removal of bolfs an&
nuts. .
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Anti Trust Suits against U.S.
Pharmaceutical Companies

*9. SHRI M. KALYANA-
SUNDARAM:
SHRI SHIV SAMPATI RAM:

1

‘Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

*(ay “whether 1t is a fact that the
U.S.. SBupreme Court has ruleq that
the foreign governments can institute
anti-trust suits against American
Corporations;

(b) if so, whether Government of
India have proceeded with the anti-
truct suits against six U.S. pharma-
ceutical manufacturers;

(¢) if so, the details thereof; and

"(d) what is the amount already
spent opn this account by the Gov-
ernment of India?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS & FERTILIZERS (SHRI
JANESHWAR MISHRA): (a) to
(¢). The Government of India have
fileq a Civil suit in the US Courts
against six US drug manufacturing
companies, namely, Pfizer, Cynamid
Squibb, Bristol Mayors, Upjohn and
Olin, under the US Anti Trust
Laws for allegdly having enter-
ed into a consipracy for a concerted
price fixation of Board Spectrum An-
tibiotics and over-charging the dome-
stic ag well as overseas ‘purchasers,
The defendant Companies had appeal-
ed to the US Supreme Court that a
fareign nation was not entitled to sue
the companieg for damageg under the
US Anti-Trust Laws. The US Supreme
Court has now hold that a foreign na-
tion is also a “person” within the mean.
ing of the Clayton Act and thus en-
titled to sue for damages under the US
Anti-Trust Laws. Further action to
vrosecute our claim for damages suff-
ered on account of purchase of BSA
(Board Spectrum Antibiotics) from

the defendant companies in question
is being taken in consultation with our
legal counsel.

(d) As at the end of November,
1977 a total expenditure of US $
1,32,502,31 had been incurred for the
payment of legal fees and services ren-

dered by ourlegal counsel.
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T 7918 # ®IE N AT AG
foslt | W@ 12-12-1977 ® &
e gwas 9T oy @ m

Production of Urea Based Fertilizers

*11. DR. BAPU KALDATE: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be plea-
sed to state:

(a) whether there is a shortfall in
the production of urea ba.zed fertili-
zers;

(b) if so, the reasons thereof; and

(c) the steps taken to meet the
shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Production of Urea fertilizer during
1977-78 is expected to be 32 lakh ton-
nes as against a target of 34 lakh ton-
nes,

(b) Th e shortfall in production of
Urea is due to a variety of factors like
mechanical breakdowns, power cuts,
instability in power supply and la-
bour problems.

(c) Adequate imports have been
planned to meet the gap between the
demand and the indigenous avail-
ability,

vt & frwz aq7 aw # fawre & fog
fary dw ¥ ww

*12. ot wAlgT wW ;¥ G-
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Reservation of Assembly/Parliamentary
Constituencies for Scheduled Castes

*13, SHRI RAMANAND TIWARY:
Will the Minister of LAW, JUSTICE,
AND COMPANY AFFAIRS be pleased
tu state:

(a) the yardstick for reserving
Assembly/Parliamentary  constituen.
cies for Scheduleq Castes and the
time for which these are reserved;

(b) the number and details of
Parliamentary constituencies reserved
as such, State-wise, and the period
for which they are reserved; and

(¢) the legal or administrative rea-
sons for keeping the constituencies
reserved for more than 10 or 15
yvears and the steps contemplated to
be taken to declare them as general
seats for future?

THE MINISTER OF LAW, . JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANT] BHUSHAN): (a) Re-
servation of Assembly /Parliamentary
constituences for Scheduled Castes
ig made under the provisions o¢ arti-
cles 330 and 322 of the Constitution,
read with the relevant provisions of
the law made in thig behalf under ar-
ticles 82 and 170(3) if the Constitu-
tion, The period for which the consti-
tuencies are reserved is thirty years
from the commencement of the Con-
stitution under article 334 of the Con-
stitution.

(b) A statement showing the parti-
culars of parliamentary constituencies,
state-wise, that are reserved for Sche.
duled Castes under the Delimitation
of Parligmentary and Assembly Con-
stituencies Order, 1976 is enclosed. The
reservation of seats in respect of these
constituencies came into effect from
the date of dissolution of the last
House of the People, The seats would
normally continue to be reserved till
a fresh delimitation of constituencies
is made, However, under article 334
of the Constitution as it standg at pre-
sent, the reservation will cease on the
expiration of a period of 30 years from
the commencement of the Constitu-
tion.

(c) The Constitution provides for
the reservation of seats for the Sche-
duled Castes in the House of the Peo-
ple in order to guarantee a minimum
number of seats to the members of
such Castes in that House, There is no
proposal under consideration to de-
clare the seats reserved for Schedul-
ed Castes in the House of the People
as general seats.

Statement

Serial Nymber and Name of Total No. of

Serial Number and Name of constituency

State/Union territory scats sSeats reserved
reserved
for SCs
1 2 4
STATES
i. Andhra Pradesh 42 9-Amalapuram, 19-Nellore, 20-Timgnt;16i:

28-Nagarkurnool, g2-Siddipet an
Peddapalli.
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1 2 3 4
2. Asam . 14 1 1-Karimganj.
8. Bihar 54 8 lBlchl 8-Majipur, 16-Rosera, ga-Araria
8-Sasaram, 42-Nawada, 43-Caya ar
- 54-Pnllmn|
4. Gujarat : . 26 2 9-Dbanuhuka and 13-Patan.
5. Huy.n. . . 10 2 1-Ambala and 10-Sirsa.
6. Himachal Pradesh 1 1-Simla.
7. Jammu & Kashmir
8. Karnataka 28 4 1-Bidar, 10-Kolnr, 15-Chemrajereger :ad
26-Chikkodi
9. Kerala . 20 2 8-Ottapalam & 17-Adcor.
10. Madhya Pradesh . 40 5 1-Morena, s-Sagar, 16-Sarangarh, 33-Sla-
japur & 38-Ujjain.
11. Maharashtra . . 48 9 18-Buldhana, 36-Otmarzl:d ard 58-Fzn-
dharpur.
12. Manipur 2
13. Meghalaya 2
14. Nagaland . 1
15. Orima 21 3 3-Bhadrak, 4-Jajpur and 15-Phultani.
16. Punjab . 13 3 5-Phillaur, 7-Roper and 11-Bhatirca,
17. Rajasthan . 25 4 1-Ganganagar, 10-Bayana, 14-Tark erd
22-Jallore.
18. Sikkim . . . 1
19. Tamil Nadu 39 7 4-Sriperumbudur, 12-Chidambarem, 15-
Rasipuram, 21-Pollachi, 28-Pcremtal’r,
3o-Nagapatinam & 37-Tenkasi.
0. Tripura . . . 2
a1. Uttar Pradesh 85 18 5-Bijonor, 18-Misrikh, 1g-Hardoi, 21-Mc-
hmlajg_mj, 27-Akbarpur, ag-Ba;-a Bank‘i
34-Basti,  37-Bansgaon,  46-Lalganj,
49-Saidpur, 53-Robertaganj, 57-Chail,
62-Jalaun, 63-Ghatampur, 72-F1r0zal:ad
75-Hathras, 77-Khurja and 85-Hardwar.
22. W.st Bengal . . 42 8 1-Cooch Behar, 6-Balurghat, 12-Nabadwip,
15-Joynagar, lﬁ-Mathunpur. 86-Vishru-
pur, 37-Durgapur and 42-Birbhum.
UNION TERRITORIES]
23. Andaman & N:cobar
Islands . 1
2

24. Arunachal Pradesh
25. Chandigarh
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1 2 3 4
26. bndu & Nagar Haveli 1 —_
27. Delhi : . 7 1 7-Karol Bagh.
28. Goa, Daman & Diu . 2
29. Lakshadweep . 1
30. Mizoram . . 1
31. Pondicherry . 1
ToTAL : 542 78
st ey faed At ¥ e Y qfat Production of Oil in Bombay High
I}« g #15. SHRI S. R. DAMANI: Will the
Minister of PETROLEUM AND
* =t ) CHEMICALS AND FERTILIZERS be
14. W Wit E pleased to state:
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(a) the progress made during 1877
on oil exploration in the Bombay
High and on construction of the pipe-
line;

(b) what was the quantity of oil
produced in the beginning of the
year and as on 31st December 1977,
and

(c) whether the rate of recovery
promises the achievement of 10 mil-
lion tonnes target set ai the end of
four years of working?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) During January to December,
1977, one exploratory well No, BH-
15 wag drilled to establish the limit
of oil occurence in the Northern part
of the Bombay High structure, Four
platforms have been put on produc-
tion. The fifth platform hag been in-
stalled. As on 15-2-1978, the 30" oil
line has been laid over a distance of
about 173.5 km and 268" gas line has
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been laid over a distance of about
165 km., the distance to be covered
being 205 km from Bombay High to
Uran.

(b) The daily rate of production on
1st January 1977 and 31st December
1977 wag 15,537 barrels and 61,597 bar-
reis respectively.

(c) Yes Sir, A rate of production
of 200,000 barrels per day equivalent
to 10 million tonnes per annum is
expected to be established by 1981-82.

Claims of Compensation of Persons
killed and injureq in Railway
Accidents

*16. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of RAIL-
WAYS be pleased to stute:

(a) the number of claims still pend.
ing disposal for compensation to those
killed and injured in various railway
accidents:

(b) the particular reasong for de-
lay in disposing of these cases; and

(c) when all the pending cases of
compensation are likely to be disposed
of?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Altogether 465
claims for compensation under the
Indian Railways Act, 1890, in respect
of passengers killed and injured in va-
rious train accidents on the Railways
are pending settlement in courts of
Ad-hoc Claims Commissioners/Ex-offi-
cio Claims Commissioners as on
31-1-1978.

(b) and (c). The applications for
compensation under the Indian Rail-
ways Act, 1890 can normally be pre-
ferred by the claimants within a pe-
riod of three months of the occurrence
of the accident to the Ad-hoc Claims
Commissioner/Ex-officio Claims Com-
migsioner. The Claims Commissioners,
may, on good cause shown, allow any
application to be made by the clai-
mant at any time within one year of
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the occurrence of the accident also.
Full-fledged Court proceedings take
place before a verdict is awarded by
the Court and both the parties viz.,
the claimants, and the Raiway Admi-
nistration are given the opportunity
to establish the claim in order to avoid
any irregular payment of compensa-
tion to a wrong party, Thege claims
are satisfled on the basis of the ver-
dict of the Court without any delay
on the part of the Railway Adminis-
tration.

Railway Division at Trivandrum

*17. SHRI K, A. RAJAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the works regarding
the proposed Railway Division at Tri-
7amdrum in Kerala have already
started;

(b) if so, the details thereof;

(c) whether it is a fact that the
existing Divisiong at Oiavakkot will
cease to function when the new Divi.
sion offices at Trivandrum come into
existence;

(d) if so, whether the Railway
Users’ Association in Kerala has
urged Government not to close the
existing Railway Division at Olavak-
kot; and

(e) what are the details and Gov-
einmert’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b), The
new Trivandrum Division is expect-
ed to start functioning in a existing
building till construction of new build.
ing required for the Division taken
in hand in 1978-79 and completed.

(c) 'No, Sir.

(d) and (e). Do not arise.
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.itwud offered for information regard-
ing Persons involved in Sabotage on
Rallways

#18. SHRI P. K. KODIYAN: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have offer-
ed a reward of Rs. 5000/- to any
‘one giving information leading to the
arrest of a person or group of persons
suspected of indulging in sabotage of
Railway tracks in Uttar Pradesh;

(b) if so, the details fhereof; and

~ (c) whether any information has
been received thereafter; and if so;
the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (g) Yes, Sir,

(b) The Inspector-General of Po-
lice, U.P. announced, through his cir-
cular dated 31-12-1977, that the Gov-
ernment has docided to offer a reward
of Rs. 2000/- to anyone giving infor-
mation leading to arrest of person or
greup of persons suspected of indulg-
ing in sabotage of railway track. Sub-
sequently, a decision was taken by the
UP. Government to enhance this re-
ward from Rs. 2000/- to Rs. 5000/-.

(c) No, Sir,
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Persons killed in 11 Down Dadar-
Madras Express Derailment

*20. SHRI R. V. SWAMINATHAN:
Will the Minister of RAILWAYS
be pleasedq to state:

(a) whether one boy and 10 per-
sons were killed when 11 down
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Dadar-Madras Express derailed near
Bale Station flve kilometres short of

Sholapur on 18th December, 1877;

(b) if so, the details of the acci-
dent;

(c) whether any enquiry has been
conducted; and

(d) the total number of accidents
that took place in December, 1877

and January, 18787

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
No. In this accident, one person was
killed and 11 others injured of whom
three, including one railway emplo-
yee, sustained grievous injuries,

(b) On 18th December, 1977 at
about 00.37 hours, while train No. 11
Down Dadar-Madras Express was
running through Bale station of Cen-
tral Railawy, 5 rearmost coaches de-
railed at Km. 449/5-8, just ahead of
the down outermost trailing points.

(¢) Yes. The Additional Commis-
sioner of Railway Safety, Bombay,
who is an independent statutory
authority functioning under the ad-
ministrative control of the Ministry
of Tourism and Civil A\natmn has
held an inquiry,

(d) During December, 1977 and
January, 1978, there were 155 train
accidents in the categories of colli-
sions, derailments, level crossing
accidents and fires in trains on the
Indian Government{ Railways.

Month-wise Statement of Imported
Canalised Drug

1, SHRI & 8. SOMANI: Will. the
IMmister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
Pleased to state:

(a) the cost comparison, month-
wise statement of canalised drug and
drug intermediates imported jin the
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country during 1977-78 by various im-
porters under REP policy in ‘telation
to impoits of drig @nd drug inter-
mediates by the canalising agency;

(b) whether the canalising agency
has been buying at excess price; and

(c) if so, the reaction of Govern-
ment thereto? 3

-

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISSHRA): (a) to (c). Information is
being collected and will be laid on
the Table of the House,

Railway Lines in BackWarq Areas

2. SHR] PARMANAND GOVINDJI-
WALA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it iz not a fact that
he had made a declaration that the
scheme for laying Railway lines in
backward areas would not be rejected
on grounds of their being unecono-
mic;

(b) is it not also a fact that the
proposed construction of Khandwa-
Dohad rail link will not be unecono-
mical: and

(c) is it not also a fact that the
proposed Khandwa-Dohadq rail link
besides being economical will also
develop the aboriginal districts of
Khargone and Jhabua?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
Railway Minister had stated only in
his Budget speech last year that he
would explore all avenues of mobi-
lising more resources for the purpose
of construction of new railway lines
for the development of backward
areas of the country, ’

(b) the traffic survery carried out
for a rail link between Indore and
Dohad in 1953 had shown a negative
return.
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(c) Construction of this line which
will pass through the district of
Khargone and Jhabua, though not
remunerative, may help in the deve-
lopment of the area.

Investment of Arab Capital in the
Petro-Chemical Complexes in India

3. SHRI C. N. VISVANATHAN:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that Arab
capitalists have evinceq interest in
investing in the Petro-chemical com-
plexes to be set up In the country;
and

(b) the number of such complexes
proposed to be set up and the extent
to which Arab capital is envisaged to
be utilised and the terms and condi-
tions therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR
MISHRA): (a) No Sir,

(b) The question does not arise.
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Representations from Moghalsarai
Commission Hawkerg

7. SHRI DINEN BHATTACHARYA:
Will the Minister of RAILWAYS be
rpieased to state:

(a) whether he has received repre-
sentations from the Commuission
Hawkers, Vendors, Khit Stall Keepers,
etc. working at Moghalsarai, Eastern
Railway;

(b) what are the demands they
made; and

(c¢) the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) Yes.

(b) The Commission Vendors and
Stall Keepers have represented for
absorption as regular railway emplo-
yees.

(¢) The Commission Vendors and
Stall Keepers are not railway em-
pPloyees. They earn commission on
the sales effected by them,

The commission vendors have al-
ready been made eligible for regular
absorption in Class IV vacancies in
catering and other departments along-
with others,

Rail Reservation Racket

8. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government's attention
has been drawn to the newg report
appearing in the Hindustan Times,
New Delhi dated the 3rd Febraury,
1978 under caption “Rail Reservation
Racket”;

(b) if so, the reaction of Govern-
ment thereto; and

(c) steps proposed to be taken in
the matter All-India-wise in wvarious
railways reservation places where
racketeers are reported to be operat-
ing on a large scale?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) and (c). The following steps
have been/are being taken to curb
the corrupt practices indulgeq in by
unauthorised agents and other anti-
social elements in cornering rail ac-
commodation:

(i) Efforts are made to reduce
the gap between the demand
and supply by introducing
new trains, augmenting the
loads of existing trains, ex-
tending their runs, increasing
the frequency of weekly/bi-
weekly trains and running
holiday specials on important
routes to clear the traffic.

(ii) The time-limit for advance
reservation has been made
six months at all stations by
all trains, to avoid blocking
of accommodation by anti-
social elements and providing
a wider choice to bonaflde
passengers for planning rail
journevs well in advance.
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(iii) Reservation proebdures and
arrangements at important
stations/reservation centres,
have been streamlined ‘- by
opening additional booking
windows, reservation coun-
ters, etc., to afford a better
service to passengers.

(iv) Checks have been intensified
with the help of anti-fraud
squads, Vigilance Organisa-
tion, Government Railway
Police and Railway Protec-
tion Force to detect anti-
social elements and Railway
staff indulging in malprac-
tices regarding reservation.
Strick action is taken againast
the defaulters to improve
matters. C.B.I's gssistance is
also sought wherever pos-
sible.

(v) Railways have been alerted
to keep a constant vigil on
the corrupt and irregular
activities of anti-social ele-
ments and take stern action
and effective measures to
contain the menace,

Electrification of Delhi-Agra Railway
Track

9. SHRI DHARMA VIR VASISHT:
Will the Minister of RAILWAYS tLe
r'leased to stale:

(a) the progress made in the elec-
trification of Delhi-Agra Railway
track; and

(b) by what date this is likely to be
completed?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
The work of electrification of Delhi-
Agra Section is still under considera-
tion,
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Violation of Companies Act by
Giovanolg Rinny Limitéd, Cochin

10. SHRI R. D. RAM: Will tae
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
slate:

(a) whether it is a fact that Glova-
nola Binpy Limited, Coc Kerala
has not been hold.mg annual® general
meetingz of the company nor has it
been filing appropriate accounts in ac-
cordance with the provisions of Com-
panies Act, 1956 to the Registrar of
Companies;

(b) whether it is alsp a fact that
the Share Register of the Company is
also not properly maintained and it
doeg not factually actate the details and
number of foreign shareholders of the
Companies;

(c) if so, the details of both (a) &
(b) above; and

(d) the steps being taken to investi-
gate into the matter?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (d).
The company filed in time the balance
sheet and profit and loss accounts for
the year ending 31st March, 1976
and Annual Return made upto 30th
September, 1976. The company was
granted extension of time upto 30th
December, 1977 for holding the An-
nual General Meeting as the company
represented that there was dislocation
of work due to strike/lock-out during
the period 23rd March, 1977 to 18th
September, 1977, The company has
not filed balance sheets and profit and
loss accounts ag on 31st March, 1977
by the extended date, namely 29th
January, 1978. The company has to
file the Annual Return by 28th Febru-
ary, 1978. For contraventions, neces-
sary action will be initiated by the
Registrar of Companies in due course
i{ necessary, It ig however reported
that the share register of the com-
Pany is being maintaineq properly.
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Facilities at cmﬁ;ﬁm ang Chirakkal
Railway Stations

'11. SHRI C. K. CHANDRAPPAN.
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have re-
ceived representationg from Railway
users of Cannanore District in Kerala
requesting Government to take steps
to provide additional facilities at the
railway stations in Cannanore and
Chirakkal;

(b) if so, the details thereof; and

(¢) the decisions taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHRI SHEO NARAIN): (a) Yes.

(b) Facilities asked for at Canna-
nore and Chirakkal Railway stations
are:—

(i) Cannanore: Re-modelling of the
station building, provision of full
covering over the platform on both
the sides and construction of a foot-
overbridge.

(ii) Chirakkal: Facilities for book-
ing of parcels to all Railways by fast
trains like Jayanti Janata Express,
raising of existing platform and
metalling of the existing approach
road,

(iii) Train facilities; Restoration of
Mangalore-Shoranur Link Express,
introduction of a direct train from
Mangalore to Howrah, diecelisation of
Malabar Express and West Coast Ex-
press, extension of 62 Cannanore-
Coimbatore Passenger upto Kasaragod
or Payyanur, 533 Charvattur-Manga-
lore Passenger upto Cannanore and
introduction of a train from Manga-
lore to Cannanore.

(c) Cannanore station is provided
With all basic passenger amenities.
Augmentation of the existing facili-
ties, remodelling of the station build-
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ing will be planned in a phased man-
ner with the approval of the Railway
Users Amenitieg Committee and sub-
ject to availability of funds. 1417 sq.
metres of the platform is covered and
further extension by 183 sq. metres is
being taken in hand. - Existing plat-
form is 557 metres long which is con-
sidered adequate for the paasenger
train services. There ig no justifica-
tion for the construction of a new
foot-overbridge at this station,

Chirakkal ig only a single line flag
station and no fast trains are sche-
duled to stop here. As such the ques-
tion of clearing parcel traffic by fast
trains does not arise. As per norms,
such stations are provided with rail
level platform which is already there.
In view of the meagre vehicular
traffic, it is not considered necessary
to metal the approach road,

83/84 Shoranur-Mangalore bi-week-
ly Link Express has been retained and
one through coach provided by 131/
82 Jayanti Janafa Express and 81
Jayanti Janata Express/1 Mail and
another two coaches by 13/14 Janata
Express and 27/28 West Coast Express
between Bombay VT and Mangalore.
The other demands have not been
found justified and  operationally
feasible at present. However, the
load of 29/30 Malabar Express has
been augmented by 2 bogies,

Hindi Suburban Time Tubles of
Central ang Western Railway

12. SHRI R. K. MHALGI: Wil
the Minister of RAILWAYS be
pleased to refer to the reply given
to Unstarred Question No. 311 on 15th
November, 1977 regarding Bombay
suburban trains Time Table and state:

(a) what steps have so far been
taken to review for publication of
suburban Time Tables of Central
and Western Railways in Hindi and
with what result; and
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(b) if no steps have been taken so
far the reasons and officers responsi-
ble therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
It is proposed to publish the Bombay
area suburban time tables of Central
and Western Railways in Hindi also
from the next issue,

Retrenchment of Labourerg in
Elkakulama Road, S. E, Railway

13. SHRI PADMACHARAN
SAMANTASINHERA: Will the Min-
ister of RAILWAYS be pleaseq to
state:

(a) whether Government are aware
that several labourerg were given ret-
renchment notices in Sikakulama
Road, S. E. Railway:

(b) if so, what is the number of
labourers and when the notice was
given and for how many years they
had worked;

(¢) what is the number of new
labourers appointed after retrench-
ment notices were given in that
area;

(d) why new labourers have been
appointed; and

(e) do Government propose to give
work to retrenched labourers in other
areas?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
63 casual labourers had been engaged
for a period of 18 days from 5th Janu-
ary, 1978 for a specific work. They
were discharged on 23rd January,
1978 on completion of the work.
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(c) and (d). No new casual labour-
ers have been appointed.

(e) Retrenched casual labourers are
re-engaged according to their senio-
rity and requirements of any new
work to be taken in hand in the area.

Large Industrial Houses )

-

14. SHRI DURGA CHAND: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased 1o

ctate;

(a) what are the name;s of the first
100 large industrial houses in the
country; and

(b) what is the increase in their
capital industry-wise during the last
five years, year-wise?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Taking the
registration under section 26(2) of
the Monopolies and Restrictive Trade
Practiceg Act, 1969 as the basis, State-
ment I, laid on the Table of the
House [Placed in Library. See No.
LT-1520/78], gives a complete list of
the names of 81 industrial houses
from which one or more undertak-
ings are covered by the provisions of
Section 20(a)(i) oy (ii) of the Act
and 18 single large independent
undertakings which are covered by
the provisions of Section 20(a)(i) of
the Act.

(b) Information is available regard-
ing capital as measured by total
areatg in 1972 and 1975 of 45 indus-
trial houses whose assets in 1975
stood. at Rs. 50 crores or more and is
given in Statement 2 laid on the Table
of the House. [Placed in Library.
See No. LT-1520/78]. Detailg regard-
ing the total assets of the top 20
houses in 1872, 1973, 1874 and 1975
have been furnished in reply to part
(b) of the Lok Sabha Starred Ques-
tion No. 503 answered on 20th Dec-
ember, 19717,
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Reforms in FElectoral Law

15. SHRI YASHWANT BOROLE:

SHRI MOHINDER SINGH
SAYIAN WALA;
SHRI UGRASEN:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to refer tc the reply given to
the Starred Question No. 36 on the
15th November, 1977 regarding pro-
posals for electoral reforms and state:

(a) when comprehensive reforms in
the electoral law in the country are
likely to be brought out; and

(b) what is the nature of these re-
forms?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) The pro-
posals in regard to amendments to
the election law are still under exa-
mination. Ag the proposals require
deep study and careful consideration,
some more time will be taken by
Government to arrive at decisions in
the matter,

(b) The reforms would be in the
direction of ensuring free, fair and
smooth elections and would deal
inter alia with steps to be taken for
avoidance of misuse of official autho-
rity and machinery in elections, re-
mova] of corrupt practices and money
Power in elections, quick disposal of
election petitions, reduction of elec-
tion expenses, maintenance of electo-
ral roll; uptodate, etc,

Railway Link up of Ferozepur and
Amritsar

18, SHRI MOHINDER SINGII
SAYTIAN WALA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether in view of the vital
border area position there are pro-
Posals under consideration to Mnk up
3560 LT3,

Ferozepur and Amritsar through a
short distance railway track Makhu
‘and Taranta (Tarn Taran) via Harike
Pattan: and

(b) whether in the interest of lift-
ing of cotton, paddy and wheat crops
and feed centreg of consumption in
the country a rail link is being consi-
dereq to link Fazilka with Abohar?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) and (b)
There are no proposals presently
under consideration to link up Feroze-
pur and Amritsar through a short
distance railway track from Makhu
to Taran Taran via Harike Pattan or
to link Fazilka with Abohar,

Policy of L-Base

17. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) is it a fact that his attention haa
been drawn by various Members of
Parliament to certain irregularities
done by interested officialg in twisting
the policy of L-Base from time to time
with the view to pass off advantage to
a parlicular section in the drug in-
dustry; and

(b) has any enquiry been made
and what is the result of the same?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM

AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR
MISHRA): (a) In December, 1977,

five Members of Parliament had urg-
ed for an enquiry to be made to
establish facts on the following
points:—

(i) If the cost of L-Base to the
canalising agency after all
duties, etc., is about Rs 800/
kg and the price being charg-
ed by that agency is Rs. 650/
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(i)

(iii)

(iv)
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kg, why this agency is allow-

ed to pocket such a substan-
tial margin and Chloramphe-
nicol made dearer to the con-
sumer?

Has this exercise of raising
price grtificially been done
to pass off substantial advan-
tage to M/s Mac Laboratories
Pvt. Ltd, who are reported
to have finalised purchase of
approximately 50 tons of L-
Base against export houses’
own export as per 1TC Policy
and immediately after they
had concluded the purchase
with an Italiap firm on be-
half of export houses, the
Ministry had got L-Base en-
dorsed in the import-export-
link list, thereby ensuring
that other firms do not im-
port L-Base through export
houses on a large scale?

By raising the price of the
final product, viz., Chloram-
phenicol powder, how much
hag a Calcutta based firm of
Dey-Se-Chemn benefited from
the stocks it had in hand
which they were supposed to
sell through the canalising
agency at the earlier fixed
price of Rs, 524 per kg?

Has this action of raising the
price by the Government
resulted in poor uplift of L-
Base from the canalising
agency due to fantastic in-
vestment required and indi-
rectly crushing small scale
units?

(b) The matter has been examined

and the correct position in regard to
each point in (a) above is indicated
below:—

(i)

The fixation of selling price
of L-Base at Rs. 650/kg is a
deliberate decision to wipe
off unintended bemnefit which
was previously being enjoy-
ed by units engaged in mere-
ly converting L-Base into
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Chloramphenicol in a singie
reaction process, after obtain-
ing supplies of L-Base at a
much cheaper price of Rs.
422/kg and selling the final
product (Chloramphenicol)
at Rs. 586/kg. The selling
price of Rs. 650/kg. of L-Base
allows a reasonable mbrgin to
such units in the cordext of
the notified selling price ' of
Rs. 586/kg of Chlorampheni-
col. Another long-term ob-
Jective of this decision is to
encourage the production of
Chloramphenicol from basic
stages.

The excess realisation by State

(ii)

Chemicals and Pharmaceuti-
cals Corporation of India
Ltd.,, on account of selling L-
Base at Rs. 650/kg will not
be allowed to be retained by
them but would be adjusted
while fixing the selling prices
of wvarious canaliseq bulk
drugs for the year 1978-79.

According to import statis-
tics of bulk drugs imported
againgt REP licences, as
available with DGHS, a quan-
tity of 2.3 tonnes of L-Base
was imported upto 15th Dec-
ember, 1977 by an export
house under the provisiong of
ITC Policy, 1977-78. This
policy provision was amend-
ed on 27th September, 1977
so as to allow import of L-
Base against REP licence,
only if it j; earned through
exports of Chloramphenicol
or its formulations. How-
ever, if an irrevocable letter
of credit had been opened
before 27th Beptember, 1977
for import of L-Base against
a REP licence, it is posaiole
that imports of L-Base could
still come after 27th Septem-
ber, 1077. It is being check-
ed up whether M/s Mac La-
boratories Pvt. Ltd. had fina-
lissd any smeh arrangement
for import of L-Base, :
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(ili) It has been checked up from
M/s Dey-Se-Chem Ltd. that
as on 4h April, 1976, when
the selling price of Chloram-
phenicol was revised from
Rs. 524.60/kg to Rs. 586/kg,
they helg a stock of only 702
kgs. of Chloramphenicol
which wag subsequently gold
by them at price of Rs, 524.60/
kg. only and not at the high-
er price of Rs. 586/kg.

{iv) Some of the small scale units
have not lifted the L-Base
allocated to them by CPC or
have asked for deferred de-
liveries,

Check up of Cooking Gas Cylinders

18. SHR]I ROBIN SEN: Will the
Minister of PETROLEUM AND CIiiE-
MICALS AND FERTILIZERS bhe
pleased to state:

(a) whether there are arrangements
tio check up the actual quantity of
cooking gag loadeq in the gas cylin-
ders before supplying to the custo-
mers through some gas agencies;

(b) whether Government are aware
that the gas cylinders which are being
supplied to the customers are under-
weight; and

(e) if so, the steps taken to stop
this malpractice?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR
MISHRA): (a) Yes, Sir.

(b) and (c). Instructions have been
issued to the oil companies to take
prompt remedial action on the com-
plaints of consumers. At the lique-
fied petroleum gas (cooking gas)
filling plants, the cylinders are filled
according to weight on the filling
machines, The cylinders are cross-
checkeq for accuracy of filling and
sealed before being sent out to the
retailers. Checks are also made at

the showrooms and godowns of the
dealers.  Further, the weight of
empty cylinder is indicated on its
body. The weight of LPG in the
cylinder can be checked by weighing
it, and deducting the tare weight
therefrom. The weighing of cylinders
can be got done at the showroom/
godown of the dealer in the customer’s
presence, if so desired,

Violation of the Companies Act by
Subsidiaries of Multinationalg

19. SHRI VASANT SATHE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleasedq tn
state;

(a) whether the Department of
Company Affairs have compiled g list
of violations of the Companies Act
during 1974-75 to 1977-78 by all the
171 Indian Subsidiaries ang their
branches run by the Multinationals;

(b) if so, important details of the
information compiled so far; ang

(c) the action taken/proposed in
the matter,

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) to
(c). Information relating to violations
of the Companies Act by Indian sub-
sidiaries of Multinationals is being
compiled. Details will be known only
after the compilation is complete.
Further action can also be decided
upon only at that stage.
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Take over of Assam Oil Company

24. SHRI PRADYUMNA BAL:

SHRIMATI PARVATHI
KRISHNAN:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the stage at which the negotia-
tions for the takeover of the Assam
Oil Company and the 50 per cent
equity of the Burmah Oil Company
are at present; and

(b) whether the question of com-
pensation and the mode of payment
has since been examined and if so,
the nature of settlement made?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):

(a) and (b). Negltiation for the
take over of Assam Oil Company in-
cluding the amount of compensaion
and the mode of payment are con-
tinuing.

Strike in Southern Railways

25. SHRI K. MAYATHEVAR: Will
the Minister of RAILWAYS be pleased

to state:

(a) the reason for the strike of
Railway employees in Southern Rail-
wayg which recently paralysed all
Railway traffic south of Madurai; and
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(b) the present position of the’
strike and the steps taken by Govern-
ment to redress the grievances of the
workers?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) As a protest
against non-payment of the impounded
Additional Dearness Allowance depo-
sits and Flood Advance to which they
were not nermally eligible,

(b) Normaley had been restored on
varying dates between 17th January
and 24th January, 1878. It was ex-
plained to the employees that prema-
ture repayment of deposits was per-
missible only in respect of those affec-
ted by the cyclone|flood in specific
areas recognised by the State Govern-
ment,

Lowering of voting age by M.P.
Government

26. SHRI D. B, CHANDRE GOWDA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
sed to state:

(a) whether it is a fact that the
Madhya Pradesh Governmeni has re-
duced the voting age from 21 to 18
years for Panchayat Elections; and

(b) if so. whether some other States
have alsp expressed similar views in
this regard and if so, the details there-
of?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Yes. Sir.

(b) According to the newspaper
reports, the Government of Bihar and
Himachal Pradesh have also decided
to reduce the voting age in panchayat
elections from 21 years to 18 years:
No details are, however, available.
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Disparity between cost of Indigemous
and Imported Wax

27. SHRI RAM SAGAR:

SHRI MANORANJAN
BHAKTA:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS
be pleased to state:

(a) whether any representations
were rcceived from the All India
Paper and Allied Products Manufac-
turers’ Association suggesting mea-
sures to remove disparity between the
cost of indigenous wax viz., Rs. 2.50
per Kg. and that of the imported wax
which works out to Rs. 13 per kg
or 80,

(b) if so, Government’s reaction

thereto; and

(c) the relief which Government
propose to afford to the actual users
in this Lehalf?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) to (c). Representations have been
received from actual users of paraffin
wax, including that from the All India
Paper and Allied Products Manufac-
turers' Association requesting for
removal of disparity between the cost
of indigenous and imported wax. In
view of the various problems involv-
ed it would take some time before a
decision is arrived at in this regard.
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Pecision to merge Caltex Refineries
with Hindustan Petroleum

32. SHRI K. PRADHANI: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have de-
cided to merge the Caltex Refineries
with the Hindustan Petroleum; and

(b) if so, the details regarding the
merging of these two public sector
firms and the fate of the staff emplo-
yed in these firms?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) Yes, Sir.

(b) The detailg of the amalgamation
order ynder the Companies’ Act, 1968
are being worked out. The staff em-
ployed in these firms will continue as
employees of the merged company.

g

Expansion of Caltex Oil Refinery,
Visakhapatnam

33. SHRI S. G. MURUGAIAYAN:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government have fer-
mulated plans for expansion of Caltex
Oil Refinery (India) Ltd. at Visakha-
patnam (Andhra) to four million ton-
nes capacity with a petro-chemieal
complex attached to it;

(b) whether Government have re-
ceived any memorandum from 37
members of Andhra Pradesh State
Assembly: and

(c) if so, the main points?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) No Sir. A Study Group has been
constituted to consider the need for
additional refining capacity during the
plan period 1978—1983 and the repert
of the Study Group is awaited.

(b) Yes Sir.

(c) The main points of the Memo-
randum are as follows:

(i) that Caltex Oil Refining
(India) Limited should not be
merged with any other corpe-
ration, but should stay as #n
independent unit;
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(ii) that Caltex Refinery at Visa-
khapatnam should be expand-
ed to four million tonnes
capacity with a petro-chemi-
cals complex attached to it;
and '

(iii) that the Head Office should
be shifted from Bombay to
Visakhapatnam.

Railway lines in backward States

34, SHRI SIVAJI PATNAIK: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government are con-
sidering 1o introduce new railway lines
in the Backward States;

(b) if so, the details thereof; and

(c) if not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (¢). A new
policy for construction of railway
lines in backward areas of the coun-
try is under consideration of the Gov-
ernment. The policy will be announ-
ced in the Parliament as soon as it is
finalised.

Bill on Constitutional changes

35. PROF. P. G. MAVALANKAR:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased

tc state:

(a) whether Government have now
finalised and got ready the draft Con-
stitution Amendment Bill embodying
most, if not all, provisibng of the 42nd
Censtitution Amendment Act for out-
right repeal and/or suitable and
broadly agreeable modifications;

(b) if so, full details thereof;

(c) whether Government propose to
introduce the said Bill in the current
Budget Session of Parliament for con-
sideration as well as passing;

(d) if so, the broad indication there-
to;
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(e) whether Government propose o
make available such draft constitu-
tional changes/proposals to the citi-
zens at large for their perusal and
commentg ang if so, haw and when;
and

(£) if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR-
SINGH YADAV): (a) The draft Con-
stitution (Amendment) Bill is in the
process of being finalised, in consulta-
tion with the leaders of various poli-
tical parties.

(b) Does not arise.

(¢) and (d). Government pripuses
to introduce the Bill in the curremt
Budget Session of Parliament, and the
further programme would be decided
in the light of the discussions with
leaders of political parties.

(e) and (f). The substance of the
amendments made to the Constitution
during recent years is well-known to
the Public, and suggestions have been
received from wvarious quarters with
regard to the amendments to be made.
These have been taken into considera-
tion, and details of the suggested
amendments have also been commu-
nicated to various political parties.
The Pres; has also reported these dis-
cussions. The Public have been tak-
ing a very keen interest and have
been sending their comments.

U.K. offer for Supply of Fertilizers

36. DR. VASANT KUMAR PAN-
DIT: Will the Miunister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) is it a fact that the British Pre-
mier Mr. Jamese Callaghan has offer-
ed the supply of Pounds 30 million
worth of fertilizerg over three years;

(b) if so, what are the conditions
and terme ~* ~--nly;
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(c) whether nearly 800 villages in
the country would receive this ferti-
lizer, if so, what are the norms and
the areas selected; and

(d) how many villages are to be
-selected under this scheme in Madhya
Pradesh and how many of them fall
under the backward districts of Raj-
garh, Vidisha and Guna of Madhya
Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) to (d). The British Prime Minis-
ter, during his visit to India, offered
to donote fertilizers worth £ 10 mil-
lions per year for a period of three
years, from U.K. grant-in-aid to India.
The funds raised through the sale of
fertilizer are to be utilised for agri-
cultural development in selected dis-
tricts through Fertilizer Educational
projects. The districts to be covered
under the project are to be selected
from among those which have high
potential but low consumption of fer-
tilizers. The details of the scheme
have yet to be finalised.

Imporis of Chloramphenicol and
L-Baze

37. SHRI GOVINDA MUNDA;: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether large scale imporis of
Chloramphenicol Powder and L-Base,
which are likely to come intp the
country due to various letter of cre-
dits already under import replanish-
ment policy is forcing the indigenous
manufacturers of Chloramphenicol
from L-Base to closedown;

(b) whether this situation is due
40 the fact that inflated cost of Rs.
650/- per kg. of L-Base is being char-
ged by the canalising agency even
though the import cost to the canalis-
ing agency is about Rs, 500/- per kg;
angd
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(c) it so, the reaction of Govern-
ment in this case with context to ite
proclaimed policy to bring down
prices?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) Import Trade Control Poley for
the year 1977-78 permitted import of
canalised, restricted and banned items
of bulk drugs wupto certain limits
against the REP Licences earned by
the Export Houses. As this was likely
to effe~l indigenous production of bulk
drugs. ihe matter was taken up with
the Ministry of Commerce and with
effect from 27th September, 1977 the
facility «f issue of REP Licences for
import of canalised drugs against ex-
port of items other than drugs has
been withdrawn. These REP Licen-
ces can now be earned only against
the cxport of druzss and drug inter-
mediales including Unani and Ayur-
vedic medicines.

Import of L-Base against REP
Licences is allowed only against
export of Chloramphenicol/or its for-
mulations REP imports of canalised
drugs may, however, continue against
irrevocable letters of credit opened
prior to 27-9-1977 Therefore, the
question of any substantial imports of
Chloramphenicol Powder and L-Base
against REP Licences arriving in
future does not arise. Up to 15th of
December, 1977 no import of Chloram-
phenicol was reported against REP
Licences at the Bombay Port. The
arrivals of L-Base are reported to
have amounted to only 2.3 tonnes.

(b) and (c) Notified price of Chlo-
ramphenicol Powder manufactured
from basic stages is Rs. 558/- kg. for
captive consumption and Rs. 586/- per
kg. for sale to others. A number of
units in the country were reported to
be converting L-Base into Chloram-
phenicol and selling it at the price
fixed for basic stage production of the
drug. They were procuring L-Base at'
a price of Rs. 422.00 per kg. and were,
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therefore, enjoying unintended benefit
in such a conversion. Since conver-
sion of L-Base into Chloramphenicol
is a single reaction process involving
gimple technology and is . considered
not desirable in view of the long-term
aim of the country to establish pro-
duciicn of Chloramphenicol from
basic stages, a price of Rs. 650.00 per
kg. wag fixed for L-Base to ensure
that conversion of L-Base into Chlo-
ramphenicol ensures only a reasonable
margin of profit to the concerned
units, keeping a uniform price for
indigenvus production of Chloram-
phenicol from basic stages and for
proinetion of Chloramphenicol from
L-Base

Any surplus accruing to the State
Chemicals and Pharmaceuticals Cor-
poration of India Limited on account
of the higher price allowed for L.Base
than that may work out as per
CCI&F's formula, would be adjusted
whil: fixing the prices of canalised
bulk drugs for the year 1978-79.

Cost-cum-technical examination for
fixing fair price of Chloramphenicol
from L-Base is also already in pro-
gress

Members of Committee on MRTP Act
and Companies Act

38. SHRI VIJAY KUMAR MAL;HO—
TRA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) how many members of the Com-
mitlez appointed by Government to
suggest changes in MRTP Act and
Companies Act are (i) Chairman.
Directors, Execuiives and Advisors of
Indian and Foreign companies, (ii) re-
presentation of minority shareholders,
consumers, public sector and small in-
dustry; the names of the members
ﬂhn% with  remunerations  recei-
ved by them from the companies;
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(b) whether Government have re-
ceived any representation against the
members_nominated on this commit-
tee; and

(c) if so, what action has Govern~
ment taken in that regard?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) The infor-
matirn is being collected and will be
laid on the Table of the House short-
ly.

(by The Government have not re-
ceived any representation against the
members nominateq on the Expert
Committee.

(c) Does not arise.
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Production of 0i] in Bombay High

42 SHRI K. MALLANNA: will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZES he
pleased to state:

(a) the details regarding the Bom-
bay High now producing oil daily; and

(b) the total combined length ot
pipelines for oil and gas and by when
the pipelines are expected to be com.
missioned?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI] JANESHWAR MISHRA):
(a) Crude oil from Bombay High is
now hbging produced from 16  wells
connected to four platforms and a
daily rate of production of 80,000 bar-
rels per day has been achieved.

(b) The length of oil and gas trunk
pPipelines from ‘F’ platform in Bombay
High to Uran terminal is approximate-
ly 205 kms each. From Uran termi-
nal to Trombay, 24 km pipelines each
for oil and gas will be laid. These
are scheduled to be completed by end
ef May 1978.
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Indo-Pak Agreement for Exchu:e_ of
Goods

43. SHRI AHMED M. PATEL: Will
the Minister of RAILWAYS #&e

pleased to state:

(a) whether any agreement has been
signed between India and Pakistan fer
exchange of goods and parcels trafic
between the two countries; and

(b) if so, when this agreement will
come in force?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) The agreement was signed in
June 1976. The passenger servite
was started from 22nd July 1976 amd
the freight traffic from 3rd Septem-
ber 1976. ’

1.0.C. awarded Pipe Inspection Cen-
tract to an American Firm

44. SHRI G. M. BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that 1.O.C.
awarded Pipe Inspection contract to
and American Firm with payment in
Foreign Exchange without any ten-
der; and

(b) whether Gowvernmont propose
to get the whole matter investigatad
by C.B.I in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) In order to meet the productien
schedule of the suppliers of the 28"
dia. pipes for the Salya-Viramgam
pipeline (British Steel Corporation)
a formal tender was not invited by
10C, but on the basis of comparative
rates received from 5 parties (M/s
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‘Lloyds Register of Shipping, Cardiff;
British Inspection Engineers, England;
Tuboscope, Paris; Vetco Inspection,
Aberdeen; and M|s, ABS Worldwide
Technical Services) the inspection
worikk was awarded at the lowest rate
of £ 1.10 per metric tonne for an
‘average production rate of 850 tonnes
per week to Messrs ABS Worldwide
Technical Services, a company regis-
tered in England under Part X of the
Compunies Act 1948 as a Branch of
ABS Worldwide Technical Services
Inc. -New York. The cost of inspec-

tion was covered under the UK-India
Mixed Project Grant.

(b) No, Sir. The relevant files of
10C on the subject of Pipe inspection
by M/s. ABS were persued by C.B.IL
in the presence of the Vigilance Officer
of ths Ministry during November-
December 1976. There was no refer-
ence to the C.B.I. from this Ministry
in this regard. No report subsequent
to lhis huas been received.
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Directives to Foreign Drug Companies

46. CHAUDHURY BRAHM
PRAKASH:

SHRI SHANKERSINHJI
VAGHELA:

will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(Q), whether Government had issued
certain. directives to the foreign drug
companies that in order to expand
they must step up production of bulk

drugs;

(b) the extent to which these foreign
drug companies have accepted Governa.
ment directives; and

(c) efforts made by Government to
ensure that these foreign companiesa
actually act on Government directives?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) to (c). No such directives have
been issued to the foreign drug com-
panies operating in the country.

However, in accordance with the
selective policy adopted by Govern-
ment to regulate expansion of foreign
companies, the following measures are
being taken:

(i) An indicative categorization
of drugs has been drawn up
whereby certain drugs shall
be reserved for exclusive
manufacture by the Public|
Indian Sectors alone.

(ii) Industrial Licences are usual-
ly not issued to foreign firms
for producing formulations
alone unless linked with the
production of bulk drugs,

(iii) Foreign firms are asked to
take up production of bulk
drugs from more basic stages
and to make available a suit-
able portion’ of their produc-
tion of bulk drugs to non-
associated formulators in the

3560 LS—4.
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country as a condition for
permitting expansion in capa-
city or taking up new activity.

(iv) Appropriate export obliga-
tions are also imposed where
considered necessary.

~Strike by Employees of Durgapur
Fertilizer Plant

47, SHRI MOHD. HAYAT ALI:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI.
ZERS be pleased to state:

(a) the estimated total loss suffer-
ed by Durgapur Fertilizer Plant due
to the strike by its employees from
the 7th January, 1978;

(b) whether Government have order-
ed disciplinary action against some of
the leaders of striking employees; and

(e) if so, the names of such em.
ployees against whom disciplinary ac-
tion has been ordered and also the
nature of their fault against which
such action has been or is likely to be
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEM'CALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) The total loss in production due
to the strike in the Durgapur Fertili-
zer Tlant from %7-1-78 to 12-2-78
amounts to Rs. 249 lakhs.

(b) No, Sir.

(e) Does not arise.

Licences for New Bulk Drugs to
Foreign Drug Companies

48, SHRI SHANKERSINHJI VAG-
HELA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state the names
and number of foreign drug compa-
nies operating in India which have
been given production licences for
new bulk drugs or for a substantial
expansion of their licensed bulk drug
capacity?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHR] JANESHWAR MISHRA):
Seven foreign drug manufacturing
companies have been granted Indus-
trial Livences in the last 3 years, either
for the manufacture of new bulk
drugs or for effecting substantial ex-
pansion in the manufacture of their
existing range of bulk drugs.

The names of such companies are
indicated in the Statement attached.

Statement

Names of the companies
1. Ml|s. Abbott Laboratories (I) Pvt.

Ltd. (since surrendered the Indus-
trial Licence).

2. M/s. Glaxo Laboratories (I) Ltd.

3. M/s. Hoechst Pharmaceuticals Li-
mited,

4 M/s. Organon (I) Limited

5. M/s. Pfizers Limited

6. M/s. Searle (I) Limited

7. M/s. Uni-Sankyo Limited.

Ban en Use of Fuel Oil as Feed Stock
by Fertilizer Plants

47. SHRI PRASANNBAHI MEH-
TA: Will the Minister of PETRC-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government have
the decision that no future fertilizer
plant will be permitted to use fuel oil
as feedstock;

(b) if so, what decision has been
taken in regard to the existing fuel oil
based plants;

(¢) whether any priority has been

fixed in using the feedstock by ihese
plants;

(d) if so, the details of the same;
and

(e) the reasons for banning the use
of fuel oil in these plants?

FEBRUARY 21, 1078
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR MISH.
RA): (a) Yes, Sir.

(b) to (e). Presently, there are six
fuel gil based fertilizer projects under
implementation, viz.,, Nangal Expan-
sion, Sindri Modernisation, Bhatinda,
Panipat, Haldia and GNFC (Broach).
Besides the proposed Nagarjuna
Fertilizer Project at Kakinada will
alsg be based on fuel cil. These pro-
jects will continue to use fuel oil.
The new feedstock policy laid down
by the Government excludes the
use of fuel oil as feedstock only for
new fertilizer projects. The oiher
features of the new feedstock policy
are as follows:

(i) Where gas is available, it
should be the preferred feedstock
upto the limit the domestic demand
permits it.

(i) Consideration should be
given to the further use of coal
as fertilizer feedstock, as soon as it
can be confirmed on the basis of
experience of operation of the coal
based Talcher and Ramagundam
plants that the coal gasification

technology is established and is
viable.

(iii) Thereafter, the use of ras
and coal should be arranged, on
economic considerations, e.g., area
of consumption, logistics of trans.
poration, viability, availability, etc.

(iv) Use of naphtha as fertilizer
feedstock for entirely new plants
should be considered only in case
of a long term disposal problem in
an inland location, after decigions
have been taken on petro-chemicals
Projects based on the use of naph-
tha as feedstock. Consideration
would however, be given to the use
of naptha as feedstock, where exist-
ing plants at inland locationg can be
expanded at relatively lower capital
costs and completed in quick time.
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Surcharge on tickets to and from

Sher Halt

50. SHRI D. N. TIWARY: Wwill the
Minister of RAILWAYS be pleased to

atate:

(a) whether it is a fact that sur-
charge at six paise per ticket to and
¢rom Sher Halt (in Varanasi Division
of NER.) is levied;

(b) whether it is a fact that this
surcharge is not levied on any other
halt started before or after the start
of Sher Halt; and

(¢) if so, the reasons for this dis-
crimination?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 SHEO NARAIN): (a) Yes.

(b) Surcharge has been levied on a
number of halts, started before and

after Sher Salt.

{c¢) Does not arise.

Railway Refreshmemt Service

51. SHRI R. MOHANARANGAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that the Railway refreshment service
both at the trains and at the station
canteens continue to be unsatisfactory
and call for considerable improve-
ment; and

(b) the concerted efforts made by
Government to improve the ameni.
ties to passengers in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
standard of catering service on trains
and ip static units is fairly sati-
factory. There is, however, scope for
i!n_provement and every effort is
being made to further improve the
standard of catering services on trains
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and in static units. If specific com-
plaints or suggestions are brought to
the notice of the Govvernment, apirca.
priate action will be taken.

(b) Railways have taken a number
of steps such as adoption of modern
culinary techniques, use of modern
kitchen gadgets and equipments, set-
ting up of base kitchens to provide
‘ready to serve’ meals on trains, pro-
curement of raw material ind igre-
dients from standard sources, train-
ing of catering staff in suitable Ins-
titutes, etc., to further improve the
quality of service and food on the
Railways. To ensure supply of
hygienically prepared wholesome
food on trains, base kitchens have
been set up as cooking, cleaning and
washing of utensils were not con.
sidered satisfactory in the cramped
space of dining cars. Checks and
surprise inspections are carried out
regularly by Inspectors and Owficers
to enure service of good quality
food, tea, coffee, etc,, to the travelling
public both by departmental as well
as privately managed catering es-
tablishments. Any failure op the
part of staff or contractor is taken up
promptly and corrective steps are
taken to guard against lapse.s in
future. A very close and constant
watch is kept on these activities.

Passenger Services between Kalyani
Township and Sealdah-Ranaghat
Railway Line

52. SHRI SHYAMA PRASANNA
BHATACHARYYA: Will the Min.
ister of RAILWAYS be pleased te
state:

(a) whether the Central Govern-
ment have received a communication
from the Government of West
Bengal regarding the introduction of
passengers services betweep Kalvani
Township and Sealdah-Ranaghat
Railwayv Line:

(b) whether Government have con-
sidered the importance of the pro=-
posals in view of requirement of in-
creased transport in the region; nnd
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(c) if so, the steps Government
propose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN). (a) Yes.

(b) and (c). The proposal for
opening the line from Kalyani station
to Kalyani Township for passenger
traffic is under active consideration.

Restructuring of Railway Board

53. SHRIMATI PARVATHI RRI.
SHNAN: Will the Minister of GAIL~
WAYS be pleased to state:

(a) whether the Railway Board has
been restructured recently; and

(b) if so, what are the main
changes effected to the structure of
the Board and to its functioning in
this process?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) A copy of the statement made
by the Minister for Railways in the
Parliament on 6-12.1977 regarding
restructuring of Railway Board is laid
Op the Table of the House.

\/ [Placed in Library. See No. LT-
1521/78].

Allotment of Paraffin Wax (¢
West Bemgal

54. SHRI SOMNATH CHATTER-
JEE: Will the Minister of PET.
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the Government have
received a representation from the
Minister of Cottage and Small Scale
Industries, Government of West
Bengal, dated 13th July, 1977 re-
garding the reduced allotment of
paraffin wax to West Bengal resulting
in serfous difficulties for pharma.
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ceuticals and. chemicals, tarpaulins,
and candle industries:

(b) if so, the main points of the
memorandum; and

(¢) the steps taken by Govern-
ment on the memorandum?

THE MINISTER OF STATE ‘W

'THE MINISTRY OF PETROLEUM

AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR MISH-
RA): (a) and (b). Yes, Sir. The main
thrust of the letter was that the allo-
cation of parsffin wax to the State of
West Bengal during the first 7
months, i.e., January-July 1977 was
too inadequate for the State resulting
in reduced allotment of wax to the
various industries including phar-
maceuticals, chemicals, tarpaulins
and candles. It was, therefore, re
quested that the question of addi-
tional ad-hoe allocation of wax to
that State may be considered.

(c) In view of the limited indi-
genous availability of paraffin wax, the
State Governments were informed Lo
advise the actual users under their
jurisdiction to register their addi.
tional requirements of paraffin wax
with M's. Balmer Lawrie and Co.
Ltd., Calcutta, whp are the canalising
agency for imports, as a further
measure to augment the availability
of paraffin wax, IOC has been asked
to make slack wax supplies to the
extent of full genuine requirements of
the slack wax refining units (produc-
ing parafffin wax) in certain States
including West Bengal.

Some additional wax allocation in
favour of West Bengal Government
has also been made during the
current year.

Allegations against Managing DL
rectors of Southerp India Viscos and
Madras Aluminium Company

55. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
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AND COMPANY AFFAIRS be
_plegse-d to state:

" (a) whether it is a fact that there
are serious allegations and charges
against a Managing Director who is
the Managing Director of South India
Viscos and Madras Aluminium Com-
pany Ltd;

(b) whether it is a fact that because
-of this, inspite of severe pressure from
the then party chiefs, he could not
get more than one year term instead
of five years term; and

(¢) whether i is also a.fact that a
team deputed by Industrial Develop.
ment Bank of India was entrusted with
the enquiry into the affdirs of Madras
Aluminium Company Ltd. but ils re.
port is being suppressed by some
1.D.B.I. bosses? ’ '

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir.

(b) The re-appointment of the con-
cerned Managing Director of Madras
Aluminium Company Limited was ap-
proved by the Central Government
for a period of 3 yeras w.e.f. 4th Aprii,
1875. His re-appointment as Manag-
ing Director of South India Viscose
Ltd. was also approved for a period
of 2 years w.ef 1st August, 1976.
This was in accordance with the
Policy of the Government,

(c) The IDBI has intimated that a
joint inspection of the company was
undertaken by the Institution in June
1977 and follow up action on the find-
irgs of the Inspection Report is in
hand,
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Validity of Status of Unions in
Railways

57. DR. SUBRAMANIAM SWAMY:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether some unrecognized
unions have demanded verification of
membership to determine the current
validity of the status of Unions in
Railways; and

(b) whether Government are consi-
dering carrying out fresh verification
to bring the representative character
of Railway Unions up-to-date?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS:
(SHRI SHEO NARAIN): (a) Yes,

Sir.

(b) Following a tripartite Labour
Conference held in May 1977, a
Tripartite Committee was set up by
the Labour Ministry to make recom-
mendationg inter alig regarding norms
ior the recognition of Unions, Gov-
ernment is considering their report
and action to determine the represen-
tative character of a Union will be
taken on the basis of the final deci-
Gion of Government,

Railway Development Programme

58. SHRI K, RAMAMURTHY:
Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Starred Question No. 184 on the
29th November, 1977 regarding Rail-
way Development programme and
state:

(a) whether the Working Group of
Railways, set up to draw up a detailed
Railway Development Programme in
the next five years, hag finalised its In.
terim Report;

(b) if so, the details of the same;
and

(c) if not, the reasons for the delay?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Does not arise.

(¢) Information from the User Min-
istries/Departments has been receiv-
ea only recently and based on that,
a draft report of the Working Group
has now been circulated to all con-
cerned, The final report is expected
to be ready shortly.

(&) +T =9 q97 Fvvaw AATH
# Sqed At & wrf A § 9
afz &, @t sar " r feat & 7

fafa, =a sl st w1 WA
(st wfer wawr) : (F) Ieae -
arfesr # frafeat a@fmam & eyl
F FAATC AT AT & A I gicemt,
arfearfagi fawd awf i oo derwt
¥ faw 1% wrreeror sfusfaa 78 fear

™ oE o

(@) Iueey IMAFTA & WA,
T & AeT ATyt aramfa st
Qo TFo a7, ATl = ATAT Gorey
wAT WX Jrafa s Wo THo FI-
FFAT o9 q&F TREF § |
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Over-crowding on Traing on Bombay-
Delhi Line

61. SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether it is a fact that on the
Central Railway route between Bom-
bay and Delhi the two direct trains
£/6 Punjab Mail and 57/58 Dadar-
Amritsar express are over crowded;

(b) whether it is also a fact that
much of the accommodation in these
trains ig exhausted at Bombay or near
Delhi or Delhi and whatever little
quota is left over for intermediary
stations, is grossly inadequate for the
needs of inhabitant of the cities and
villages between Nasik, Itarsi sec-
tion; and

(c) whether it is alsp a fact that
there is a persistent demand for infro-
duction of a new train on Central route
between Bombay and Dethi?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) Yes.

(¢) Yes. Introduction of an addi-
tional train between Delhi and Bom-
bay V. T. is not at present operation-
ally feasible for want of spare line
capacity in some sections enroute and
terminal facilities at Bombay V. T.
ang Delhi/New Delhi,

All India Judicial Service

62. SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government have de-
cided to create an All India Judicial
Service;

(b) if so, what steps have been
taken by the Government so far; and
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(c) if not, what are the reasons for
not creating an All India Judicial

Service?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (c). The
42nd Amendment of the Constitution
centains enabling provisions relating
to the creation of an All India Judi-
cial Service. Pending the introduc-
tion of a comprehensive measure to
amend the Constitution, which will
take into consideration the 42nd
Amendment of the Constitution, no
-steps have been taken to implement
the provisions relating to the creation
.of the All India Judicial Service.

Production of D.D.T.

63. SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILISERS be pleased to state:

(a) the total quantity of D.D.T,
produced in India;

(b) whether industries particular-
ly small scale industrials are facing
an acute shortage of D.D.T.; and

(¢) if so, the steps to be taken by
Government to supply the quantity
needed by the small scale industries?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR
MISHRA): (a) As against an instal-
led capacity of 4088 tonnes per annum
of Hindustan Insecticides Limited, the
scle manufacturers of D.D.T. Techni-
cal in the country, their actual pro-
duction of this item during 1976-77
was 4478 tonnes and during 1977-78
(upto January 1978) 3433 tonnes,

(b) to (c). As against a  total
quantity of 1700 tonnes of D.D.T.
Technical lifted by the various formu-
lators during 1976-77, Hindustan In-
secticides Limited have supplied 1907
tonncs during the first ten months of
1877-78 and another quantity of 600
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tonnegs is being supplied to them dur-
irg February-March 1978. Of 1807
tonnes made available to the various
formulations upto January 1978, 1527
tonnes of DDT Technical was supplied
to the smali scale formulators. To
augment the indigenous supplies for
meeting the demand in the country,
the Government had made arrange-
ment; for import of 1500 tonnes of
DDT technical from Poland. Subse-
quently, when the pace of supplies
from this source was found to be
ur.satisfactory, S.T.C. have been
authorised to import an additional 900
tonneg from alternative source on an
emergent basis.
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New Railway Lines in States

66. SHRI DINEN BHATTACHA-
RYA: Will the Minister of RAIL-
WAYS be pleased to state the number
of new railway lines introduced since
the inception of Janata Government
at Centre till this date; State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): The follow-
ing new railway lineg having a length
of 270 Kms. were completed and
crened to traffic during the year 1977--
78 upto December, 1877:

1. Gohana—Panipat BG linc
2. Shahdara—Baghpat Roadline .

(Part of Shahdara—Saharanpur BGlme)

3. Guna—Maksi BGlinc .
(for passenger traffic)

State
Haryana
. Uttar Pradesh

Madhya Pradesh

CHastruction of 28 new railway lines having g total length of 2200 Kms. isin progress at pre--
seatincluding the following 3 new railway lines which were included in the Budget for 1977-56:

1. Mirchadhurito Jayant .

2. Bhadrachalam to Manuguru .

3. Restoration of Pamban—Dhanushko-dl

dismantled raillink

Surveys for the following new lines are in progre :

1. Gaya to Rajgir
2. Bankura to Mejia/Raniganj .
Muzadfarpur to Darbhanga

Murkongszclck to Passighat

o

Tulito Amaguri .,

S oW,

Tipling to Itanagar

Silcher to Jaitibam

e |

8. Sairang to Aijal .

9. Ifainaguri to Sitai

State
Uttar Prace:l Micly: Triidoh
Andhra Pradesh

Tamil Nadu

State
Bihar

West Bengal
Bibhar
Assam[Arunachal
Assam[Nrgalin d
Assam/Arunachal
Assam/Manipr
Assam/Mizoram

West Bengal/Assam
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Surveys for new lines taken up|being taken up during the current naseiel yecr.

1. Talcher to'Sambalpur, .
2. Koraput to Parvatipuram

3. Bikaner to Chhatargarh s R
4

- Jammu to Udhampur (Finz1 Locatlon)

5. Ranchi Road to Giridih via Koderma .

6. Mandarhill to Baidyanathdham

7. Bringing Amrauti on the main line

State

Orissa

. . Orissa

Rajasthan
Jammu & Kashmir
Bihar

Bihar
Maharashtra

Sherghati-Imamganj-Chatra to
Chandwa Railway Line

69. SHRI SUKHDEQO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that a sur-
vey was conducted for laying railway
line connecting Sherghati-Imamganj-
Chatra to Chandwa in the State of
Bihar's backward Districts, falling
under hill and jungle areas, for the
purpose of facilitating railway com-
munication where no other Dbetter
communication is available to general
commuters;

(b) if so, the details of such sur-
vey; and

(c) further steps being proposed
for early laying of railway line in the
said Districts of Gaya and Chotanag-
pur?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
A preliminary Engineering-cum-Tra-
flic Survey for a rail link from
Ranchi to Gaya via Sherghati, Imam-
genj, Chatra and Chandwa was con-
ducted in 1946-47. The proposed line
would be 27F Kms. long and was esti-
mated to cost Rs. 11.65 crores at the
then prices yielding a return of

1.04 per cent to 1.9 per cent by
Conventional Method. It is not pro-
posed to consider construction of the
line at present in view of the limited
availability of funds,

Agitation by Employees of Durgapur
Fertilizer Plant

70. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PET-
ROCLEUM AND CHEMICALS AND
FERTILISERS be pleased to state:

(a) whether an agitation has been
going on for the last one month in
Durgapur Fertilizer Plant, West Ben.
gal and workers are on gtrike de=-
manding various reliefs;

(b) the salient features of workers’
demands;

(c) whether it is a fact that the
authorities could not resolve the
issues earlier;

(d) what is the total loss in terms
of value of production caused by the
agitation and strike; and

(e) steps being proposed to be
taken to resolve the issues immediate-
1y?
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- THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR
MISHRA): (a) to (e). The workers of
the Durgapur Unit of Fertilizer Cor-
oration of India went on strike from
th January, 1978. The salient fea-
tures of their demand are given in
he Statement attached. The nego-
iations and conciliation proceedings
E::ld with the unions and the manage-
ent initially did not prove success-
l. However, the management was
ble to come to an amicable settle-
ment with the unions on 17th Febru-
pry, 1978.

Statement

The total loss in production due to
the strike, upto 12th February, 1978
_lmounted to Rs, 249 lakhs,

The sailent features of the demands
bf the employees of Durgapur unit of
FCI were:

(i) Manpower and job desecrip-
tion to be decided in consultation
with the union.

(ii) The electricity charges which
are recovered from them as per the
purchase cost and paid by the unit
to Durgapur Projects Ltd. w.ef.
April 1976 should be revised as per
the previous charges of 16 paise per
unit.

(iii) Cases of punishment award-
ed including dismissal and pending
charge-sheeted cases should be
withdrawn immediately,

(iv) Certain fringe benefits noted
as under for implementation along-
with the revised wage scales under
discussion at Centra] level should
be implemented immediately, viz.,

Withdrawal of the 400 kms. bar
on LTC,

Night shift allowance,

Free diet at Hospital to all
unionised categories,

Free education uptg Class X to
rith:a children of unionised catego-

(v) Local Travelling Allowance to
all employees entitled to motor-
cycle/scooter and bicycle advance.
should be liberalised,

(vi) There should be no change of .
discipline or nature of work in res-
pect of employees without the .
individual consent,

(vii) Fencing of 600,400 and 365
sft. quarters, provision of one addi-
tional door shutters to 600 sft. quar-
ters, and provision of certain modi-
fications to 400 sft. quarters to be
done immediately.

(viii) Stoppage of recruitment of
any high post of unionised -cate-
gories from outside.

(ix) Abolition of Central Poel
shift andfor withdrawal of man-
power in Central shift by provision
of man to man replacement.

(x) Payment of qutstanding bonus
for the years 1970—73 and 1975-76.

(xi) Recruitment of more specia-
ist Doctors in FCI Hospital, enlarge-
ment of the terms ‘“‘dependent” in
respect of employees for medical
facilities, encashment of medical
leave after retirement and further
liberalisation of medical reimburse-
ment where treatment was taken .
outside the FCI Hospital,

(xii) Promotion of Mazdoors and’
allied categories from grade to grade
to be automatic,

(xiii) Introduction of a house
building loan scheme expeditiously.

(xiv) Employees’ sons to be ab-
sorbed in the FCI.

(xv) Expansion of Plant to pro--
vide for more employment oppor-
tunities.

(xvi) Supernumerary posts should: ..
not be adjusted against vacancies in.
PSU.
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Production of Qil from Bombay High

'?1. SHRI DHARMA VIR VASISHT:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that the
oil rich Bombay High ig likely to
yield 12 million tonnes crude per
yous

<
(b) the total outlay required to
develop this region; and

(¢) the present production of the
crude from the two off-shore dril-
lings near Bombay?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) It is proposed to attain a produc-
tion level of about 10 million tonnes
per annum from Bombay High ard
associated structures by 1981-82.

(b) The full development of Bombay
High has been conceptualized in five
Phases. An outlay of Rs, 149.89 crores
was approved for Phasegs I and II. At
present Phase III is under execution
with an approved outlay of Rs. 534.02
crores. Investment decision on Phases
IV and V has not yet been taken.
ONGC’s estimate for all the five
phases was Rs. 854.32 crores.

(¢) The present production of crude
oil from Bombay High is at the rate
of about 80,000 barrels per day, equi-
valent to 4 million tonnes per annum.

Railway Lines between Cochin and

Eayamgulam
72. SHR C. K. CHANDRAPPAN:

Will the Minister of RAILWAYS
be pleased to state:

ia) whether Government have
taken a final decision about the cons-
truction of the proposed new rail-
way lines between Cochin and Kayam-
gulam vig Alleppy and Kuttippuram
“to Guruvayur;
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(b) it so, details thereof;

(c) whether Government propose
to take a fresh look and reconsider the
question of constructing the railway
linegs between Tellicherry and Mysore
via Coorg and also the construction of
the coastal railway connecting Man-
galore and Bombay, in view of its
new policy of developing the bagk-
ward regions of the country; anc

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b)
(i) Cochin-Kayamkulam line—The
question of including Ernakulam-
Alleppey portion of this line in the
Rolling Plan of the Indian Railways,
which is yet to be finalised ig under
consideration. Construction of the
remaining portion of the line from
Alleppey to Kayamkulam wil] be
considered after the first phase of the
project materialises.

(ii) Kuttipuram-Guruvayur—Ac-
cording to the survey report ithe line
would attract very little traffic and
hence it would not be possible to
consider it in the prevailing difficult
resources position.

(c) and (d) It is not proposed to
take up the Tellicherry-Mysore Rail-
way line project at present in view
of the limited availability of funds.

The proposa] for taking up the con=-
struction of the first phase of the
Bombay-Mangalore line from Apta to
Roha is under active consideration.

Representation from Goods Train
Drivers

73. SHRI R, K. MHALGI:

Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No, 2760 on
6th December, 1977 regarding Memo-
randum to G.M., Central Railway,
Bombay-V.T. and state:

(a) whether Government have
taken any action on the representa-
tions made to G.M,, Central Railway
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Bombay-V.T. by about one hundred
and fifty Goods-Train Drivers regard-
ing their grievances and difficulties;

(by if so, the nature of the decision
and reasoning thereof; and

(c) if no action has yet been taken
the reasons for the delay and the
officers responsible for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) to (¢) In
accordance with Government’s policy,
staff representations received from any

_sowrce are given due consideration
and necessary action is taken. The
demands of all categories of staif are
congidered and agreements reached
through the various tiers of the Per-
manent Negotiating Machinery and
the Joint Consultative Machinery.
Accordingly the representation in
question is also being considered.

0il Survey in Mahanadi Delta

74. SHRI PADMACHARAN
SAMANTASINHERA:

Wil] the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS
be pleased to state:

(2 whether Government are aware
that the oil exploration division work-
ing at Paradip in Orissa;

(b) if so, whetaer the survey are
conducted in Mahanadi Delta areas by
the Oil India experts and U.S, com-
panies;

(e) what is the numbers of deep
wells drilled and total expenditure
incurred; and

(d) the places where il explora-
tion will be done during 1978.79 and
the expenditure proposed to be in-
curred on this programme?

THE MINISTER. OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (NHRI JANESHWAR MISHRA):
{(8) to (d) Oil India Limited have

drawn up a scheme for exploration in
Mahanadi delta over an area of 0800
sq. kilometres on-shore and 12,000 sq,
kilometres off-shore. Exploration work
will start after Petroleum Exploration
Licences are granted. Drilling pro-
gramme and the expenditure will de-
pend on the result of the surveys.

Railway Division on Loss

75. SHRI PADMACHARAN
SAMANTASINHERA:

Will the Minister of RAILWAYS
be pleased to refer to reply given to
Unstarred Question No. 1805 on 29th
November, 1977 regarding Railway
Zones working at a Joss or showing
surplus and state:

(a) the names of Divisions, total
expenditure incurreq and income
from every Division;

(b) what is the proposal to make
up the loss; and

(c) what is the new proposal for
developments and amounts involved
in the works?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Infor-
mation about the income and expendi-
ture is compiled railway-wise and not
division-wise,

(b) and (¢) Do not arise.

Provision of Fourth Passenger Trala
on Pathankot-Joginder Nagar Line

76. SHR]I DURGA CHAND:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have
taken any decision for starting 4th
Passenger Train on Pathankot.Jogin-
der Nagar Railway Line; and

(b) if so, by when the train would
be started?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b)
Introduction of g additiona]l train on
Pathankot-Jogindernagar gection is
not at present operationally feasible
for want of Narrow Gauge Diesel
locomotives.

Railway Line from Kalka to Porbanu

77. SHRI DURGA CHAND:

Will the Minister of RAILWAYS
be pleased to state:

(a) the progress so far made in ex-
tension of Railways line from Kalka
to Porbanu and from Yamuna Nagar
to Paonta Sahib; and

-(b) by when the work would be
undertaken and completed?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b)
A preliminary engineering-cum-traffic
survey for construction of a BG rail
link from Kalka to Parwanoo (6.57
Kms; carried out during 1970 reveal-
ed that the project would cost Rs. 2.36
crores (at 1970 price-level) and would
yield return of 0.01 per cent.

A reconnaissance-cum-preliminary
engineering-cum-traffic  survey for
construction of BG rail link between
Jagadhri and Rajban viz Poanta Sahib
was sanctioned in 1973 and survey
report received in 1975 revealed that
the proposed 74 Km, long railway line
from Jagadhri to Rajban via Chhach-
rauli, Tajewala, Kalesar and ' Poanta
Sahib wag estimated to cost Rs. 25.63
crores and the return as per discoun-
ted cash flow technique was less than
1 per cent.

The question of taking up these
projects would depend upon the avail-
ability of resourceg for construction
of railway lines in backward areas of
the country.
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Derailment of Passenger ang Goods
Train

78. SHRI M. RAM GOPAL REDDY:

Will the Minister of RAILWAYS
be pleased to state:

(a) the number of derailments of
passenger and goods trains dunni the
last three months; and

(b) total lives lost and loss to rail-
way property due to these derail-
ments?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) During
the period 1-11-1977 to 31-1-1978, there
were 52 derailments of passenger
trains and 130 derailments of goods
trains.

(b) In these accidents, 20 persons
were killed. The cost of damage to
railway property was estimated at
approximately Rs. 52,465,228,

Particulars regarding New Petro-
Chemical Complexes

79. SHRI S. D. SOMASUNDA-
RAM:

Wiil the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS he pleased to state the nurnuber
of Petro-chemicals complexes set up
so far, their location and the quuntity
and value of their output?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
Two  Petro-chemical complexes in
public sector have been sanctioned for
implementation as per details given
below:

1. The Indian Petro-chemicals Cor-
poration Limited are implementing a
Petro-chemical complex near Baroda
in Gujarat State consisting of the
following:

(i) Aromatics Project comprising
a Xylenes complex and a DMT unit.
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(ii) Olefins Profect comprising a
Naphtha Cracker, a Pyrolysis Gaso-
line hydrogenation unit, a Benzene
extraction unit and a Butadiene ex-
traction unit.

(iii) Downstream unita of the Ole.
fins Project, namely:

-

1. Low Density Polythylene
2. Polypropylene

Ethylene Glycol
Polybutadiene Rubber
. Acrylonitrile

Acrylic Fibre

. Detergent Alkylate
PVC

© ® N e o s w

. Acrylates

The different units in the Aromatics
Project went into production in 1973-
74. The quantity and value of their out-
put during 1877 was ag under:

P.oduct Qutput during Value at the ]

1977 (tonnes) prevailing
price (Rs, in
lakhs) £
— : —
1. DMT 24.510 2755 460y
2. Orthoyxlene/ 18,858 848.60
Mixed
Xylenc

3. Paraxylene 12,879 (Used for cap-
tive conversion

into DMT.)

TotaL 3605.06

The Olefins Project and its down-
stream unitg are still ynder construc-
tion. ' '

2. The Bongaigaon Refinery and
Petro Chemicals Limited are setting up
a Petro-chemicalg complex comprising
a Xylenes complex, @ DMT uniy and
a Fibre unit at Bongaigaon in Assam

3560 LE~5.
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State. The projects are still under
construction,

Contractg for Modernisation Plants at
' Sindri

80, SHRI ROBIN SEN:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government have made
any enquiry on various irregularities
and violation of General Direction and
conditions of contract for civil works
and mechanical works in the moderni-
sation plants at Sindri;

(b) if so, what are the findings; and

(c) if not, the reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) to (e¢) The information is being

collected and will be laid on the Table
of the House.

AgETT RvA qT wrAere-faeent aar
wrat-feest @ mfyai # oy ™ e

81. wt weifeg wrf a2e : a7 IM
AdY ag Fara € w9 w47 fif

(%) ®rfa coesiw & a9 U
(Nm=T & AgarT) § Awd F fag
srwre-faseft o' wran-faseh & ¥
mied! & fesat H) sgeraTe-feesft A
% g T oW ¥ fog Agarar R
W 9T femr w2 weftem st qeay

!

e

(@) w1 gTee &1 faae &
sdeTafe w1 &% 7@ w1 ¢ ; afz @,
AN w7 TF W feaar ana ww frar
qEAT; "I

() afe #&, & Sa% war wror
g7
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W siwrma ¥ T wa (s fox
aaR) : (F) IR W@ W a3srie
frar -

(@) o= (7) 35 5w Afa gFvqa
X 2 TG wgAREAR-fedr T T
& g Jgar A A7 w FIRE FIT-
& wdr w0 gt ad o
T, F4i0E &7 wfedl P AFAA A=
Fq 2 2, fead TRz, gL AT
fam, wAg AT, IGEAT AR
qEAeEE § g g4 fesal w1 Fsar
Wt mfasr &)

AATE AAE WG TR, NG JARA
faqr war e a3
s

82. st wAfag wrf ai= : Far "m
Y ag FFiA F¥ w10 7. fx o

(%) #ar qAMIE IFIS T FAL,
RAME (q9T@) ¥ | glaaw g2
fea a & fam a=a d@ear 62/192
g far 3909, 1964 FY 0 F AT fRar
v

(m) 4afz g, @1 s93% ¥ar am
F Y Z ;AR

(w) 3= #rnl & ¥ feg 9T
ait fea-fag arfre #1 & w2 @
T E A ne Ji & TR F A wE Ay
F 71 faar § AR fow g 7 qid
T aF @IHC g0 FT q4Y , THE I
FT-9 & %X I F4 a% AwrT FT fogy
q@ ?

™ Fa@a ¥ Tea G@ar (s fiea
ACQA) : (F) AT FAT =T &
IR F AR, T IR FT FE J9T
faer 7& wr € ;

(&) s ()  sroa 7Y 93
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[froe-wes  w/dow  qEifeqea,
ey &

83. st wafag wif w@w: T
@feaq aqn WA Wiy Iqw &
g I & FIT FOT F

(%) =1 aRME—F=8 W9 /AT
TEIfRQEA, {ATTE ¥ 3 AT, 1977
#1 ifemw fakarsl &1 qF & are
¥ oF 9w sega fear 91 W} afe &,
qr SF Ao A & 0 Ji owwv g

(@) S8 & wiF # T FEA
FT ST §4T ¢ /I FT A/ A FT A
#1T forar mar ¢ o

() fam =i ®Y 4T qF @R
gt frar war & qar TwEF w4 FTOO
§ 97 WY AT FT FF a6 @ F
faar s ?

ifean qar wWEa WX IETE
WA # ew WAt (= wAva} faw) ¢
(%) & (1), s, g &9 F1 fearw
3-11-1977 &1 s‘rmmg‘mﬂnl

fadosr &= #em afuafy g aur-
fawfem, axs § @& o grE
wte o AT 9T FHAIIT FT IZT AT
T O & 4T WA A OHEm Hw
gg dr f& FHwT A FqHT oy T
¥ AT GO FCE FHOT FT T F
afg ® 9Q zaar IFfw &7 A
gfawadar AT 9% FHWT & A7 |
qfasfer d=f # Y gwwax aww
F A 4 T FEEEr ¥ fFEw
FA F IUEIE TT HAET Y &@HIT
agi fear war 41

AT ¥ 58 &7d F1 Joor@ a7 74T
qr f& d= swfaal § @19 feg wo
e Qe @FeET FAA ST FOHET
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fawar AT =nfge | a8 & Q@1 wTHET
g fa¥ feam ok @vafaa aw
Fafrat & f & frgerar omm ¢

I AT K O¥F AT@ FT TEST
o #r T 9 f& sfaw wram
fmw  wgafas &9 ®wik @&
FEAg T qIAF FEIAGT T OAIFR
AT a9 Fefaal g @dft @ 9%
AOET geR #r SAr wifgg ) @ar
FET IO AT qHAT TAT 1 AW
IO o & Y fasami & arw wrafes
=7 wafaa Fwar g, fomd areaf
fgat arer wwat qx fa%Imy & a9
faax fard far strar g

AT # q5Hq w9 F fqe oF
AT TR AT FT q21E qHT 9T
A A FFdl w9 F FA T HT
wr garer fear war g1 @ 9gAsl
& FAYAT A o0 @ &1 Tqifa, qav
*®1% Arama gt frar s oawar fF
F7 AY Fr@ aF g an fFar
I M ATF qet F qerAer fwar
AT #

Commission to Petrol/diesel retail
outlet dealers

84. SHRI DHARMASINH BHAI
PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
SERS be pleased to state:

(a) whether the Oil Prices Com-
mittee submitted revised recommenda-
tion in 1976 suggesting a revised for-
mula for payment of commission to
petrol|diesel retail outlet dealers and
if so, whether any recommendations
were made that this revised [ormula
could be made applicable from 1st
July, 1976; ang

(b) whether Government accepted
these recommendations in part and
refused to give effect to the re-

vised formula from 1st July, 1976 and
if so, why an Expert Committee’s re-
commendations were negatived in this
regard? '

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) The Oil Prices Committee submit-
ted its final report to Government in
November 1976 in which revised re-
commendations were made in regard
to the dealers’ commission on petrol
and high speed diese] oil. There was
no recommendation to the effect that
these rates should be made applicable
from 1st July, 1978.

(b) Does not arise.

wERYT AT RV 97 DEETH

85 = gER W wOAM : HT
I| AAT gg FJTY F FIO oFGT E

(%) =t ofraw J|F & FOH
fedlom & #RyT A5 B9 X 0F
AT TEH FATT SO

(@) afe &, a1 =1 =fagr &
w3y far § & agh oF T31 ey
g wifgn #w afz g, & arfeat
grT w0y fEg 7 cewd w5y
sfafea amm ;T §; w)

() T IO A WX AT K
fag ot =z Y € § o afz g, @
g9l faato Fa aF fear sroar ?

W wwwa § o At (o fie
A@m) @ (F) WRYT VT w@EA
93, 3t fF ofvaw =% & FeT qveT H
g, UF AT ®ewH & ot &1 gea

g

, (@) TaT w1 7 ST TG g
|
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() T ST g TR WY AT
wrar g€ ff 9oy 9¥ Ifed A qmar
AT | T LA 9T 0 & g wi A
LAl e
Shortage of Domestic Gas in Delhi
86. SHRI KANWAR LAL GUPTA:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
SERS be pleased to state:

(a) whether it is a fact that there
is a great shortage of domestic gas in
Delhi;

(b) the total number of persons re-
gistered for getting the domestic gas
in Delhi and since how long have
they been in the waiting list;

(¢) what specific steps have been
taken by the Government in the last
three months to improve the gituation;

(d) is there any proposal to break
the monopoly of gas suppliers in Delhi
and distribute it through many hands:
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):

(a) Overall demand for liquefied
petroleum gag (cooking gas) in the
Union Territory of Delhi is much
higher than the present availability
of the product. Demands of existing
customers are, however, generally met
in full,

(b) The total number of persons re-
gistered for getting domestic gag in
Delhi is about 1.3 lakhs. The waiting
period for getting a gas connection
varies from place to place. In the
cagse of Bharat Petroleum, those who
have registered their nameg since
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January 1077 are awaiting issue of
new connections. In the case of 10C
the period for waiting differs from
area to area and the longest the people
are waiting is from 1872-73.

(c) The present demand for new gag
connections in the cities andsother
areas is far in excess of the availabi-
lity based on current LPG produc-
tion in the refineries. Availability of
the product is expected to improve in
the next 2 to 3 years when LPG
would be available from Bombay
High associated gas, by the commis-
sioning of new refineries and by the
setting up of additional facilities for
LPG production in the existing refi-
neries. The commissioning of the
catalytic  debottlenecking project in
the Hindustan Petroleum Corporation
refinery in January 1978 will lead to
increase in the production of LFG in
that refinery.

(d) and (e) With a view to dis-
couraging monopolistic trend g ceiling
on the number of customers with the
LPG distributors of Indian Oil Cor-
poration has been prescribed. The
bigger LPG distributorships of Bharat
Petroleum Corporation have been re-
organised by upgradation of the sub-
distributors into full-fledged distribu-
tors. Hindustan Petroleum Corpora-
tion market their production of cook-
ing gag in Delhi not directly but
through a concessionaire. Negotiations
for the take-over of the interests of
the concessionaire are in progress.

Cases pending in High Courts and
Supreme Court

87. SHRI KANWAR LAL GUPTA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) how many cases are pending
in each High Court and Supreme
Court as on 31st January, 1978:
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(b) whether it is a fact that the
number of cases have been increasing
every day and the disposal is propor-
tionately less;

(c¢) what concrete steps have been
taken in the last three monthg to have
quick disposal of the cases;

(d) why all the vacancies in the
High Courts and Supreme Court have
not been filled up so far; and

(e) how many new additional posts
in the High Courts and Supreme
Court are being created?

" THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Informa-
tion as on 31-1-1978 is not available,
A statement giving the position as on
31-12-1977 in respect of the Supreme
Court and all the High Courtg is
attached.

(b) Both institutions ang disposals
have been increasing. However, dis-
posals have not kept pace with insti-
tutions.

(c) The following steps have been
taken:—

(i) The Supreme Court (Number
of Judges) Act, 1956 was amended
in 1977 raising the strength of
Judges from 13 to 17 (excluding the
Chief Justice) with effect from 31st
December, 1977;

(ii) Vacancies existing in the
Supreme Court before 31-12-1977
were filied up and the strengin of
that Court was full oa 30-12-1877.
The vacancy occuring on 1-1-1678
on the retirement of Justice Goswami
has alsp been filled,

(iii) The Judge strengths have
been increased in the High Courts
in respect of which proposals were
received.

(iv) A substantial number of
vacancies in the High Courts have
been filled up.
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(v) The matter has been referred
to the Chief Justice of India. He is
working out certain measures/pro-
posals in consultation with the High
Courts,

(vi) The Law Commission were
requested to suggest suitable mea-
sures to tackle the problem of ar-
rears. They are seized of the matter,

(d) A large backlog of vacancies was
inherited from the previoug year. The
bulk of this backlog has been cleared.
Persistent effort is being made to fill
the remaining vacancies and the va-
cancies that have arisen since. In all,
84 appointments have been made since
1-4-1977, including appointments of
additional judges as permanent judges.
51 of these are fresh appointments,
Initiative has been taken by the
Centra] Government to call for
posals from the state authoritiesy, and
wherever required reminders have
been issued tp the concerned state
authorities/Chief Justices, As men-
tioned under (c¢), prompt action was
taken to fill the wvacancies in the
Supreme Court so that it was in full
strength on 30-12-1977 before its
maximum sanctioned strength was
raised,

(e) So far ag the Supreme Court is
concerned, the Judge strength has been
raised from 13 to 17 with effect from
31st December, 1977 by amending the
Supreme Court (Number of Judges)
Act, 1956, Since 1-4-1977 the Judge
strength of the following High Courts
has been increased from the datesg the
posts are filled up:—

Madhya 6 extra posts of Additional

Pradesh Judges.

Allahabad 6 extra posts of Additicnal
Judges.

Patna g extra posts of Additional
Judges.

Himachal 1 extra post of Additiona

Pradesh Judge.

Karnataka 1 extra post of permanent

Judge and 1 extra post of
Additional Judge.
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Statement

Name of the Court No. of
Cases
pending
as on
81-12-1977
Supreme Court of India 18,215
High Courts
Allahabad 1,392,797
Andhra Pradesh . 15,887
Bombay 52,592
“alcutta 72,448
Delhi . 26,587
Gauhati 6,548
Gujarat 11,722
Himachal Pradesh 5,019
Jammu & Kashmir 4,742
Karnataka . 36,449
Kerala 42,739
Madhya Pradesh . 46,613
Madras 50,0106
Orissa 6,042
Patna . 20.455%
Punjab & Haryana 46,069
Rajasthan . : 16,627*
Sikkim . , 22 -

* Main Cases only

Cases in arrears in High Courts and
Supreme Court

88. SHRI S. D. SOMASUNDARAM:
SHRI R. KOLANTHAIVELU:
SHR] C. N. VISHWANATHAN:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the number of cases in arrears

in the High Courts and Supreme Court
as at the end of 1877;
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(b) the classification of arrears as
less than six months, over six months
and less than a year, over one year
and over two years:

(c) the reasons for the large num-
ber of arrears; and
-

(d) the steps proposed to ensure

speedy justice?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIR (SHRI
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b). A
statement is attached.

(¢) Though several factors are res-
ponsible for arrears in High Courts,
a major reason is that a number of
vacancies were not filted up in the
High Courts in the last few years
and judge strengths had not been in-
creased in many High Courts to the
extent required.

(d) The following steps have been
taken to clear arrears:—

(i) The Supreme Court (Number
of Judges) Act, 1956 was amended
in 1977 raising the strength of Judgs
from 13 to 17 (excluding the Chief
Justice) with effect from 31.12-1977;

(ii) Vacancies existing in the
Supreme Court before 31-12-1977
were filled up and the actual stren-
gth on that Court was full on 30.12-
1977. The vacancy occurring on
1-11-I178 on the retirement of
Justice Goswami has aso been filled.

(iii) The Judge strengths have
been increased since 1-4-1977 in
the High Courts in respect of which
proposals were received. Recently,
it has been increased in the follow-
ing High Courts from the dates the
posts are filled up: —
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! Madhya Pradesh : 6 extra posts of
: Additional Judges.

Allahabad : 6 extra posts of Addi-
tional Judges.

Patna: 3 extra posts of Additional
Judges.

Himachal Pradesh : 1 extra post
of Additional Judge.

Karnataka : 1 extra post of perma-
nent Judge and 1 extra post of Addi-

tional Judge.

(iv) A substantial number of
vacancies in the High Courts have
been filled up. Initiative has been
taken by the Central Government
to call for proposals from the
State Authorities and wherever rc-
quired reminders have been issued
to the concerned State Authorities/

Chief Justices:

(v) The matter has been referred
to the Chief Justice of India. He
is working out certain measures|
proposals in consultation with t.e
High Courts;

(vi) The Law Commission were
requested to suggest suitable mea-
sures to tackle the problem of
arrears. They are seized of the
matter.

(vii) Letters have been addressed
tg the Bar Councils and Bar Asso-
ciations of various Statés request.
ing them for cooperation and slso

for suggeestions for speady disposal
of caseg,

Statement
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Name of the Court No. of
cases
pending
as on
3r-12-77
Supreme Court of India- 18,215
High Courts
Allahabad 1,32,797
Andhra Pradesh 15,887
Bombay 52,592
Calcutta : 172,448
Delhi . 26,587
Gauhati 6,548
Gujarat 11,722
Himachal Pradesh 5,019
Jammu & Kashmir ; 4,742
Karnataka . 36,449 -
Kerala 12,73
Midhya Pradesn . 46,613
Madras 50,996
Orissa 6,042
Patna , 29,435*
Punjab & Haryana 46,069
Rajasthan [ 16,627*
Sikkim .

22

*Main cases only.

[
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(8) >lassification of wrrears as less than 1 year, t lo 2 years and over 2 years,

As on 315t December, 1977

-

Name of the Court Less than 1to2  More than
1 year years 2 yeirs
T
Suoreme Court . - i . . 4.874%* 1,543%* 8,193**
High Courts
:Andhra Pradesh . . . 12,343 2,640 904
lalcutta . 5 . . . . . . . 13,521% 13,580% 42,052*
Delhi . . e e e e, 7,513 4,348 14,726
Cauhati . . . . . 1,630 1,558 3,360
Gujarat , . . . . 5,017 2,721 1 3.¢84
i{limachal Pradesh . . . 2,240 992 1,787
Karnataka . . . . . 17,165* 10,051¢ 8,883*
Madhya Pradesh " # " 8,702* 6,846 17,142*
Cdrissa . . . . . ) 2,992 1,631 1,419
Patna . . . . . “ . . 11,207* 5,583* 12,645*
Punjab & Haryana | . . . 17,182 8,023 20,864
Rajasthan ‘ B . . 3,451* 3,034* 10,142°*

Allahabad . . 15,511 28,361 81,575
Bombay . . . 12,326 11,639 29,483
Jammu & Kashmir . . . . . . 2,168 1,076 1,100
Kerala . . ) . ) . ; 15,089 22,429 6.

Madras . . . . . 16,108 12,858 17.959
Si kkim . e 36 .

*Main cases only.

##Rcgular hearing matters,

Figures of pending cases less than six months old are not availabe,
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Arrah-Sesaram Light Rallway

B2. SHRI TRIDIB CHAUDHURI:
Will the Minister of RAILWAYS
be pleased to state:

(a) ig it a fact that the Arrah-Sasa-
ram Light Railway (& unit of Martins
Light Railways) hag been finally clos-
ed down with effect from February
15, 1978 consequent on the termination
of the Agreement with the Railway
Board for subsidising the undertaking;

(b) what are the future plans, if
any, of the Railway Board in reggrd
to the maintenance and preservation
of the vital railway link between
Arrah and Sasaram by the conversion
of the existing light railway into a
broad gauge railway or otherwise;
and

(¢) whether there are any schemes
for the absorption of the retrenched
staff and employees of the Arrah.
Sasaram Light Railway in the Eastern
Railway or other Railways?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) There is no such proposal un-
dep consideration at present.

(c) A decision has been taken to
absorb the retrenched employees of
the Arrah-Sasaram Light Railway
Company as fresh entrants in the
Indian Railways if found suitable.

Drilling Operations by ONGC in West
Bengal

90. SHRI CHITTA BASU:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(@) whether the ONGC has been
conducting drilling operations in seve-

ral placeg in West Bengal for some
Years;
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(b) if so, the places where such
operations have been conducted; and

(¢) the results thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA) (a)
Yes, Sir. ?

(b) ONGC has undertaken drilling
operations at 4 places in West Bengal,
namely, Bodra, Bakultala, Galsi and
Diamond Harbour.

(c) A well drilled each on the
Bodra, Bakultala, and Galsi struc-
tures did not indicate the presents of
any hydrocarbons, The second well
drilled on Galsi structure is currently
under production testing. The drill-
ing of the first well on the Diamond
Harbour structure is in progress,

Broad-gauging Kotshila Purulia
Railway Line

91. SHRI CHITTA BASU:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the project for broad-
gauging the Kotshila-Purulia railway
line in South Eastern Railway is under
the consideration of Government;

(b) if so, the details of the project;
and

(c) at what stage does it rest now?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
to (c) A traffic survey for con.
version of the Purulia-Kotshila
narrow gauge line into broad gauge
was carried out in 1971. The survey
revealed that the project, having a
length of 36 Kms. would cost Rs. 1.53
crores. The question of taking up the

work would depend upon the avail.
ability of resources.
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Calcutta Underground Railways

92. SHRI: CHITTA BASU:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the construction of the
underground railways in Calcutta will
be completed as scheduled; and

(b) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
and (b). Due tp the ccnstraint
on resources it will not be possible
to complete the project by 1979 as
originally scheduled. Subject to avai-
lability of the requisite resources, the
project is likely to be completed by
1986. T L)

Scheme to provide Legal Aid to the
Poor

83. SHRI MURLI MANOHAR
JOSHI:
SHRI RAJENDRA KUMAR
SHARMA:
SHRI MOHINDER SINGH
SAYIANWALA:
SHRI YESHWANT BOROLE.

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state:

(a) whether any scheme to provide
legal aid to the poor is under consi.
deration of the Govvernment; and

(b) if so, the details thereof?

. THE MINISTER OF LAW JUS3-
TICE AND COMPANY AFFAIRS
(SHRI SHANT]I BHUSHAN): (a) The
Report of the Committee consisting of
Shri Justice P. N. Bhagwati as Chair-
man and Shri Justice V. R. Krishna
Iyer as Member on Legal Aid is under
examination of the Government. The
Government have not so far formu-
lated any scheme for this purpose.

(b) Does not arise. |
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Cases of Sabotage on Rallways

94. SHRI KANWAR LAL GUPTA:
SHR] MANORANJAN
BHAKTA:
SHRI M. RAM GOPAL
REDDY:

Will the Minister of DAILWAYS
be pleased to state:

(a) how many cases of sabotage
came to the notice of Government in
the land one year;

(b) what was the total loss of pro-
perty and life;

(c) how many persons have been
arrested in thiz connection: and

(d) what specific steps have been
taken by the Government to check the:
cases of sabotage?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) During
the calendar year, 1977, 127 case of
tampering with track came to notice
in different railways.

(k) (i) Rs. 11.83,343/-

(ii) Nineteen persons lost cheir
lives.

(c) Thirty.six persons.

(d) Track patrolling by Railway
Protection Force and gangmepn has
been introduced in vulnerable se:-,
tions.

(ii) Besides patrolling of the
track in vulnerable sections by Rail-
way Protection Force and gangmen,
Gujarat, Maharashtra, U.P., Punjab
and Haryana have mobilised State
Police Personnel/Home . Guards/
Village Chowkidars for patrolling
track in sensitive areas.

(iii) State Governments of Pun.
jab and Haryana have invoked the
provisions of Village and Small
Town Patrol Act, 1918 thereby ask-
ing villagers to keep a watch on the
track. .
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(iv) Important cases of sabotage

are being investigated by special

squads of the CID of the concerned
States.

(v) The State Governments have

alsp geared up the intelligence
machinery. Close limision is main-
tained with all investigating the
intelligence agencies. At all levels
frequently available information is
exchanged 8o that coordinated
efforts are made to prevent and de-
tect sabotage cases.

(vi) Due to timely action taken
by Railway Protection Force and
gangmen patrolling the track since
November, 1977, 17 cases of tam-
pering with the track were prom-
ptly noticed which led to preven.
tion of accidents.

fagre & wnfrawet et & Ywa W
! Fearg

95 st ww fag BT W W
"l ag a W g wG

Written Answers PHALGUNA 2, 1899 (SAKA) Written Answers

150

(%) fagre & sfear gt &
WE el # g ot fee

(@) =1 g7 &t ¥ fawra
WEAWHAT H AW H WA §C T
gal & 7§ WE wrzd faw ¥g A€
Frorat aaré T }; WK

() afe &, @ dEwEr &RT
T § WX afz 4, o @E w@r Fo
g7

™ Awterg § g Ay (s faa
aromw) ¢ (%) fage & sifgare s
A TS F FATT T, gHTAA,
gleramngy, oy s fagww o
¥ WWT 1680 W fEat deT W
ATAE |

(@) =f (7). frerifea @t
¥ faq g &t § aderw fvg g § —

fEodfto frrmor

# wvat Ll

e

(F0=

Tt

#)
1. ARTfEA-gus 64 7.7
2. IEEI-SATIUTH 63 6.96
3. TEART-AYIL . 59 6.31
4. faffig—gomiamT zrew 56 8.62
5. EATET-CE—gSITOETT 218+ 78 12.7
6.  ETAT T8A-T=HT e 40 6.18
7. Ime-{fgmr | 56 5.51
8.  IART-TWYT gTe 54 5.18
9. FraEr-uHr | . 312 68, 68
10.  IwT-afEaT am aETeTRET 15 4.00




151 Written Answers

frafafen smel & adww
1977-78 A & fwg 7@ § 1

1. g 0w ¥ fafoog aman
e

2. ATEATQEH § FRATHEH

g7 gt 1 fawior gameat sy
Igererar 93 fAdT Fam )
feeet-trog ¥ awifem wa W

96. st v fag s1we: 77 TN
W&t ag F@Ty ¥ FO oFGT @

(%) = faeet—romgr & aefesm
a% Iorq =T & forg wordy v wé oy

(@) afz &, @t |71 @ TG qTRA
#1 frmfor ¥18 oY sroew 7EY g R
<

(1) ™ @3 wgm w1 famiw
FMA F3 TF HrOF I oSrQa ?

IN HuTem § TOw W (ot farx
M) ¢ (F) ¥ (7). TAG-GHRA]

FEBRUARY 21, 1978 Wﬁﬁm Aﬂmlﬂ 152

TqT T TAET ¥ IR A% A&
wrarr % qF 7 anew feert ¥ fag
RS T VT § | ¥@ SO
qf @ ET 9 WY 55 FA¥ WU
T« E F FEITEET § | T WA
arAT ® wafa § @ ofcamr wr
I T # fafr-gE e &
swr 93 faarx far o <@t 30

Tk @Al qT arwal W gl fea
T

97. st QHo QW&o WM : T
T® "l gg Fary Y FaT X4 F

(%) wa @ awt &, Fdare, 9
‘vl 9T arfadt ® gfaww 23 {7
TaF g S F fav feasr fw
yrafeq &1 7€ &; W%

(@) v+ wafg & < 39 9T
& Wl d WeA® WA A aredq ¥ fFewr
Trfer =7 F4 ?

W AxrEg § T AN (s fam

BrET ATIT @UE FT TEI ATEA H T ) : (F) smaEa (Fwifga)
(wTwE g waal ®)

wh 1974-75 1975-76 1976-77
HqEg 92,13 18,11 13,75
@ 36,86 8,48 37,95
(51 18 34,53 73,99 61,39
qataT 14,22 95,18 98,59
qaTAT FIAT 3,67 5,40 7,45
afigor 29,03 20,24 42,47
zfig o gea 19,97 13,00 16,57
zferor o 12,70 9,11 18,52
qf\=mw . ] 22,27 37,73 39,80
sire 2,6538  2,81,24  3,36,49

-




153  Written Answers PHALGUNA 2, 1899 (SAKA) Written Answers 14
() @« # v arefaw wf -
(W% gL T9al #)
= 1974-75 1875-76 1976-77
w5T . . 25,61 21,11 19,09
o 36,80 9,37 36,93
I ) . 36,62 1,03,52 72,51
FERR RS 17,06 98,50 95,67
qafere &t 5,00 5,48 7,30
feror 30,31 25,27 46,88
zferor wew . 17,71 11,83 21,68
HELE I . 18,86 11,07 28,51
qfemw . . 32,53 63,11 39,52
E1ES 2,20,50 3,49,26 3,68,09

Location of two fertilizer units based
on Bombay High Gas

98. SHRI M. KALYANASUN-
DARAM: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state.

(a) whether any final decision has
been taken on the location of the two
proposed fertilizer units based on the
Bombay High associated gas;

(b) if so, the details thereof; and

(c) if not, which are the places
under Government’'s consideration?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) No, Sir.

(b)* Does not arise.

(¢): Ivestigations are being made
to find three or four possible alterna-
tive locations besides Mandwa and
examine the relative cost and other
implications in setting up the large
:::zed fertilizer plants at these loca.
ions.

Arrest of an Anand Margi for Railway
Accident at Bawal

99. SHRI M. KALYANANS3UN.
DARAM.: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a person believed to:
be an Anand Margi was arrested in
connection with the railway accidents
at Bawal railway station on November
23, 1977,

(b) if so, whether he has been kept.
into custody; and

(c) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c)
Shri Ladli Prasad, an alleged
Anand Margi of Rewari, was
arrested under Section 41 Cr. P. C.
by city Police, Rewari on 8-12-1977.
He was kept under custody from 8-
12-1977 to 12.2 77. He was interroga-
ted but nothing useful came ont
He was released on personal bond on
12.12-1971.
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Production in Bombay High

100. DR. BAPU KALDATY: Will
the Minister of PETROLEUM AND
‘CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Bombay High Pro-
ject has receded its production;

(b) if so, the reasons thereof;

(c) whether Government have de-
<ided to change the present drills to
U.S. made drille; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):

(a) No, Sir.

(b) Does mot arise.

(c) and (d) Out of the existing
4 drilling vessels gperating in Bombay
Offshore, ‘Sagar Samrat’' is owned by
0il and Natural Gas Commission and
the remaining three are on charter
hire. Out of these two belong to U.S.
companies and one to a Norwegian
company. The period of charter of
the Norwegian rig has expired and
would be replaced by another rig for
which ONGC has submitted necessary
proposals.

Persong arrested for Derailment of

Trains

101. DR. BAPU KALDATY:

SHRI JAGDISH PRASAD
MATHUR:

SHRI D, D. DESAIL

Will the Minister of RAILWAYS
‘be pleased to state:

(a) whether Government have ar.
rested any persons for derailment of
passenger and goods trains since
-April, 1977;

(b) if so, the
.arrests;

number of such
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(¢) whether Government have esta-
blished any political motive in these
accidents; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAJLWAYS
(SHRI SHEO NARAIN):

(a) Yes.
(b) Twenty persons have been ar-
rested.

(c) Not yet.
(d) Does not arise.
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(b) the agencies entrusted with the
work and the terms agreed upon; and

(¢) the places where drilling opera-
tions have yielded encouraging results
and where they had to »e ubandoned
and the cost of these operations?
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On-shore Exploration during 1977

108. SHRI S. R. DAMANI: Will the
Minister of PETROLEUM AND
Minister of PETROLEUM AND CHE-
MICALS be pleaseq to state:
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(a) the defails of on-sthore explara-
tions undertaken during 1877, both new
and carryon projects;

(b) the agencies who are engaged
in this work and the terms agreed
upon; and

(c) the places which have indicat-
ed encouraging results and those
which had to be abandoned after
trials and the costs incurred on both?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) During the year 1977 ONGC
deployed 13 geological, 24 seismic, &
gravity-magnetic and 2 shallow dril-
ling parties for carrying out explora-
tory surveys, and 31—35 deep driling
.rigs for carrying out deep drilling
operations in different in-land areas
of the country.

The geological field parties covered
about 52716 Sq. Kms. in Rajasthan,
Uttar Pradesh, Himachal Pradesh,
Andhra Pradesh, Assam, Nagaland,
West Bengal, Arunachal Pradesh,
Andaman & Nicobar and Tamil Nadu.

The seismic field parties covered
about 3841 Line Kms., by seismic
surveys in Rajasthan, Uttar Pradesh,
Punjab, Himachal Pradesh, Andhra
Pradesh, Tamil Nadu, Assam, Aruna-
chal Pradesh, Mizoram, West Bengal,
and Gujarat. The gravity-magnetic
field parties measured gravity-magne-
tic data from 5535 stations in Rajas-
than, Himachal Pradesh, Andhra Pra-
desh, Tamil Nadu, West Bengal and
Assam,

In addition to the exploratory sur-
veys during 1977 the ONGC con-
tinued exploratary and development
drilling on 27  structures—18 in
Gujarat, 5 in Assam, and one each in
Tripura, West Bengal, Himachal Pra-
desh and Rajasthan. In addition, dril-
ling was taken up on 12 new struc-
tures by the ONGC—9 in Gujarat and
one each in Cachar District of Assam,
West Bengal and Himachal Pradesh.
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Oil India Limited cdmbinuéd explo-
ration drilling in its Mining - Lease
areas in Assam and undertook explo-
ratory drilling in Ningru PEL area.

(b) Oil and Natural Gas Commis-
sion and Oil India Limited are the two
agencies engaged in on-shore explaga-
tion in the country. No special terms
have been agreed upon for this work.

(¢) The exploratory efforts of the
ONGC during the year have resulted
in the discovery of oil on two new
structures in Gujarat namely Padra
and Jotana, and the discovery of gas
in one new structure, namely, Matwan,
alsp in Gujarat. Seventy-eight wells
were completed by the ONGC during
1977 on 27 structures on which explo-
ratory and development drilling was
continued from the previous year. Of
these, 30 proved to be oil bearing, 2
were gas bearing, 10 proved dry and
the remaining 36 were under test. On
the 12 new structures taken up for
drilling by ONGC during 1977, 9 wells
were completed out of which 4 were
hydrocarbon bearing, 4 wells were dry
and 1 was under testing. One well
drilled at Manabum in the Ningru
PEL area by Oil India Limited had to
be abandoned without testing. Dril-
ling of a well at Kumchai in this area
by Oil India Limited was in progress.
The Exploratory work is of a con-
tinuous nature and, as such, it is diffi-
cult to give the estimates of expendi-
ture. ONGC has not abandoned any
area where exploration for oil was
conducted during 1977. )

Production Performance ang Capa-
city Utilization of Fertiliser Plants in
Public Sector

108. SHRI S. R. DAMANI: wilt
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

" (a) the production performance and
capacity utilization in each gf the
public sector fertilizer plants in the
current year and how do they com-
pare with similar period of the
previoug year;
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(b) whether a plant-wise study has
been carried out to find reasons for
production falling much below the
rated capacities of each plant; and

(c) whether responsibility hag been
fixed for the lower production and
the action taken thereafter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(BHRI JANESHWAR MISHRA):
(a) A statement is laid on the Table
of the House.

(b) and (c). It would be seen from
the statement in reply to part (a)
that while the capacity utilisation in
respect of nitrogen during the current
vear is less than that during the pre-
vious year, the capacity utilisation in
respect of phosphate has substantially
improved. The main factors affecting
the production and capacity utilisation
of the public sector nitrogenous ferti-
lizer units are old and ageing equip-
ments as at Sindri and Udyogamandal;
inadequate availability of the feed-
stock at Rourkela; obsolescence of

technology and (qifficult feedstock at
Neyveli; power cuts and unstahle
power supply at Nangal Durgapur
and Gorakhpur, technological con-
straints at Cochin and Durgapur and
non-stabilisation in operation of the
newly commissioned Barauni and
Namrup Expansion projects. Besides,
the labour troubles at Durgapur and
Neyveli have also affected production.
Measures such as changeover of feed-
stock at Rourkela and Neyveli, reduc-
tion in dependence of Nangal unit on
electricity with the setting up of Nan-
gal Expansion scheme based on fuel
oil, inodifications and plant improve-
ment programme in Cochin and Dur-
gapur plants, provision of captive
power facilities at Trombay, Durgapur
and Gorakhpur to overcome the insta-
bility in power, etc, have been are
being taken to remove the constrainte
on production. Sindri ammonium
sulphate plant, which is presently
dependent on coke-oven gas, would
be able to do better when it is in a
position to obtain ammonia from Sin-
dri Modernisation Project and better
quality gypsum from Sindri Ration-
alisation Project,

Statement
. o m
Production (000 Tonnes) Capacity utilis: ticr: 9
IR 0000 e meee e me e et
April 77—  April 76—  April 77—  April 2€=—
Jan. 78 Jan. 77 Jan. ';;8 Jen. 77
1 2 3 4 5
(A) NITROGEN
1. Sindri 9'2 18:4 229 40'8
2. Nangal ., 49'7 667 765 101'2
3. Trombay . 70'4 747 119' 1 128" 1
4 Gorakhpur . . 683 76-0 62-4 84°5
5. Namrup . . . 372 87°4 100" 0 1032
6. Namrup Exp. . s & 47'5 385 396 67°9
7. Durgapur 59'0 831 40'2 26'0
8 Barauni ., . . . . . 378 16-0 42'6 621

3960 L3—¢
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I 2 3 4 5
PQI 1—8) . . . . . g68-6* g60'8 561 " 70'a2
9. Udyogamantial . . . . 41°8 855 61°2 52'0
vo. Qochin-l . ., . . 57'9 57'8 4r 4b'3
11. Qochin-¥I . . . . . 150 . 8p is
12. Rourkela . . . . . 6o'g 67:2 6o'g 67 &
1§5. Neyveli . . . . . 32'6 84°'0 562 5886
14. Madras . : . . . ; 110°2 104'8 76-2 76-5
15. By Products . . : . . 18'a 16.8 109° 0 g2-8
Total ) . . . . 706- 1% 6759 592 66-4
(B) PHOSPHATE
Udyogamandal . . . : 38 3 65°5 49'7
Others . . 5 . 3 105 7:6 40°% go-2
(II) COMPLEX UNITS
Trombay . . . . . 313 37°8 104°3 1237
Udyogamandal . ) . . 19'8 157 62y 51°9
Oochin-II . . : . . 249 . 52' 4 .
Madras ., . . . " . 785 42'9 841 589
Total . . . ) . 169°8 106-7 72" 6 645

‘NoTs :—=1. [aiustrial nitrogen included for the purpose of capacity utilisation.

2. *Trial run production of 1-6 thousand tonnes of Nangal Expansion produccd during
January, 1978 w.e.f. 12-1-9B is included.

Total :apacity 1:lisation is worked out against the total cffective capacity i.c. 50% of
available capacity of new plants 4#. Cochin II and Tuticorin plant.

Reorganisation of Fertilizser Corpora- details thereof;

tion of India (c) whether the distribution work
of fertilizers will be handled by the
110. SHRI S. R. DAMANI: four companies separately or a sepa-
SHRI RAJ KESHAR SINGH: rate agency will be created for the
SHRI RAMANAND TIWARY: same; and
Will the Minister o# PETROLEUM (@) it so, when will they be
AND CHEMICALS AND FERTILI- implemented?
ZERS be pleased to state: THE MINISTER OF STATE IN THE
. us MINISTRY OF PETROLEUM AND
(a) whether the reorgumzatlon of CHEMICALS AND FERTILIZERS
the Fertilizer Corporation of India (SHRI JANESHWAR MISHRA):
has been completed and what are the (a) Government have decided to re-
changes envisaged; organise the Fertilizer Corporation of
(b) whether an advance study has India and the National Fertilizers
been made about the benefits likely Limited into 5 companies as detailed
to arise by the changes and, if so, the below:
Name of the Company Units| Divisions
1. Fectilizer Qorporation of India . . Sindrl&lncludingSindri Modernisaticn and
Sin r Rationalisation), Gorakhpur,

Talcher, Ramagundam and Korba.
2. Nitional Fertilizers Ltd. . . . . Nangal, Bhatinda and Panipat.
3. dialatan Pzctilizer Corporation Ltd. .  Namrup, Haldia, Barauni and Durgapur.

4. Rashtriya Chemicals & Pertilizers Ltd. . All units of Trombay and the gas based)
plants in the south of Bombay.

5. l;;l:ilizm (Planning & Development) India P&D Division of the TCI,
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‘Steps are in hand to implement the
above reorganisation with effect from
1st April, 1978.

(b) The reorganisation of FCI and
NFL is expected to bring about greater
efficiency, better capacity utilisation
and speedier project implementation
in the public sector fertilizer industry.

(c) and (d). Each of the 4 fertilizer
producing companies will have a mar-
keting division attached to it which
will distribute fertilizers and indus-
trial products produced by the res-
pective company. There is no propo-
sal to create a separate agency for this
purpose,

Sale of share held by Swadeshi
Cotton Mills in Swadeshi Polytex

111. SHRI K. A, RAJAN:

SHRIMATI PARVATHI
KRISHNAN:.

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether the U.P. State Gov-
ernment have decided to sell the
shares held by Swadeshi Cotton Mills
Company Ltd. of Kanpur in Swadeshi
Polytex Ltd, for realisation of Gov-
ernment dues;

(b) whether the Thapar Group has
offered to purchase the whole shares;
and

(¢) what are the details and the
Union Government's reaction to sel-
ling a]l shares to a monopolist?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANT] BHUSHAN):. (a) From the
available information, it appears that
the Collector, Kanpur who had seized
10 lakh equity shares of Swadeshi
Polytex Ltd. held by Swadeshi Cot-
ton Mills Co. Ltd. for realisation of
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electricity dues has accepted the offer
of Ballarpur Industries Ltd., a com-
pany belonging to the Thapar Group
of companies, for a sum of Rs. 5 croreg
subject to the clearances being obtain-
ed by it under the Companies Act and
the MRTP Act,

(b) and (c). Acquisition of the above
shares would require the approval of
the Central Government under Sec-
tion 108A and Section 372(4) of the
Companies Act. No proposal from
Ballarpur Industries Ltd. for acquisi-
tion of the above 'mentioned shares
has been received by Government so
far. If and when any proposal is
received, it will be decided on merits,

Directive to Glaxo Laboratories on
Sale Price of Preducts

112. SHRI K. A. RAJAN:

SHRI PRASANNBHAI
MEHTA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas.
ed to state:

(a) whether the Glaxo Laborate-
ries (India) Ltd. have been directed
to indicate specifically in their future
price list that their products could be
sold at prices lower than the prices
circulated by the company; and

(b) if so, the details and reasons
therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
Yes, Sir. On a complaint filed by the
Registrar of Restrictive Trade Agree-
ments with the Monopolies and Res-
trictive Trade Practiccs Commission.
the Commission inter-alia  directed
that the company’s trade agreements
with the stockists should indicate that
in any price list which the company
issues, it would be made clear that the
prices set out in the list were the
maximum priceg and it would be open



167 Written Answers

to the stockists to sell the products
on prices lower than those prices.
This is because any stipulation in
agreements between such manufactur-
ing companies and their stockists that
the prices to be charged on re-sale
shall be the prices stipulated by the
seller constitutes a restrictive trade
practice under the M.R.T.P. Act 1969
unless it is clearly stated that the
prices lower than those prices may be
charged.

Scrapping of Brand Names for Drugs

113. SHRI K. A. RAJAN:
SHRI S. G. MURUGAIYAN:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether any measures have
been taken for the implementation of
the Hathi Committee recommendation
for scrapping of brand names for
drugs;

(b) if so, the details thereof; and

(c) if the answer to part (a) be In
negative, what is Government’s deci-
sion on thig recommendation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) to (c). The Recommendations of
the Committee on the abolition of
brand names for drugs are under con-
sideration of the Government and a
final decision is likely to be taken
shortly,

Facilitieg to Utllize the Full Potential
of Bombay High

114. SHR]I K. A. RAJAN: Will th:
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:
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'(a) whether the facilitles to utilize
the ful] potential of Bombay High
are not created;

(b) if so,
thereof;

what are the details

(c¢) whether Government are, con-
sidering a proposal to cut the Bpm-
bay High output due to this reason;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) to (d). The development of Bom-
bay High has been conceptualized in
five phases. The target fixed for
Phase-I & II of Bombay High (that is
a daily rate of production of 80,000
barrels per day) has already been
achieved. Phase III-A which includes
the laying of the submarine trunk
pipelines for the transport of oil and
gas from Bombay High field and North
Bassein field to Uran as well as laying
of the transfer lines from Uran to
Trombay is likely to be completed by
May 1978. Phase III-B which includes
additional well platforms, a process
platform, crude stabilisation tanks, gas
fractionation plant, etc. is likely to be
completed by March 1980. On com-
pletion of Phase-III, the likely pro-
duction from Bombay High is expect-
ed to be at the rate of 6 million ton-
nes per annum. Investment decision
on Phase IV and V has not yet been
taken.
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Double-Decker Coaches in  various
Railway Zones
116. SHRI M, RAM GOPAL

REDDY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what are the routes on which
the double-decker coaches are run-
ning at present in the various Rail-
way Zones; and

(b) the proposalg to introduce
more double-deckers during the next
financial years?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). One
prototype double.decker coach has
already been manufactured. 12 more
double-decker coaches are being
manufactured during the current year.
These will be utilized on Bombay-
Pune section. It is also proposed to
manufacture 24 double-decker coaches
next year for utilizing in other suit-
able areas.

Suggestions for setting up of a Judi-
cial Appointments <Commission

117, SHRI M. RAM GOPAL RED-
DY: Will the Minister of LAW, JUS-
TICE AND COMPANY . AFAIRS be
Pleased to state:

(a) whether the leading members
ot Bombay Bar have urged for setting
up of a Judicial Appointments Com-
mission; and

(b) if g0, the reaction of Govern-
ment thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir.

(b) It is proposed to refer the sug-
gestion to the Law Commission.

Implementation of Wag, structure in
Nationalised Units of Pharmaceutical
Sector

118. SHRI R. K. MHALGI: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have im-
plemented the assurances given to the
employees of the recently nationalised
units in pharmaceutical sector regard-
ing their wage structure and partici-
pation in the industry;

(b) if so, the names of the units

where they have been implemented;
and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) No, Sir.

(b) and (c). Does not arise.

Proposal for Gas baseg Fertilizer
Plants

119. SHRI R. K. MHALGI: Will the
Minister of PETROLEUM AND CHE-

(a) whether there is any proposal
approve g based fertiliser plants
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(b) whether any such request has
come from Maharashtra or any other
States; and

(¢) whether Government have ap-
proved any such plants recently?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) to (c). Yes, Sir, It is proposed to
take up for implementation in Maha-
rashtra two large sized nitrogenous
fertilizer plants based on associated
gas from the Bombay High structure
and one plant at Namrup in Assam
based on gas from the OIL and ONGC
oil fields in Assam. There is also a
.mroposal for setting up a large sized
nitrogenous fertilizer plant in Gujarat,

Particulars of new petro-chemical
Complex

120. SHRI K, MAYATHEVAR:
SHRI R. MOHANRANGAM:
SHRI S. D. SOMASUNDARAM:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) particulars of the new petro-
chemical complexes being planned in-
dicating proposed location, value and
quantity of output envisaged and time
span of completion;

(b) particulars of offer made, if any,
by American, West German and
British businessmen to move in and
put up some of the projects; and

(¢) the terms and conditions under
which such foreign investments are
proposed to be permitted?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS . (RHRI JANESHWAR
MISERA): (a) The matter i§ utiter
consideration. Certain - ‘preffmifary
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studies have been carried out and
plans for further development of
Petrochemical Industry will be fina-
lised as soon as possible.

(b) ang (c). No specific proposal in
this regard is under consideratién of
the Government. .

Railway Accldents

121, SHRI K. MAYATHEVAR:
SHRI R. KOLANTHAIVELU:
SHRI C. K. CHANDRAPPAN:
SHRI VASANT SATHE:

Will the Minister of RAILWAYS
be plensed to state:

(a) the reasons for the alarming
spate of accidents that occurred in
the Railways during 1977;

(b) the percentage of accidents
that could be attributable to failure
of personnel and the action taken
against the delinquent personnel; and

(c) the concrete steps proposed to
streamline the efficient operation of

Railways so as to prevent further
accidents?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a* The
increase in the number of train acci-
dents in the categories of -ollisions,
derailments, accidents at level cros-
sings and fires in trains, has not been
alarming during 1977 as would be
evident from the following statistics
for the last four years:—

Calendar No. of train
year accidents
1977 8317
1876 789
1976 1007
1974 882

(b) Out of 837 train accidents in
1977, 448 or about 58.4 per cent were
attributable to failure of railway staff
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328 of ihe delaulling staff have already
been punished as follows:—

(i) ‘Dismissal/Removal 20
(ii) Compulsory retirement 1

(iiiy Temporary employees
discharged 4

(iv) Reversion to lower grade
or in same grade or
debarred from promo-
tion 33

(v) Withholding of incre-
ments for varying

periods 216
(vl) Stoppage of passes and

P.T.Os. 18
(vil) Censured/Warned 36

(c) Since failure of railway staff
is the largest single factor respoasible
for accidents, Safety Organisations on
the railways have becn engaged in
relentlesg campaign to create greater
safety consciousness amongst the staff
connected with the running of trains
and to ensure that staff do not violate
rules or indulge in short-cut methods.
10,000 additional posts of operational
categories connected with running of
trains and 2,700 additional posts of
running and ancillary staff have
been sanctioned to implement Miabhoy
Tribunal Award and the 10 hours
duty rule,

In order to reduce dependence on
ihe human element, various sophisti-
cated aids like ultrasonic flaw detec-
tors for wheels, axles and rails, track
circuiting automatic warning system
etc_are being introduced progressively,

It has been decided recently to track
circuit run through lines at 50 stations
by 31-3-1978 and at the remaining 430
stations on the trunk routeg by 1987.
In addition, track circuiting from
fouling mark to Advanced Starter at
25 vulnerable stations will be com-
Pleted 31-3-1978 and at another 75
such statidns within the next one and
a half years. '

Submarine PFipeiine fromm Bombay
High to Bombay City

122, SHRI D. D. DESAIL: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS &Le
pleased to refer to reply given to Un~
starred Question 245 on 15th
November, 1977 regarding submarine
oil Pipeline from Bombay High to
Coast and state:

(a) what were the techno.economic
considerations on which the decision
to lay the submarine pipeline for oil
from Bombay High to Bombay city
was taken;

(b) the impact of locating this oil
terminal at Trombay; and

(¢) what wuuld be the alternative
cost of locating oil terminal from
Bombay High at various other sites
including Diu and Tarapur?

THE MINISTER OF STATE IN
THE MIN’ISTRY OF PETROLFUM
AND CHEMICALS AND FER1ILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) tg (c). The informa-
tion is being collected and would be
laid on the Table of the House.

Fertilizer Plant at Rewas

123, SHRI D. D. DESAI: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased tp state:

(a) whether the project to put up
a fertilizer plant at Rewas near
Bombay using Bombay High gas has
been abandoned or modifled;

(b) whether Government are aware
of considerable public feeling in
Bombay ageinst the project; and
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(c) i so, what steps Government
would take to :hift the project site
to a more congenial one?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) to (c). The Fertilizer
Corporation of India Ltd. had formu-
lated a project to set up two large
sized fertilizer plants using associated
gag from Bombay High choosing
Rewas (Mandwa) as the location. This
location had been selected in consul-
tation with the Maharashtra State
Government authorities. While action
was in progress for obtaining appro-
vals for this project, representations
had been received against locating the
project at Rewas mainly fearing ad-
verse pollution effect on Bombay city
and New Bombay area. Government
have decided to seek the opinion and
clearance of the National Committee
on Environmental Planning and
Coordination for locating the project
at Mandwa. Investigations are also
simultaneously being made to fnd
possible alternative locations for the
project and examine the relative cost
implications with a view to selecting
the appropriate location.
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Production of oil at Bombay High

126. SHRI DURGA CHAND: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the quantity of oil produced
per day at the Bombay High;

(b) the saving in foreign exchange
on account of reduction of import of
petroleum as a result of this produc-
tion;

(c) the future programme for the
production of oil in Bombay High;

(d) whether Government propose
to undertake similar operations in
other parts of the country; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) The present rate of
production from Bombay High is
around 80,000 barrels per day.

(b) At the present rate of produc-
tion of Bombay High, the saving in
foreign exchange on account of re-
duction et tmports of crude oil would

be of the order of about Rupees one
crore per day on the basis of the cur-
rent international prices of crude oil.

(c) It is proposed to attain a pro-
duction potential of 10 million tonnes
per annum from Bombay High and
associated structures by 1081-82,

(d) and (e), Explorator_v drilling is
undertaken based on geological con-
siderations. During 1978, it is propo-
sed to undertake exploratory drilling
in Kerala and Andaman offshore areas.
Further decisions would depend on
thie results of exploratory drilling.

Nangal-Talwara Railway Line

127. SHRI DURGA CHAND: Wiil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have
undertaken Nangal-Talwara Railway
line project;

(b) if so, the details thereof;

(c) the amount of funds allocated
for the project; and

(d) when the project would be
undertaken and completed?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (d).
Traffic Survey for the project was
carried out in 1973. The Final Loca-
tion (Engineering) Survey has also
since been completed and according to
it, the line is estimated to cost Rs. 22.47
crores. The question of taking up the
construction of the line would depend

upon the availability of resources,
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Railway Link between Agartala and
Assam

135. SHRI SIVAJI PATNAIK:
SHRI SAMAR MUKHERJEE:

SHRI DINEN BHATTA.-
CHARYA:

Will the Minister of RAILWAYS
be pleased to state:

a) whether the industry and peo-
ple of Tripura had been demanding
railway link between Agartala and
Assam for increasing the development
of industry in th, State:

(b) whether Government have un-
dertaken any survey for rallway
lines in thig region;

(c) if s0, the details thereof; and

(d) it not, when guch survey will be
undertaken?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

‘(YSHRI SHEO NARAIN): (a) and (b).
€s,

(c) A preliminary engineering-cum-
traffic survey was carried out for 18
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Kms., long metre gauge line from
Dharmnagar to Agartala in 1969-70.
The examination of the survey report
revealed that the line was cstimated
to cost Rs. 45.00 crores (at 1969 price
Jevel) and was expected to give a
negative return[(—)1.52 per cent]
in the 6th year of opening. An apprai-
sal wag alsy made separately for the
first phase of this line from Dharm-
nagar to Kumarghat (33.5 Kms).
This portion of the line is estimated
to cost Rs. 8.6 crores and to give a
return of 148 per cent in the 6th
year.

(d) Does not arise.

Bhavnagar-Tarapur Railway Line

136, PROF. P. G. MAVALANKAR
Will the Minister of RAILWAYS

be pleased to state:

(a) whether there has been any ma-
ierial ang concrete progress in the
direction of the construction of the
new Bhavnagar-Tarapur railway line
in Gujarat;

(b) if so, full details thereof; and

(c) if not, the reasons for the stand-
¢1ill situation in this regard, and whe-
ther Government propose to take
early and effective steps in the matter
of construction of this said new line?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS'

(SHRI SHEO NARAIN): (a) to (c).
A survey for g broad gauge railway
line linking Bhavnagar with Tarapur
has been completed. The proposed
line will be 149.82 Kms. long and is
estimated to cost approximately Rs.
33.85 crores. The construction of the
line is being considered for inclusion
in the Rolling Plan of the Indian
Railways which is under preparation
at present.

Petro-Chemica) Complex at Baroda

137 PROF. P. G. MAVALANKAR:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that the
Petro-chemicals complex in its entirety
is expected very shortly ¢, start func-
tioning in full swing at Baroda in
Gujarat; '

(b) if so, full details thereof;

(c) the entire initial cost of the
construction of the saig complex; and

(d) the broad detailg of the articles
and commodities expected to be pro-
duced annually gt the said complex?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) and (b). M/s Indian
Petrochemicals Corporation Ltd. were
originally entrusted with the imple-
mentation of a petrochemical complex
at Baroda consisting of:

(i) Aromatics Project comprising
a Xylenes Complex and a DMT unit,

(ii) Olefins Project comprising a
Naphtha Cracker, a Pyrolysis Gaso-
line hydrogenation unit, a Benzene
extraction unit and a Butadiene ex-
traction unit.

(iii) Downstream Units of the Ole.
fins Project, namely:

1. Low Density Polyethylene

2. Polypropylene

3. Ethylene Glycol

4. Polybutadiene Rubber

5. Acrylonitrile

6. Acrylic Fibre
7. Detergent Alkylate

The different units in the Aromatics
Project went into production in 1973-
74,

The Olefins project and its down-
stream units are expected to be com-
missioned in a phased manner bet-
ween March and July 1978.
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Recently, in December 1077, in-
vestment approvals have been issued
for the following new projects:

(i) A plant for the-manufacture
of PVC

(ii) A Plant for the manufacture
of Acrylates
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Implementation of these vrojects is
expected to be taken in hand shortly.

(c) The approved cost estimates for
the aromatics project, the olefins pro-
ject and the downstream units amount
to Rs, 374.87 crores. The investment
sanctioned for the new projects
namely, PVC plant, Acrylates plant

and expansion of DMT unit, amounts
to Rs. 62.62 crores,

(d) The production capacity of the
various units of TPCL'’s Petrochemi-

(iii) Expansion of the capacity of
existing DMT unit from 24,000
tonnes/annum to 30,000 tonnes/

annum, cal Complex is as under:
Project Product ﬁomc;m :ﬁm )
1. Aromatics , . . DMT , . . . . (afeer %ﬁhnj
Paraxvlene . 17,000
Orthoxylene/Mixed Xylene 23,500
2, Olefins Ethylene (Polymer Grade) 1,380,000
Propylene (Polymer Grade) " 85,000
Propylene (Chemical Grade) . . 43,800
Butadiene . . . 22,000
Benzene ; . 28,600
Light Pyrolysis Gasoline 29,300
Heavy Pyrolysis Gasoline 84,600
Raffinate . 8,200
Carbon Black Feedstock 5 17,900
3. Low Dznsity Polyethylene Low Density Polyethylene : 80,000
4. Polypropylene Polypropylene Resins 30,000
Atactic Polymer 8,000
5. Acrylonitrile . Acrylonitrile . . 24,000
Hydrocyanic Acid . . 3,600
Acetonitrile . : . . . 9oo
6. Acrylic Fibre Acrylic Fibre 12,000
=. Polybutadiene Rubber . Polybutadiene Synthetic Rubber 20,000
8. Detergent Alkylate Linear Alkyl Benlccne s : . 80,000
Polyalkyl Benzene . . . ; . 2,500

Hc.w N-Pll‘ﬁﬁe . - L . 2&m
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Project Product Capacity
(TommesfAaua)
g. Ethylene Glycol . Ethylene Glycol , . . 5 20,000
Polythyelene Glycol . . * A 2,400
Purified Ethylene Oxide . . 5,000
10. PVC . . PVC " . 55,000
11. Acrylates . Acrylates . . : 10,000

Conversion of Viramgam Okha and
Porbunder Metregauge Sectiop

138. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Rallways have un-
der consideration proposal of convert-
ing Viramgam, Okha ang Porbunder
metregauge section into broadgauge,
and if so, the total cost of such con-
version;

(b) what amount was sanctioned in
the previous Budgets for these propo-
salg anq how much amount was spent

on the project during the last three
years;

(c) when would the entire gection
be converted into broadgauge in view
of the inductrial development and
defence strategy; and

(d) is it a fact that the Gujarat In-
dustrial Development Corporation has
been constantly urging upon Govern-
ment to complete the project early?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.
The latest estimated cost of the project
js about Rs. 60 crores.

(In crores of Rs.)

197475 1975776 1976-77  1977-78
(b) Provisioninzluisd in the Railwa . * 00 76 o
Budge, 4 4'93 4 57 55
Amount spent . . . g-08 348 8- 50 Figures willbe know p

at the close of the
financial year.

(c) No target date can be given as
it would depend upon the availability
of funds for the project from year to
year,

(d) No representation appears to
have been received by the Railway
Ministry from the Gujarat Industrial
Development Corporation in this re-
gard.

Reduction of Profit margin of Drug
Companies

139. DB VASANT KUMAR PAN-

DIT: Will the Minister of PETRO-

LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether it is a fact that Hathi
Committee has recommended gubstan-
tia] reduction in the profit margin of
the drug companijes in general and sug-
gested dilution of foreign capital of
multinational companies; and

(b) have Government thoroughly
examined various aspects involved in
the above matters and what gction has
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been proposed by the sub-committee
appointed under the Chairmanship ot
the Defence Minister?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEHICALS AND FERTILI-
ZERS (SHRI -JANESHWAR
MISHRA): (a) and (b). The salient
features of the recommendations of
the Hathi Committee on Drugs and
Pharmaceuticals Industry on profit
margins vis-a-vis present prices are as
follows: —

(i) At present a post tax return
of 15 per cent on capital employed
is allowed on the bulk drugs manu-
factured in the country. The Hathi
Committee have recommended a
post tax return, depending on the
importance and complexity of drugs,
of between 12 per cent to 14 per
cent on equity, that is, paid up rapi-
tal plus reserves as the basis for
price fixation of bulk drugs. This
suggestion of the Hathi Committee
could resuk in improved/reduced
profit margins on certain drugs.

(ii) At present, the Mark Up in
respect of formulations ranges from
negative to more than 150 per cent
of the ex-factory price of the formu-
lations. The Hathi Committee have
recommended ceiling on profit of
between 8 per cent to 13 per cent
on sales turnover of formulations.
If the recommendation of the Com-
mittee is accepted, it would result
in increases in prices of certain
essential drug formulations and
decrease in respect of certain nther
formulations.
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The Hathi Committee have recom-
mended by a majority view that
foreign undertakings operating in this
country should be directed to bring
down their foreign equity to 40 per
cent forthwith and further reduce it
progressively to 26 per cent. °

All the recommendations of the
Hathi Committee, including the above,
are in an advance stage of considera-
tion and final decisions are expected
to be taken shortly,

Production, of Alcohol and Molasses

140, DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the total production of alcohol
and molasses during 1977 and what
are the estimates for the year 1978;

(b) whether the Central Molasses
Board has given some suggestion for
proper allocation of these two items
on State-wise basis; and

(c) what scheme the Government
have evolved to meet the industrial
requirements of alcohol and molasses
required by various States?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) The production of
alcohol and molasses during the al-
cohol years 1976-77 and 1977-78
(December to November) is as under:

Alcohol  Molasses
(in Million (in lakh
Litres) tonnes)
1976-77 44523 2215
1977-78 . 489-45 25-03

(Estimated)
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(b) an d(c). As per recommenda-
tiong of the Central Molasses Board,
alcohol and molasses have been allo-
cated from the surplus States to the
deficit States so that the industrial
requirements in the deficit States are
met in full. Government have taken
several steps to augment the produc-
tion of alcohol and molasses so that
industrial requirements of all the
States are met in full. These include
provision of adequate storage facilities
for molasses, utilisation of khandsari
molasses for distillation and control
on prices of both alcohol ‘and molasses.

Konkan Railway

141, DR. VASANT KUMAR
PANDIT:
SHRI R. K, MHALGI:

Will the Minister of RAILWAYS
be pleasaj to state:

(a) whether the Railways have
completed the survey-work on the

proposed Konkan Railway-Bombay-
Mangalore;

(b) the total cost of the project;

(¢) have Government made any
plan for the next three years for this
section, if so, what are the details;
and

(d) have Government of Maha-
rashtra offered help to secure land
and provide labour from the Employ-
ment Guarantee Scheme?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) Approximately Rs, 239 crores.

{c) Construction of the first phase
of the project viz, the section from
Apta to Roha over a length of 62
Kms, is under active consideration.

(d) Yes.
3580 L.S.—17

194

Production of crude oil from Bombay
High

142, SHRI MANORANJAN BHAK.
TA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) what is the per day rate of
production of crude oil from the
Bombay High at present; and

(b) whether any steps are being
taken for the optimum production of
crude from this source and if so,
details?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) 80,000 barrels per day.

(b) The development of Bombay
High has been conceptualized in five
phases. The target fixed for PhasesI
and II of Bombay High (that is a daily
rate of production of 80,000 barreis
per day) has already been achieved.
Phase-IIT-A which includes the laying
of the submarine trunk pipelines for
the transport of oil and gas from Bom-
bay High field and North Bassein field
to Uran as well as laying of the trans-
fer lines from Uran to Trombay is
likely to be completed by May, 1978.
Phase-III-B which includes additional
well platforms, a process platform,
crude stabilisation tanks, gas fractiona-
tion plant, etc. is likely to be com-
pleted by March, 1980. On completion
of Phase-III, the likely production
from Bombay High is expected 1o be
at the rate of 6 million tonnes per
annum, Investment decision on Phases
IV and V hag not yet been taken.
During these Phases, additional plat-
forms and process facilities will be
developed. At the end of thg V
Phase, the production of crude pil
from Bombay High field is expected
to be of the order of 10 million tonnes
per annum,

£
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Introduction of New Traims

143. SHRI MANORANJAN BHAKTA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Gov-
ernment have introduceg a number
of new traing recently, if so, full
details in the matter; and

(b) whether Government have alzo
taken steps to increase the presen*
speed of trains and to ensure their
punctual running and if so, full facts
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) In the
new time-.table which came into force
on October 1877, 31 pairs of non-
suburban trains were introduced/
extended. The following passenger
carrying trains have been intro:luced
recently, after the October Time Table
had come into force:—

(i) 59/60 Bombay VT—Howrah
Gitanjali Express. Its frequency
has since been increased from
biweekly to four times a week

(ii) Puri—Rourkela weekly Express.

(iii) Delhi—Shadara—Bagpat Road
Passenger.

tiv) Khagaria—Samastipur Passenger.

{v) 23/24 Bombay Central--Delhi
Janata Express extended upto
Ferozepur.

(vi) 109/110 Lucknow—Banda Ex-
! press extended upto Manikpur.

(b) At present, there is no proposal
10 increase the speeds of trains. Every
possible effort is being made to main-
tain punctuality. The present average
punctuality of Mail/Express and pas-
senger trains during January 1378 is
92.5 per cent.
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Decision to reduce voting age

144, SHRI C. K. CHANDRAPPAN:
SHRIMATI PARVATI DEVI:

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS be plaased
to state: -

(a) whether it is a fact that Gov-
ernment are considering favourably
the question of reducing the voting
age from 21 to 18 years;

(b) if so, at what stage ig the con-
sideration of this matter; and

(c¢) when is it likely to take a final
decision on thig matter? a

THE MINISTER OF LAW, JUSTILE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (c). The
question of reducing the minimum age
of voting in respect of elections to the
House of the People and the Legisla-
tive Agsemblies of States from 21 veurs
to 18 years is under consideration
along with other proposals for electoral
reforms. As the matter requires care-
ful examination, it is not possible to
say when a decision in the matter will
be taken.

Implementation of recommendatioms
of Hathi Committee

145, SHRI C. K. CHANDRAFPAN:
PROF. P. G. MAVALANKAR:
SHRI MANORANJAN
BHAKTA:
SHRI VASANT SATHE:
SHRI C. N. VISVANATHAN:
SHRI S. D. SOMASUNDA-
RAM:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government have tak-
en any concrete steps since the last
session of Parliament to implement
the recommendations of the Hathi
Committee Report, as promised in the
last session;
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(b) if so, the details thereof;

(¢) whether any steps have been
taken to ensure the availability of
cheaper drugs; and

(d) if so, the salient features there-
of and its impact on the drug prices?

THE MINISTER OF STATE IN "HE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) to (d). The Hathi Committee on
Drugs & Pharmaceuticals Industry
have, inter alia, recommended ration-
alisation of prices of drugs. One of
the objectives of the Government is
lo devise a pricing policy which would
make drugs available at reasonahle
prices to the consumers. The recom-
mendations of the Hathi Committee
are in the final stages of consideration.
Some of the steps taken by Govern-
ment so far, with a view to briaging
down prices of drugs, are as follows:

During the year 1977 the following
rationalisation of duties was efTected:

(i) Prior to 9th May, 1977 patent
or proprielary medicines of 16 Lulk
drugs were alone eligible for con-
cessional rate of excise duty »f 2.5
per cent as against the normal excise
duty of 12.5 per cent. From 10th
May, 1977, Government have, in radi
tion, reduced the excise duty c¢n
patent or proprietary medicines con.
taining the following bulk drugs also
from 12.5 per cent to 2.5 per cent:

(1) Chloroquin Phosphate
(2) Amodiaquin
(3) Tolbutamide
(4) Metronidazole
(5) Diethylcarbamazine citrate
(6) Piperazine and its salts
(7) Rifampicin .
(8) Tetracycline Hcl.
(9) Clofazimine
) (ii) 75 life saving drug formula-
tions have been totally exemnted

from customs duty when imported
by actual users,

As a result of these measures, the
prices of some drug formulations al-
ready stand reduced.

Fixed Deposits received by Companies

146. SHRI VASANT SATHE: wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
slate:

(a) whether it is a fact that a
large number of companies mobilise
public fixed deposits at alluring rates
of interest and deceive the depositors
by denial of payment of interest and
the amount deposited;

(b) in view of the increasing inci-
dence of cheating by such companies,
do Government consider taking suit-
able legal action by way of suitable
enactment to safeguard the interests
of depositors; and

(e) if so, details of the action

taken/proposed in the matter?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS 'SHRI
SHANTI BHUSHAN): (a) Government
has received complaints from deposi-
tors regarding default in payment ot
interest and repayment of principal
on maturity of fixed deposits by some
companies.

(b) and (c). Under Section 58A of
the Companies Act, 1956 and the 1ules
made thereunder the non-banking non-
financial companies can accept deposits
from the public only upto the limits
specified in the said rules. In appro-
priate cases, prosecutions are launched
against non-banking non-financial com-
panies and their officers in default for
the contraventions of Section 38A of
the Companies Act, 1956 and the rules
framed thereunder. Under the Con-
panies Act, 1956 the Central Govern-
ment has no power to compel =on-
banking non-financial companies to re-
pay deposits on maturity and/or in-
terest thereon. However, it is expe:ted
that the High Powered Expert Com-
mittee which is presently reviewiug
the Companies Act, 1956 will consider
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among other matters the difficulties

faced by the depositors and suggest
suitable measures.

Demang of Bonus, D.A. and Minimum
Wages by Railway Empiloyees

147. SHR1 VASANT SATHE:
SHRI L. L. KAPOOR:

Will the Minister of RAILWAYS be
pleased to state:

(a) what is the reaction of Govern-
ment to the main demands such as
Bonus, D.A. and Minimum Wages to
the Railway employees;

(b) whether the Unions have

threateneq strikes on this account:
and

(c) what is the reaction of Gov-
ernment to the same?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Binus
and Minimum wages: These are inti-
mately linked with the question o
wages, incomes and prices policy ani
will be considered after the in-depth
study of these issues by the Bootha-

lingam Study Group appointed by the
Government.

D.A. The general issue raised can-
not be considered by the Minisiry of
Railways alone, since they are wider
issues on which Government have to
take a decision covering all Centiral
Governmeni{ employees.

‘(h) The Working Committee of cne
Federation to which one group of re-
cognised unions of railway employces
is affiliated has called upon its affiliated
unions for holding meetings of ap-
propriate bodies in accordance with
their respective constitutions for rati-
iying strike ballot decision and com-
plete this work by the end of April
1978.

The General Council of another
Federation to which another group of

FEBRUARY 21, 1978
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recognised unions is afflliated bhas
called upon its afflliated unions to
convene meetings by the end of March
1978 to discuss issues in connection
with a general strike and make gpecific
recommendations on  the ngture of
struggle to be undertaken for the
consideration of the Fedefation's
General Council/Working Committee
so that a date for the strike ballot
could be fixed.

Thua certain preliminaries neces-
sary for taking a strike ballot by the
recognised unions are still on. '

(¢) There have been discussions with
both the recognised Federations and
the Government’s stand on various
issues raised has been explained in
great detail. Government wish to
assure that the door for discussions
and negotiations iz always open.
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T TF 1459-1974 (frfrw swvaA-
1974) &« w@aq fafwee  fafade
21 T 1974 %, IV T AR AR
# W T F g 9 qgifeaw
et § gt # IO o e
FE & e wrE tw oArs A fafww
A= vaE FTeEEl &1 oAt gaafe
¥ wmwaa A= fEgr Smar @, I
ot & wfafem g &1 a9 Suwew
0% ¥ Hw xR Aw ¥
(ATE TR 1974-75) AREG HEAHl
T FreE  fafoee fafEws T
F74 #1 fAorx fFam

zq mraraETEE  faface-fafade
F1  AuTT I gum Faa fafuee-
fafewi # sifera w9 ¥ ¥7 qfcadw
fEr g 91 T HEqWY FAaHTH A
faforez-fafadm &1 waw FEA I
araat & fear wn g foaw fagy &
o A ITewar ¥ Ifg FW 7 fAC
fratm &1 ¥ wiad g, it "4
mF @iz (A @7 TaE)
gar #r @wr & fao fafwa
fafmez fafedmi ¥ fumw 4 1 39
wiqrasrea  fafiree fafadw & @
@A F AEAGFAT  H WA FEHIC
Zr7r ST W TR ATE U §A ¥
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¥ grlw far smr < e wng
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gaare fear mar 2 A7 fFAm goa
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(¥) 7 994 TET WOTHT § Fa
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(ot wfr www ) : () T 7
from ges 51T 416 w9 E

(@) 7 fraw gesi =T 182
qaat &1 fgedt § separe foar s a4
g1 oz ¥ 4 frwm gwmwl oW
60 9@l &1 TRV frAmdt w7 ¥ fear
™ g

() @9 234 wuat F1 @R A
gare fear o @ ?

(9) 58 & ¥ FamEs 77
FF % fag wam fee s @ &)
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q1 f5 afs o 57 wraEw GEE
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(w) |1 Y94 frawt § @
FI& TSI HETT 1T A WX A
¥ o few #1 e # @R g
M & et 9T W faww @w &
afae wrfai #1 frafor s ?

TH WATOR § Teq wAr (o
aomw ) o (F) Sl
(@) s &

() st 7@ | A7 FWIRT A
sgaeqt @t fasita arfaar oS
AHTY/ AT AfaF70r F Fra agq
FET BT | TH g | Fr4aTE
TAT FI AT HAFAT & TT T GIHTT ZH
SEfad FX R AT &7 AR T8
FIAFT FIT AT T

Sabotage of Railway Track in Pili-
bhit-Mala Sectiop

154. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that the
Railway track in the Pilibhit-Mala
section of North Eastern Railway was
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detected to have been cut by hack-
saw durin December, 1977;

(b) if so, who detected the cut:

(¢) whether advance notice to 53
UP passenger on ; particular day
averted a major accident: and

(d) if so, whether any further pro-
gress has been made in bringing the
culprits to book?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes, het-
ween Shahgarh and Mala ‘n the
Pilibhit-Mala section of North Eastern
Railway on 23rd December. 1977.

(b) The driver of 61 Up. while
passing over the affected spot, felt a
jerk and the Assistant Permanent-way
Inspector (APWI) who travelled hy
2 Dn. detected the cut.

(c) On the report by the driver of
1 Up, advance notice was given to {he
driver of 62 Dn. and not 53 <Jp, to
proceed with reduced speed from
Shahgarh to Mala and a major :rci-
dent was thereby averted.

(d) Government Railway Police,
Piiibhit have registered a criminal ¢~se
CID/U.P. are still investigating this
case.

Robbery in Delhi Bound 81
Train

Deluxe

155. SHRI SUKHDEO PRASAL
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a dangerous robbery
was committed in Delhi bound 81UP
Deluxe Train on a week-end of
December, 1977;

(b) if so, the details thereof;

(c) the action taken against the
officials of Railway Protection Force
who failed to protect the passengers;
and

FEBRUARY 21, 1978

Written Answers 208

(d) the steps being taken to chavk
immediately the recurrence of such
incidents?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) ‘o '¥d).
On 25-12-1977 night in 81 Up Deluxe
Express between Allahabad and
Fatehpur on Allahabad Division of
Northern Railway there was g case
of theft. The details are given below:

When 81 Up Deluxe Express ap-
proached East Signal of Fatehpur Rail-
way Station 2 suitcases and one box
belonging 1o the passengers were
thrown out of a 3-tier coach by the
thieves who jumped from the —unning
train. Station Officer Government
Railway  Police/Fatehpur orgaalzed
search of the track and one of the
thieves was arrested along with the
box, the contentg of which were intact
This criminal belongs to Madras and
on interrogation revealed the compli-
city of 5 more persons belonging to
Hyderabad and Madras. Raids were
conducted in Jucknow which led to
recovery of property worth Rs. 4,601
Sub-Inspector/Government Railway
Police, Prayag, recovered another bex
intact near railway track close to Pha-
phamau station. This box belongs to
another passenger of the same train.
Investigation revealed that this gemg
of thieves used to travel from Caleudta
and commit crimes in Delhi, Pathankel
and Lucknow. Al the six criminals
have been chargesheeted and the eame
is pending trial in the court. Follsw
up action is being taken by the Palice
to trace out the other members of fhe
gang operating in different parts of
India.

In addition to the Government Rail-
way Police escorts provided to pas-
senger trains, Railway Protection Force
personnel also are escorting a few of
the important long distance passenger
trains during night. Special checking
of roof-top, corridors and vestibules i%
being done at important stations,
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Guidelines for Managerial Remune-
ration

157. SHRI L. L. KAPOOR: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased te
state:

(a) whether the Government have
laid down any guidelines for sanc-
tioning managerial remuneration to

the managing and other directors ef
companies;

(b) if s0, the broad outlines thereof;
and

(¢) names and addresses of such of
the Managing Directors who have
been sanctioned more than rupees four
thousand per month over andg above
their share in profits of the company?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS ‘SHRI
SHANTI BHUSHAN): (a) Yes, Sir.

(b) The remuneration to the Manag-
ing/Whole-time directors is sanctioned
taking into account the age, qualifica-
tions, business experience, previous
emoluments drawn and the size of the
company, the capital employed, its
profitability, and other relevant factors,
The remuneration sanctioned is sub-
ject to the following ceilings:

(1) Salary: Rs. 7500 per month.

(2) Commission: 1 per cent uvn net
profits of the Company subject to a
maximum of 50 per cent of the
salary, i.e. Rs. 45,000 per annum,

In the event of absence or inade-
quacy of profits, the salary is subjecl
to a maximum of Rs. 5000 per month.
In both the cases of adequacy or in-
adequacy of profits in addition to salary
the Managing/Whole-time directors are
also provided with one or more of the
following perquisities:

a. Provident Fund benefits.
h. Superanuation Fund benefits.

c. Gratuity.
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d. Medical benefits.
e. Leave.

f. Leave Travel
sage benefits.

t
g. Furnished/unfurnished residen-
tial accommodation.

Concession /pas-

h. Personal Accident Insurancc.
i. Free use of car/car with driver.
j. Free telephone facility.

k. Subscription fees of clubs sub-
ject to maximum of two clubs.

Subject to the above guidelines, each
case is considered on its merits.

(c) Approvals for managerial ap-
peintments have been issued under the
Ceompanies Act, 1956 over the past 21
years and there are about 8000 Public
Companies. Records have not bheen
maintained in this Department to give
this information readily.

Proposal for mixing surplus Alcohol
with Ppetrol

158. SHRI C. K. JAFFER SHARILF:
Will the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment for mixing surplus alcohol with
petrol; and

(b) if so, whether the views of State
Governments have also been obtained
in this regard and if so, the details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA :
(a) and (b). A proposal was re:zived
from the Government of Uttar Pra-
desh for mixing alcohol upto 20 per
cent with petrol to partly offset loss
of revenue on account of gradual intra-
duction of prohibition. The nroposal
has been examined by the Central
Goveroment and was also discussed
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with the representatives of the State
Governments in the Working Com-
mittee meeting of the Central Molasses
Board held on 26-11-1977. The fro-
posal has not been found feasible, as
alcohol is already being used as a
feedstock for the organic chemital in-
dustry in place of petroleum feed®tock.
Any diversion of alcohol for admixture
with petrol would provide a votbuck
to the alcohol based chemical indus-
tries.

Casual Labourers out of Job

159. SHRI C. N. VISVANATHAN:
Will the Minister of RAILWAYS Le
pleased to state:

(a) whether it is a fact that a large
number of casual labourers working
under District Signal and Telecom-
munication  Engineer, Tambaram,
Madras, are working without any hope
of permanency though they have been
working for more than 9 years, and
have actually been thrown out job-
less in many cases;

() whether it is also a fact that
these labourers have been handling
sophisticated equipment and are of
vital use in Railway Undertakings;
and

(c) if so, the action proposed to be
taken to employ such labourers on a
regular footing, giving them the ad-
vantages of their previous service?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (c).
Casual labourers are considered for
regular absorption depending upon the
number of regular vacancies available.
length of service rendered by them and
their being found medically fit. 72
junior-most casual labourers have teen
retrenched for want of work.

(b) These labourers have been
handling Signal & Telecommunication
equipment in construction works under
the supervision and guidance of regular
staff.
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_lellmlon of Market Shares of 1.0.0.

160. SHRI PRASANNBHAI MEHTA:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether 1.,0.C. which had risen
from scratch to capture 62 per cent
of market for petroleum products is
in danger of having its market share
reduced forcibly by Government to
55 per cent;

(b) if so, the main reasons for the
same;

(c) whether Oil Prices Committee
has suggested that the I.0.C. market
should be reduced;

(d) whether the 1.O.C. has protest-
ed against this decision; and

(e) if so, the reaction of the Gov-
crnment of India?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILISERS
(SHRI JANESHWAR MISHRA):
ta) to (e). The Oil Prices Committee
n ils final Report has recommended
that while the IOC should play a
leading role in the oil sector, its pre-
sent share of about 61 per cent may
he gradually reduced and all the oil
companies allowed uniform growth
rate, On this recommendation, the
decision of the Government is that for
the orderly growth of the o0il com-
panies which are now all in the public
sector (excepting for the Assam Oil
Company), and for the full utilisation
of the facililies with each of the oil
companies, the marketing share of
each company would be determnined
by Govt. and a system introdured to
govern sales volume and recovery of
marketing margins. Accordingly, the
market share of IOC as well as of
other oil companies, has been cdvcided
for the next few years in consultation
with all the public sector oil com-
Panies,
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Complaints tp MRTPC regarding M/s
Glaxo Laboratories

161. SHRI PRASANNBHAI MEHTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it ig a fact that a com-
plaint had been lodged to the Mono-
polies and Restrictive Trade Practices
Commission alleging restrictive trade
practices on the part of Messrs Glaxo
Laboratories India Limited, a company
which manufactures and markets
among other things drugs, fine chemi-
cals, laboratories Chemicals, vitamins
and milkfood; and

(b) if so, what action the Commis-
sion has taken against the company?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
Since its inception the M.R.T.P. Com-
mission received 4 complaints against
M/s, Glaxo. Laboratories (India) Ltd.
Out of these, two have beeen disposed
of by it since they did not contain
any allegation regarding restrictive
trade practices attracting the provi.
sions of the Monopolies and Restrictive
Trade Practices Act. Two complanints
are still in process of further examina-
tion,

Besides the above complaints thne
Commission also instituted an enquiry
under Section 10 (a) (iii)/37 of the
Monopolies and Restrictive Trade pra-
cties Act, 1960 against M/s. Glaxo
Laboratories (India) Limited on an
application filed by Registrar of Res-
trictive Trade Agreements, The com-
pany, however, agreed to submit to an
Order by the Commission under sec-
tion 37(1) of the Act and an Order
was passed by the Commission on 5th
December, 1977, M/s. Glaxo Laborato-
ries (India) Ltd. have filed their affi-
davit of compliance in terms of the
Commission’s Order and the same is
under examination.
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Splitting up of Fertillze; Corporation
of India

162. SHRI R. MOHANRANGAM:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTI-
L.IZERS be pleased to state:

(a) the reasons for splitting up of

the Fertilizer Corporation of into
separate units;

(b) the modus operandi of the
division;

(c) the method of distribution of
existing complement of technical and
managerial personnel among  the
different units; and

(d) the steps proposed to ensure
that the personnel find a wide scope
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also for advancing their prospects in
service?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA)Y:
(a) The main reasons for the re-

organisation of the Fertilizer Corpora-
tion of India were to remove cver-
centralisation in decision making, to
bring about greater delegation ot
powers to the field units and to a~h.eve
greater efficiency, better capacity uti-
lisation and speedier project imple-
mentation.

(b) Government have decided to re-
organise the Fertilizer Corporation of
India intfo 5 companies as letaiied

for utilising their capacities fully as below:
Name of the Company Uit DL ision
1 Ferti'izer Corporation of India Sindri Cincluding Sindvi Modernisation

« 2 XNational Fertilizers Litd.
3 I‘rindllslm‘l_rt‘rtiliz(‘r(]nrpurutinn T,

4 Rashtriva Chemicals & Fertilizers Lud.

[

Ltd.

Fertilizers (Planning & Development) India

and Sindri Rationy sation) Gorakhpur
Taleher. Ramaganden and Korba

Nanazal, Bhatinda and Panipat

Namrup, Haldia, Bariemi and Duwrgapur

Al unit of Trombav and the gis based
plants in the Sauth of Bembay.

P & D Division of the F.CL

(c) The entire complement of staff,
both technical and managerial, rf the
plants will be allotted to that rompany
which will administer them. The offi-
cers of the Head Office will be alloca-
ted to the Head Offices of the new
companies,

(d) In order to safeguard the career
prospects of personnel in the new com-
panies, it has been decided that pro-
motion to the posts in the corporate
cadre are made on the basis of an
Inter-Company Promotion Committee
to be set up for this purpose.

Sheakhala-Dankuni  Railway Line

163. SHRI SHYAMAPRASANNA
BHATTACHARYYA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether Government have re.
ceived a proposal for the construction
of Sheakhala-Dankuni Railway line in
Eastern Railway;

(b) it 80, when the proposal was
received;

(¢) whether Government have con-
sidered the proposal; and

(d) the
thereon?

decision of Government
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI. SHEO NARAIN): (a) to (d).
Construction of 17 Kms. long Da1kun-
Sheakhala line was approved in the
Budget for 1973-74. The line is esli-
mated to cost Rs. 3.50 crores excluding
the cost of land which will be provi.ed
by the State Government free of cost.
It has not been possible o take up the
construction work on thig line on uc-
count of very limited availability of
funds which are being used for com-
pleting the projects which are alreandy
in progress.

Howrah-Amta-Champadanga Broad
Gauge Line
164. SHRI SHYAMAPRASANNA

BHATTACHARYYA: Will the Minis-
ter of RAILWAYS be pleased to statc:

(a) whether the construction of
Howrah-Amta-Champadanga Broad
Gauge railway line has been delayed
for want of adequate funds;

(b) the total amount provided in
1977.78 Budget; and

(¢) whether Government are con-
sidering the proposal to provide
additional assistanee to the project?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b)Y Amount provided in 1977-78 is
Rs. 34 lakhs.

(c) The year is coming to a close
and it will be possible to provide ad-
ditional funds in the next financial
year.

Discussion with C.F.P., France re-

garding development of Bombay

High in collaboration with a France
Firm

165. SHRIMATI PARVATHI KRISH-
NAN: Will the Minister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to -tate:
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_(a) whether the Head of a French
Oil Company C.F.P., Mr. Granier de
Libac visiteg the country recently
and discussed the matters regarding

its collaboration with the development
of Bombay High;

(b) whether it is a fact that the-
said firm is under investigation for
alleged pay offs in its original consul-
tancy contract; and

(c¢) what are the details thereof
and the outcome of the talks held?

THE MINISTER OF STATE IN {HE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) to (c). Mr. Granier De Libac,
President-Director General of CFP
visited India recently and proposed a
number of areas for cooperation bet-
ween CFP and Indian. There were
no discussions in particular on the
agreement of CFP with ONGC on the
development of Bombay High.

A crimina] case has been instituted
in connection with the agreemeat bei-
ween CFP and ONGC and the case is
under invesligation by the C.B.1.

Report by Indian Medical Association
Study Team on Drugs produced
by LED.P.L.

166. SHRIMATI PARVATHI XRISH-
NAN: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether the Indian Medical
Association Study Team on Drugs
produced by IDPL has submitteq its
report; and

(b) if s0, the main findings and re-
commendations of the said committee
and Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM ANP
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CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) Yes, Sir.

(b) The main findings of the IMA
Team are as follows:—

1.D.P.L. Hyderabad:

1. As compared to 16 drugs given
by the Soviet collaborators, the plant
is producing today 35 basic drugs.
This ° remarkable development has
only been possible by the untiring
zeal of the research scientists, techno-
logists and engineerg in the plant
jtself,

2. With proper utilisation of bye-
products, additional items can be pro-
duced.

3. By import substitution of 13 :tems,
the plant has saved Rs. 78.76 lakhs
of foreign exchange.

4. In some items, the IDPL stan-
dards were higher than the US and
USSR pharmacopoeia.

5. In the Quality Control Unit, it
was found that the corresponding
drugs produced by the national and
multi-national concerns are routinely
tested for comparative analysis re-
garding their standard, potency,
bio-availability, solubility etc. Thus.
it can be safely opined that the drugs
of IDPL are in no way inferior to
those manufactured by the most re-
puted muti-national concerns.

6. There was prima facie no evidence
of any extravagant expenditure,

7. Despite the quality of the drugs,
there is a great difference between the
prices of IDPL products and those of
multi-national  concerns. Even so,
IDPL drugs are not getting the sup-
port htey deserve mainly due to the
following:—

(a) Deep rooted belief amongst a

section of the medical profession

. about the efficacy of the foreign pro-
ducts,
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(b) A section of the people hzs
got a predilection for foreign drugs;
and

(c) Lack of publicity and propagan-
da, particularly directed to the mem-
bers of the medical profession. *

I.D.P.L. Rishikesh
8. This is one of the biggest antibio-

tics plant  probably in all over the
world.
9. Strict quality control on the

guality of raw malerials used in the
manufacturing process. intermediate
products and finished products 's ex-
ercised at this plant. The Qualily
Control Department also keeps a irack
of all the products sent to the market
and their efficacy through independent
complaint reviewing, stability nd hio-
availability studies.

10, There was about 5 per cent re-
jection of the products. This waste
should be minimised.

11. The old Type A and Tyoz B
quarters require urgent meodificatioz

12. Persons who are working under
industrial hazards should be diven
frequent medical check-ups alonz with
annual health check-ups of all the wor-

kers.

13. The entire staff showed devotior,
sincerity and love for the plant. The
quality of drugs produced in this rlent
can safely be compared with those ot
multi-nationals.

I.D.P.L. surgical instruments plant
Madras

14. The quality of the instruments
was satisfactory, though they are pri-
ced much higher than instruments
being produced by private sector plants
in the market.

15. No evidence of extravagant ex-
penditure was available.

18. Visits to a few residences of
workers revealed that they were quite
satisfactory,
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17. There is every reason to be proud
of this public sector company and
the work they are doing though much
remains to be desired in terms of
market potential.

' Recommendations

I. Marketing side should be impro-
ved further to maintain regular, unin-
terrupted supply to all areas of {he
country—particularly to the eastern
and far eastern zones.

2. If required, the Railway Minis-
1ry's co-operation should be sought to
expedite deliveries of IDPL drugs to
the distant corners of the land.

3. Publicity and propaganda measu-
res should be improved. Multi-netio.
nals spend about 33 per cent of their
budget for propaganda whereas IDPL
spends hardly 8—10 per cent.

4. The Ministry should issue a cir-
cular to all establishments and :i.nder-
takings—like Defence, Railways, DP&T,
Banks and public sector enterprises—
fo go in for IDPL drugs.

5. To help dispose of the stocks of
sulphas etc. which had piled up, the
Marketing Division should distribute
these drugs to all the States for pub-
lic consumption. Adeqguate sa'ec in-
.centives may be offered so that the
dealers may find it worth-while to
‘push sale of IDPL drugs.

6. Production of Sulphonamide may
be stopped—all other sulpha drugs
manufactured have got due therapeutic
value.

.

7. There should be a full-fledzed 50
vedded hospital with specialists’ ser-
vices in it, at IDPL, Rishikesh.

8. Creche facility for women wor-
kers should be instituted at 1DPL
Rishikesh,

9. Doxycycline manufacture may be
held up for the time being, being a
costly drug. Also, instead of diver-
ifying production, IDPL should con-
“entrate on increasing its existing pro-
duction of efficient drugs.

10. Streptomycin Sulphate protiuc-
tion should be increased and till we
become  self-sufficient, Streptomycin
combinations like* Streptopenicillin
should be stopped.

11. R&D at IDPL Hyderabad should
receive greater priority in the present
and future development programmes.

12. Government should exempt
raw materials (including Furance Oil)
which are either imported of pro-
cured, from various taxes.

13. Every worker should preferably
get residential accommodation in eor
near the actual plant area.

14. Sufficient nutrition should be
provided to workers exposed to laz-
ards, chemicals, gases etc.

15. At places where irrilable gas/
noise problems exist, protective :levices
should be supplied and it should be
ensured that they are used.

16. Government should declare its
national drug policy regarding use ot
generic names so that all companies
are forced to use generic names for
their drugs as is done by the IDPL

17. A plant of the size of the SIP
could be put to better use and made
into a viable and self-sufficient con-
cern.

18. A complete reassessmeni cf the
SIP's marketing service in terms of
advertisement, selling of products and
public relations should be undertaken
to promote the products of the plant,
with the advice of expert independent
authorities. )

19. SIP could consider the n.anu=
facture of other items like surgical
microscops, ECG equipment, Otosco-
pes and audiometers.

A copy of the Report of the "MA
Team containing their findings and ve-
commendations hag been sent {o IDPL:
for necessary action.
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Establishment of High Court Bench
in Tripura

167. SHRI SOMNATH CHATTIER-
JEE: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whethe; the Chief Minister of
Tripura has demanded establishement
of High Court Bench in Tripura;

‘(b) if so, whether the Central Gov-
ernment is likely to take steps to es-
tablish a High Court Bench there;
and

(c) if so, whep and if not, the rea-
sons thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, £ir.

(by No, Sir.

(c) The work-load at Agartala does
not justify the estahlishment of a
Bench.

Changes in the Companies Act to
check Expenditure by big Industrial
Houseg and Multi-nationals

168. SHRI JYOTIRMOY BOSU: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government are consi-
dering to effect changes in the Compa-
nies Act with a view to curb conspi-
cuous expenditure by Indiap big in-
dustrial houses ang foreign multi-na-
tionals on entertainment, maintenance
of guest houses and payment of per-
quisites to the officers and directors;
and

(b) if mot, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR!
KBHANTI BHUSHAN): (a) and (%). An
Expert Committee has already been
sppointed by the Government under
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the Chairmanship of Justice Rajindar
Sachar, for reviewing the provisions
of the Companies Act, 1956 an.d the
Monopolies and Restrictive Trade pra-
ctices Act. 1969 and suggest mondifica-
tions to these two Acts. Government
has also appointed Study Gioup
headed by Shri Bhoothalingap to
examine the wages, incomes and price
policy, On receipt of the reports of
these two bodies, the question will be
considered and the Companies Act
amended wherever necessary.

Expenditure incurreg by ONGC for
Drilling in West Bengal

169. SHRI JYOTIRMOY BOSU: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased 1o state:

(a) the total expenditure incurred
by the ONGC to date for oil drilling
in West Bengal;

(b) in how many cases drilling has
been suspended or dropped;

(c) reasong why drilling has been
abandoned in certain places after
spending a lot of money; and

(d) in which areas drilling is still
going on?

THE MINISTER OF STATE /N THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR "MISHRA
(a) Total expenditure incurred by
ONGC to end to November 1977 in
West Bengal on oil drilling iz Rs
684.83 lakhs including depreciation
of Rs. 193.36 lakhs.

(b) and (c). The ONGC has so far
drilleqd four exploratory wells in Wesl
Bengal, one each at Bodra and Bakul-
tala structures and two on the Galsi
structure. Due to various drilling dilli-
culties the drilling of the well &t
Bodra had to be terminated before
reaching the projected depth. The we!l
on Bakultala structure did not indi-
cate presence of any hydrocarbons
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drilling or testing. Similarly, the first
well drilled on Galsi structure also
did not .indicate the presence of any
oil or gas during drilling of testing.

The second well drilled on the Gulsi

structure is currently under produc-
tion testing.

(d) ONGC is
ture in West Bengal.

Turnover and Profits or big Indus-
trial Houses

170. SHRI JYOTIRMOY

to refer to the answer given to Starred

Question No. 502 on the 20th Decem- -

ber, 1977 regarding Rise in Assets of
big Industrial Houses and state:

(a) the total turnover and gross
profits of each of these houses as in
1972 aad 1975

(b) share of these 20 houses in per-
centage terms ip the total assets of
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currently drilling a -~
well on the Diamond Harbour struec- .

BOSU: .
Will the Minister of LAW, JUSTICE -
AND COMPANY AFFAIRS be pleased .

226

the corporate private sector as in 1972
and 1975; and

. (¢). what role was played by the
MRTP Commission in checking the

excessive ‘growth of these big Indus-
trial Houses?

. THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SEHRI
SHANTI BHUSHAN): (a) The anscxed
statement, gives the_.figures of the totai
turnover and profits before tax of the
houses referred to in the question for
the years 1972 and 1975;

(b) Neoessary data to indicate the
share of the 20 Houses in percentage
terms in "the total assets of the cor-
porate private sector are not at pre-
sent available;

(c) The MRTP Commission is trying
its best in checking the excessive
growth of the big industrial houses
as will be evident from the statutory
report on the working of the Comimis-
sion placed on the table of the ilouse
every year.

Statement

Turnover and Profit before tax of the 20 industrial houses referred to in the question

(Rs. Crores)
Sl. No. Name of the Industrial 1972 1975
House
Turnover Profit Turnover  Profit
before tax before tax
1 Tata « .+ 68g'g1 4883 1060704  75'45
2 Birla - 5533'4 4428 93611 8399
3 Mafatlal@ 190° 86 14°65  337'19 22°16
4 J. K. Singhania 10365 5°92 198: 87 16- 38
5 Thapar@ . . . . 154° 66 1104 251° 85 26+ 6g
6 Scindia . ” . . 50 65 544 go°85 1680
7 LC.L . 149°07 17'47 23878 22- 88
8 Shri Ram . 176+ 48 10'48 24103 5:38
9 A.C. C . 94°23 445 142°15 10° 21

3560 LS—s8



Written Answers

227 FEBRUARY 21, 1078 Written Answers 228
1 2 3 4 5 6 7
10, bangur@ . . . " . 142" 10 7'40  210°35 8:39
11, Kirloskar - . - . . 7605 219 181-99 13°93
12, Larsen and Toubro " " 55° 70 465 108-93 1147
13. Walchand . 103 27 1-22 162+ 62 ; 34
14. Khatau (Bombay) . " . . 10y 71 557 19318 16.66
15, LT.C. . . . . . 236, 56 9.03 367.0¢ 10,19
16. Macneill & Magor " . 112.12 4.43 97.68 7.26
17. Mahindra & Mahindra . 74.26 3.65 113.91 1.80
18, Sarabhai . . . . . 98.69 3.75 162.02 2. 45
19. Kasturbhai Lalbhai, . . . 83.43 9.04 137.09 15.52
g0. T. V. S. Iyengar . 8o.90 7.72 138.87 13.36

Profit, & Loss Accounts are not readily available for the year 1972 for the follow-
ing companies and corresponding figures are not therefore included in the group

totals shown above:

1. Mafatla] Gagalbhaj & Co. (P) Ltd. in Mafatlal group.
2. Shree.Laxmi Packaging & Allied Product Ltd. in Bangur group.
3. Oriental Engg. & Commercial Co, Ltd. in Thapar group,

Board of Directors of Madras Alu-
mininm Company Limiteg

171. SHRI JYOTIRMOY BOSU: Will
the Minister of LAW, JUSTICE AND
COMPANY AFAIRS be pleased to
state:

¢a) the composition of the Board
of Directors of the Madras Alumi-
nium Company Ltd.;

(b) who are its principal sharehol-
ders and value of share held by each;

(c) whether there are serious alle-
gations of irregularities against the
preseny Managing Director of the
company;

(d) if so, the salient features there-
of; and

(e) what action;
taken on their allegations?

THE MINISTER OF LAW, JUSTICK

AND COMPANY AFFAIRS (SHRI

it any, has heen .

SHANTI BHUSHAN): (a) Composition
of the Board of Directors of Madras
Aluminium Company Limited as per
Annual Return made upto 27-6-1977,

Name of Directors.

1. Shri R. Venkataswami Naidu,
(Managing Director)

2. Shri P. R.
(Managing Director)

3. Shri T. A, Varghesg, ICS (Retd.)
4. Shri N. N. Kapadia

5. Shri Orio G. Andrini

6. Shri V. Radhakrishnan

7

8

9

Ramakrishnan,

. Shri Giuseppe Callaioli

. Dr. Adriano Ferratini

. Shri M. V. Kamath
10. Shri V. Rajkumar
11. Shri Tanubhai D. Desai
12. Shri H. C. Kothari
13. Dr. G. S. Ladhna
14, Shri T. N. Seshan, LAS.
15. Shri C. N. Raghavan, 1A S
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Principal Shareholders and Valus of shaes held by ea:h having mare than Rs. 1 lgth worth shares

Names

Amount in Rs,

(a) Foreign holding by Fomgncollabomtor M}l

Alumetal S.P.A. .,

(#) Government/Government sponsored Financial

Institutions

(i) Life Insurance Corpn. of India ..
(fi) Unit Trust of India

(i) Industrial Finance Corpn.

(iv) General Insurance Corpn. of India

(v) Nationalised Banks

(vi' Tamilnadu Industrial Investment Corporation Ltd,

{vii) India Cements Ltd.

{viii) Jepore Sugar Co. Ltd. . .

{ix) Ramakrishna Machinery Corpn. Private Ltd.

(x) Thirumurthy Mills Ltd.

(xi) The Vysya Bank Ltd. . .
(xii) Shri R. Venkataswamy Naidu
(xiti) P. R. Ramakrishnan

1,20,00,000

. 18,85,500
21,31,000
27,90,500
25,53,000
. . » 3,32,000
70,00,000
5,00,000
: : 3,67,800
1,00,000
. . . 3,40,000
3 : . . 12,64,500
2,10,000

1,10,000

(c) Yes Sir,

(d) Salient features of the allega-
tions of irregularities against the
Managing Director.

(1) The company has been brought
o a sorry state of affairs on account
of she negligence and uniiateral and
wilful mal-adminisration and mis-
management by the Managing Director,
The company has not paid dividents
for the past 4 years and provision for
depreciation for the last two years
amounting to Rs.3-1/2 crores has not
been provided for in the Balance Sheet
so far. Shares of the company are
quoted in the market hardly half of the
face value,

(2) The company owes for paymen:
of arrears amounting to over Rs. 9
crores to the Electricity Board of Tamil
Nadu out of which about Rs. 7 crores
has arisen due to penal levies which is

due to the personal 'negligence and
dereliction of duty by one of the
Managing Directors.

(3) It is alleged that one of the
Managing Directors was able to get a
fat commission in the payments made
to collaborators for purchase of equip-
men{ and machinery abroad.

(4) The arrears in repayment of
loans to financial institutions amount
to about Rs. 120 lacs. It is in arrears
of preference dividends to the extent
of Rs. 80 lakhs,

(5) One of the Managing Directors
has pocketeq and is pocketing the pro-
fits and resources of the company to
his personal account.

(6) The statutory cost auditor in his
report has pointed out that the prcfits
from agricultural operations had not
been accounted for (7) very many
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under hand dealings are taking place
in the mining and transport of bauxite.

(e) The matter has been taken up
with the Company.

IR § WA AATT ® wOWTAT
BT NIGHET W1 OGN

172. ot gOR W3 WEAW @ w1

wifeew ao W Wi AR Har |

gg Ta # FAT _F41 fF o

(%) Fa1 Iva= fegq wraw @A
F FIEA F wfas guA ATEHAT T
¥ dura 7T gRIAIT X R § A
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Pollution caused by F.C.L Plants near
Bombay

173. DR. SUBRAMANIAM SWAMY:
Will the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to siate:
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(a) whether citizens of Bombay
bave protested to the Central Govern-
ment about the pollution causeq by
the Fertilizer Corporation of India
plants; and

(b) whether  Government +w have
chalked out an anti-pollution policy
in this regard; and if so, the details
of that policy?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)

and (b) There have been rerresenta-

tions from the citizens of Bombay in
regard to the pollution in the Cham-
bur Trombay area caused by the
various industries inciuding the Trom-
bay. unit of the Fertilizer Corpora-
tion of India.

Legislation is already in force to re-
gulate and control water pollution.

Legislation is also proposed for the

prevention and control of air pollu-
tion.

Ag regards the Trombay Unit of the
Fertilizer Corporation of India, all
necessary steps are being taken to en-
sure that the pollution levels on ac-
count of effluents from the factory and
atmospheric emissions are kept within
the permissible limits. The -ollution
abatement measures already taken
and being taken at Trombay are esti-
mated to cost Rs. 837 lakhs.

Also, with the substitution of high
sulphur fuel oil derived from imported
crude oil by low sulphur fuel oil de-
rived from Bombay High crude and
low sulphur gas from Bombay High,
for use as fuel/feedstock in the indust-
ries in the Trombay-Chembur area.
the level of SO emissiong in that area
will come down very considerably in
the next three years.

srearafe qemal oC W

174. st JER WX wEgWT
Fa1 fafl, s ot worht wd SET a8
TATY KT FUT FOT & sy, 1978
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12.00 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER RalLway PROTEC-
TION FORCE ACT, 1951 AND UNDER INDIAN
RAILWAYS AcT, 1890

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): I beg to lay on the
Table:—

(1) A copy each of the following
Notitications Hindi and English
versions) unnder sub-section (3) of
section 21 of the Railway Protection
Force Act, 1957:—

(i) The Railway Protection
Force (Amendment) Rules, 1977,
publisheq in Notification No. G.S.R.
32 in Gazette of India dated the
7th January, 1978,

(ii) The Railway Protection
Force (Amendment) Rules, 1977,
publisheqd in Notification No. G.S.R.
33 in Gazette of India dated the
7th January, 1978

[Placed in Library. See No. LT-1518/
78]

(2) A copy of Notification No. S.0.
200 (Hindi and English versions)
publisheq in Gazette of India dated
the 21st January, 1978, issued under
section 56(B) of the Indian Railway3
Act, 1890 [Placed in Library. See No.

y LT-1519/78].

234

12.01 hrs. '

ASSENT TO BILLS
SECRETARY: Sir, ] lay on the Table
following three Bills passed by the
Houses of Parliament during the last
session and assented to since a 1eport

was last made to the House on the
12th December, 1977:—

1. The Requisitioning and Ac-
quisition of Immovable Property
(Amendment) Bill, 1977.

2. The Appropriation (No. 4) Bill,
1977.

3. The Betwa River Board
(Amendment) Bill, 1977.

2. 8ir, I also lay on the Table copies,
duly authenlicated by the Secretary-
General of Rajya Sabha, of the follow-
ing eleven Bills passed by the Houses
of Parlian.ent during the last session
and assented to since a report was last
made to the House on the 12th Decem-
ber, 1977:—

1. The Lady Hardinge Medical Col-
lege and Hospital (Acquisition) and
Miscellaneous Provisions Bill, 1977,

2. The Inland Steam-vessels
(Amendment) Bill, 1977.

3. The Salaries and Allowances of
Ministers (Amendment) Bill 1977.

4, The Advocates (Amendment)
Bill, 1977.

5. The Indian Iron and Steel Com-
pany (Acquisition of Shares) smend-
ment Bill, 1977.

6. The Enemy Property ‘Amend-
ment) Bill, 1977.

7. The Smith, Stanistreet and Com-
pany Limited (Acquisition and
Transfer of Undertakings) Bill, 1977,

8. The Gresham and Craven of
India (Private) Limited (Acquisition
and Transfer of Undertakings) Bill,
1977,

9. The Payment of Bonus (Amend-
ment) Bill, 1977.

10. The Companies (Amendment)
Bill, 1977,

11. The Supreme Court (Number
of Judges) Amendment Bill, 18717.

—



235 FEBRUARY 21, 1978 -

12.02 prs.

RAILWAY BUDGET, 1978-79

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): Mr.
Speaker, when I presented the Rallway
Budget for 1977-78, I had made scme
promiseg and assurances. ] now rise
to place before the House an account
of the performance of the Indian Rall-
ways during the current year and the
Annual Financial Statement showing
the estimated receipts and expenditure
for the year 1978-79. The House may
judge the Railways' performance
against the background of the oromises
made in the last budget.

While presenting the budget for
1977-78 in June last year, I had inform-
ed the House that I had broad-based
discussions with various organisations
representing a cross-section of the
rail-users and employees on the subject
of improving the performance of the
Railways. ...

=t weatw ¥ (32VX) - wEr AT W
@ fedy ot 17 97 § 1 fodt 7 afen
MR, SPEAKER: No, no. You can-
not do that. Both languages are per-
mitted.
ot AAY TR AT (FLT) : wewEd
o, ey WY #1 T oA
T /I 10 7 # wae gl o
TH 9Z 9T ATAT J1AAT THSF (g a7
FIEE § | WAl A AT FT F wFAT
¥ 9z @ & wit e &1 sfaq o=
7 2 ©@ 1 gz dfaam & Ay w=mw
TR LN
MR. SPEAKER: Please go on....
(Interruptions)

SHRI A. BALA PANJANOR (Pon-
dicherry): I warn them through you,
Sir, that they are going too far. Why
are they taking up this attitude?
Yesterday they pressurised the Presi-
dent. We are not second-class citizens
of this country.

MR. SPEAKER: Are you objecting to
his speaking in English?
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SHRI A. BALA PAJANOR: Not to
that, but to their remarks.

MR. SPEAKER: It is not for you to
answer them—unless the Minister
changes...... (Interruptions)

SHRI A. BALA PAJANOR: They are
not having any consideration forwnity.
Don't try this, We are not second-
class citizens in this country.

S WS WA Wege Y, 98
Jfqwa i ALY qNT AT § W
H/IT T AT WY qTTE WIET F FAL
¥ o & gafad I4Y war # e ) agr
HYSAT FT IFTAT T FT & |

SHRI A. BALA PAJANOR: Kya
Bharati Bhasha? I could not put a
question in this House in Tamil for the
last 30 years.

MR. SPEAKER; Both the lanruages
are permitted. You may please go on.

THBP PRIME MINISTER (SHRI
MORARJI DESAI): May I request the
hon. friends on this side to be grod
enough {o resume their seats? This is
not the way. May I request my hon.
frien 15 there not lo be excited? I re-
quest my hon. friends here not 1o
create such situations in this House.

SHRI A, BALA PAJANOR: Thank
you very much.

PROF, MADHU DANDAVATE: As a
result of these discussions, [ have been
able to introduce several measures to
streamline the administrative n:achi-
nery of the Railways, improve the fin-
ancia] performance and provide better
amenities and facilities to the travel-
ling public, particularly the second
class passengers.

Performance during 1977-78

At the outset, it may be pointed out
that this financial year has been g year
of broad fulfilment of the promises and
assurances given to the rail-users and
the employees. There has been a sus-
taineq improvement in the performance
of the Railways in regard to transport
of both passengers and goods. . ..
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SHRI AHSAN JAFRI (Ahmedabad):
Wah, Wah!

‘MR. SPEAKER: Now you have the
opportunity to say that.

PROF.” MADHU DANDAVATE: The
originating loading has been consistent-
ly higher from month to month as
compared to the corresponding period
of last year. This improvement was
maintained right upto the end of Oec-
tober 1977. In November, the origi-
nating loading dropped below that of
the corresponding month of the pre-
vious year due largely to the ivnpre-
cedented cycloneg on the east and west
coasts which affecteq the States of
Tamil Nadu, Andhra Pradesh and
Kerala, disrupting traffic extensively
on three Railways, wviz. Southern,
South Central and South Eastern Rail-
ways. There hag also been less cffer-
ing of traffic by some industrial sectors
due to varied reasons. The same trend
continue in December also.

2. The cumulative originating veve-
nue loading upto the end of December
1977 has, however, been higher than
that in the previous year by 1.57 mil-
lion tonnes, Though the originating
revenue-earning traffic has fallen skort
of the budget anticipations, the ave-
rage lead of traffic has shown an ap-
preciable increase from 671 kilomeires
during the corresponding period of last
year to 711 kilometres upto December
1977—an increage of 6 per cent. The
tonne kilometrage of originating reve-
nue-earning freight traffic, which is the
correct index of totality of Railways’
performance, will be higher than the
budgeted figura by about 2.5 per cent,
and by 5.5 per cent as compared to the
previous year. The revenue-earning

net tonne kilometrage of freight
trsf'ﬂ‘lc is expected to be 151,940
‘millions as against the pudgeted

figure of 148,280 millions. Though the
originating ‘revenue-earning traffic
is expected to be only about 214
million torhes, as compared to the
budget estimate of 220 million tonnes,
because of the increased lead the fall
In tonnage will not make any aypreci-

éble dent i Yur earnings from freight
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3. Passenger traffic continues to be
quite buoyant. The increase in origi-
nating passengers was 539 per ¢cent
upto December and passenger earnings
were also 11.2 per cent more than the
corresponding period of the previous
yvear. The increase in passenger tra-
fic upto December is 5.83 per cent
more under suburban and 4.74 per cent
mpre under non-suburban. These
trends have been taken into account
while revising the estimates for the
year 1877-78, =

Revised Estimates for 1977-78 and
Actuals for 1976-17

4. On the basis of the improved tra-
fiic performance, the reviseq eslimates
of gross traffic receipts for 1977-78 have
been placed at Rs. 2131 crores or an
increase of about Rs, 21 crores over the
budget estimates.

5. Ag regards working expenses, 1
am glad to say that in spite of increase
in passenger traffic and the net tonne
kilometres of freight traffic over the
budgeted level, the revised estimates of
working expenses, which are now plac-
ed at Rs. 1611 crores, indicate a net
saving of Rs. 37 crores as compared to
the budgeted figure due to better effi-
ciency and tighter expenditure control
The saving could have been much
more but for the inescapable addi-
tional expenditure due to the increas-
ed dearness allowance for seven
months of the current year and in-
creased requirement of fue] etc.
necessitated by running of more

trains.

6. The House will be happy to know
that the surplus for 1977-78 is now
expected to be Rs, 89.32 crores, that

is gbout R8s, 5T crores higher than the
-budgeted figure of Ra. 32.5 crores. This
is after ‘previding fer Rs. 140 crores
towards Depreciation Reserve Fund,
‘Re. 40 crores for Pension Fund and
after making full payment of dividend
1o the Geberal Revenues to the extent
of Rs. 227 crovres. In ‘tHls context, it
is significant to note that whereas the
.motua)] surpius generateyift’ 1078777 was
Rs. 87.24 crores, the surplus expected
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in 1977-78 is Rs. 89.32 crores without
any further increase in fares and
freight rateg and despite escalated
costs,

Plan Outlay jor 1977.78

7. The Railways’ developmental pro-
gramme for 1977-78 envisaged a total

outlay of Rs, 480 crores (including
Rs. 10 crores for the Metropolitan
Transport Projects) and additional

Rs. 2.80 crores to meet the woiking
capital requirements for financing ex-
port orders. In the original arnual
plan for 1977-78, Rs. 501 crores were
provided, but this was reduced to
Rs. 480 crores as result of a compre-
hensive review undertaken in consulta-
tion with the Ministry of Finance.
However, no reduction was made in
the allocation for new lines. Similarly,
provision on users’ amenties was made
at Rs. 4 crores, slightly higher than
the original provision, in accordance
with the recommendations of the
successive Railway Convention Com-
mittees and the Estimates Committee.
The expenditure on works during
1977-78 is now expected to be
Rs. 488.55 crores as against the budget
estimate of Rs. 480 crores,

. Railway Convention Committee

8. While introducing the budget for
1977-78, 1 had indicateq that due to the
dissolution of the Fifth Lok Sabha, the
Railway Convention (Commitlee’s 1e-
commendations for 1977-78, duly ap-
proved by the Parliament were not
available to the ‘Government and
consequently the computation of divi-
dend wag made for the year 1977-78
on the game basis as for the year 1976-
77. Honourable Members are awafe
that a new Rallway Convention Com-
mittee wag constituted in August 1977,
“to review the rate of dividend which
is at present payable by the railway
undertaking to the General Revenues,
a8 well as other matters in connection
with the Railway Finances via-a-via
General Finance, and make tecom-
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mendations thereon”. The Committee
presented its First Report to the Par-
liament in November 1877, which con-
taineq its recommendations on the rate
of dividend payabls for the {inancial
years 1977-78 and 1978-79 and other an
cillary matters. These recomigenda-
tions envisaged the continuance of the
concessions already in force in respect
of the year 1976-77 for the two subse-
quent yearg as well This has been
approved by the Parliament and the
budget for 1978-79 has been framed
accordingly.

Budgey Estimates for 1978-79

9. I now turn to the budget esti-
mateg for 1978-79. The gross traffic
receipts for the year are estimated at
Rs. 2220 crores or Rs. 88 croreg more
than the revised estimates for the cur-
rent flnancial year. The revenue-
earning goods traffic is expected to be
222 million tonnes or § million tonnes
more than the revised target of 214
million tonnes for the current year.
Passenger {raffic, ag well as earnings
are expected to increase by 5 per cent.

Working Expenses

10, As regards working expenses,
the estimates are placed at Rs. 1701
crores or about Rs. 90 crores more
than the revised estimates for the cur-
rent year. I would like to inform the
House that this increase in working

expenses is mainly due to the grant of
one additional instalment of dearness
allowance to the employees, ravision of
rateg of night-duty allowance for
various categories of staff, implemen-
tation of assurance relating to 10-hour
rule for loco running staff and accept-
ance of Labour Tribunal Awards relat-
ing to hours of employment r=gulations.
Increased provision has also been made
for better malntenance of track and
rolling stock and fuel requirements for
the anticipated increase in traffic.

11. The Railway Convention Com-
mittee 1077, In its First Report, has
recommended an appropriation of
Rs. 145 crores to the Tepreciation



241 Railway Budget, PHALGUNA 2, 1899 (SAKA)

Reserve Fund in the financial year
1978-79 and this recommendation was
approved by the House in the last
session. This involves an increase of
‘Rs. 5 crores over the appropriation in
the current year. The appropriation
4o the Pension Fund is also being in-
creased from Rs. 40 crores in the cur-
rent year to Rs. 50 crores in the year
1978-79.

12. With the increase in the level of
working expenses and the increased
appropriations to funds, to which I
have just now referred, the budget for
1978-79 is expecied to yield a net sur-
plus somewhat lower than the revised
estimates for 1977-78. The surplus
estimated is Rs. 65.43 crores. If the
amount earmarked for additional ex-
penditure on staff and increased pro-
vision for Depreciation and Fension
Funds is faken into consideration, the
comparable surplus for 1978-79 would
be much higher than that for the cur-
rent year.

Indebtedness of the Railways

13, The anticipated surplus in 1978-
79 will help the Railways reduce their
indebtedness to the General Fevenues
from Rs. 368.68 crores at the end cf
March 1978 to Rs. 345.37 crores at the
end of March 1979. In order to em-
bark on various developmental and
modernisation schemes, Railways have
to function ag an economically viable
unit and in this regard we have still a
long way to go in spite of the surplus
achieved during 1976-77 and 1977.78
and that expected during 1378-79. I
am exploring avenues for overcoming
the adverse effects of this indebtedness
in consultation with the Ministry of
Fingnce. This 1s also necessary to
provide an incentive for the Railways
to generate more surplus which could
be utilised for their developmental
activities, T am also thinking of hav-
ing an in-depth study made into the
capital structure of the Railways by a
Commitiee, as recommended by the
Railway Convention Committee 1971.
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14, Ag the Honourable Memkers are
aware, the Railways have been bearing
a considerable amount of acdditional
expenditure by way of social burcens.
Perhapg the time has come when this
question has to be consiered in all its
aspects and a portion of this burden
is shared by the General Revenues.
Qut of about Rs. 170 crores identified
as estimated social burdens for the
current year, about Rs. 69 crores are
due to some commodities being carried
below cost and about Rs. 21 crores on
the working of uneconomic branch
lines, the balance being losses incurred
on short-distance and suburban pas-
senger traffic. I have recently appoint-
ed a High-Power Official Committee to
examine some of the maiters connected
with the social burdens, in a:cordance
with the recommendations of the Rail-
way Convention Committee 1971.

Fifth Plan and the Rolling Plan

15. The Planning Commission had
provided to the Railways g sum of
Rs. 2152 crores (excluding Rs. 50
crores for the Metropolitan Transport
Project Schemes) for the Fifth Plan.
According to the decision of the Gov-
ernment, the Fifth Plan will stand ter-
minated one year in advance, i.e, at
the end of the current financial year.
Plan expenditure on the Railways upto
31st March 1978 would be approximate-
ly Rs. 1551 crores excluding Rs. 33
crores on the Metropolitan Transport
Schemes,

16. Passenger Traffic handled by the
Railways upto the end of 31st March
1978 is expected to be 28 per cent
higher and goods traffic (in term of ori-
ginating freight) 30 per cent higher
than at the commencement of the Fifth
Plan. The originating freight traffic
(both revenue and non-revenue), as at
the end of March 1978, would thus be
of the order of 240 million tonnes and
at the end of 1978-79 about 248 million
tonnes. This compares {avouarbly
with the anticipations of the Fifth
Plan, as originally drawn up, accord-
ing to which freight trafic should
attain the leve] of 250 million tonnes
at the eng of 1978-79.
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17, The work of preparing the Rol-
ling Plan for the next five ysars, cover-
ing the period 1978-79 to 1082-83, has
been taken up and Railways are parti-
cipating in the Working Group set up
by the Planning Commission for an
assessment of rall transport require-
ments in the next_five years and for
formulating the requisite development
programme. However, the Annual
Plan for 1978-79, as finalised, provides
an amount of Rs. 535.30 crores for the
Railways (including Rs. 15 crores for
Metropolitan Transport Projects) and
an additional Rs. 5 crores to meet the
Working Capital requirements for fin-
ancing export orders. Thig is higher
by Rs. 51.75 crores than the previous
year's revised outlay of Rs. 488.55
crores. The a}lotment for 197879 in-
cludes a provision of Rs. 236 crores for
rolling stock or an increase of Rs. 5
crores over the revised outlay for the
current year and an amount of Rs. 29
crores for new lineg i.e. an increase of
Rs. 5 crores over the revised outlay for
ihe current year,

RaiLways DEVELOPMENT PROGRAMME
New Lines, conversions and surveys

18. Railways are an integral part of
the infra-structure for the economic
growth of the country and, therefore,
they cannot remain static in relation
to a growing economy. With the in-
crease in population and increase in in-
dustrial and agricultural output, Rail-
ways have to keep pace with the deve-
lopments through provision of trans-
port facilities in areas where these
have been lacking and increased faci-
lities where these are inadequate to
meet the demands of the travelling
public, as well as the industrial and
agricultura] sectors.

19. Twenty-eight new railway lines
and restoration sthemes, which still re-
quire about Rs. 180 crores for their
completion, are in hand in the current
financial year. On account of severe
‘Hmftations on resources, it has been
my endeavbur tp cohcentrate on some
'-urt'he sthemes with g view to commplet-
ing them instead of spreadihg ‘the outlay
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thinly on a large number of projects.
As a result of this policy, it has been
possible to complete 7 pfojects, in all
respects, during the current financial
year and these will not Aind place in
the Budget for the next year. It has
also been possible to commission three
more lines partially. The same poticy
will be continued in the next financial
year also and it will be possible to com-
plete another four projects next ycar.
Even in cases where funds cannot be
provided for completing the entire
project, we are planning to take up
the work in suitable phases so that
sections of projects can be commis-
sioned and become productive pro-
gressively as more funds become
available.

20. It will be possible to com-
plete, during the next financial
years., the remaining sections from
Sakleshpur to Subrahmanya Road of
the Hassan-Mangalore line in Kar-
nataka, the Trivandrum-Nagercoil
Section of the Trivandrum-Tirunel-
veli-Kanyakumari line in Kerala and
Tami] Nadu, the Bagpat Road-Shamli
Section of the Shahdara-Saharanpur
line in Uttar Pradesh and about half
the length of the Rohtak-Bhiwani
line in Haryana. The work on Nadi-
kude-Bibinagar and Bhadrachalam-
Manguru lines in Andhra Pradesh,
Kerala Road-Jayant line in Uttar
Pradesh and Madhya Pradesh, Jakha-
pura-Banspani line in Orissa and
Howrah-Amta line in West Benpgal
will also be speeded up. It is also
proposed to provide siding facilities
proposed to provide sidng facilities,
on the request of the Ministry of
Stee] and Mines, at Jaruri in Orissa
for exploitation of the rich iron ore
resourcesg in that area.

21. During every debate on the Rail-
ways in Parliament, Honourable Mem-
bers have been voicing concern over
the lack of railway facilities in several
backvmard areas. 1 share this concern
equally with them and the Gevernment
is keen to take up construction -of more

., and more new railway lines, especial-

ly in the backward areag I.am expler-
ing all avenues of mobilising more re-
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sources for this purpose in consulta-
tion with the Planning Commission
and the Ministry of Finance go that
construction of more new railway
lines may be taken up. The Govern-
ment is trying to evolve a long term
policy in this regard.

22, Pending finalisation of the over-
all policy regarding the construction
of new railway lines, the Ministry of
Railways propose to take up, in the
next financial year, construction of:

(1) A new railway line from Apta
to Roha has the first phase of the
preposed West Coast Konkan Rail-
way from Apta to Mangalore, con-
necting Maharashtra, Goa and Kar-
nataka and providing direct link
with Kerala and Tamil Nadu;

(2 The link from Kalyani to Kal-
yani Township in West Bengal; and

(3) Nadiad-Modasa broad gauge
line via Kapadvanj in Gujarat.

23. The policy of converting the
saturated metre gauge and narrow
gauge lines to broad gauge with a
view to progressively achieving one
uniform gauge in the country was
continued during this year. Thirteen
Bauge conversion projects are at
present in progress. In this case
also, we are concentrating on some
of the projects to complete them fully
instead of tinkering with all of them
simultaneously. As a result of this
policy, it has been possible to com-
plete the Ernakulam-Trivandrum
gauge conversion project in Kerala.
The Suratgarh-Bhatindg Project in
Rajasthan and Punjab is also nearing
completion. High priority is being
given to the conversion of Barabanki-
Samastipur Section in Uttar Pradesh
and Bihar and the Viramgam-Okha
Section in Gujarat on which substan-
tial progress has been made. Work
is in good progress on the Bongai-
gaon-Gauhati Project in Assam and
Guntakal-Bangalore Project in An-
dhra Pradesh and Karnataka. Work
will also be started on Manmad-
Aurangabad Section of Manmad-
Parli Vaijnath conversion 'project in
the Marathwada region of Maha-
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rashtra also during the year. In the
budget for 1978-T9, gauge conversion
of Barauni-Katihar line in Bihar has
been included, - This line is an opera-
tional necessity and, when completed,
would give fillip to the development.
of north Bihar,

24 It is also proposed to take up..
during the next financial year, final
location survey for Budge Budge-
Namkhana line in West Bengal;
traffic survey for Domohani-Chan-
grabandha restoration work jn West.
Bengal; and preliminary engineerig-
cum-traffic surveys for Barwadih-
Karonji line in Bihar and Madhya
Pradesh, Khalilabad-Balrampur and
Konch-Jalaun lines in Uttar Pra-
desh, and Lalitpur to Singraulj via
Khajuraho, Satna and Rewa in
Madhya Pradesh and Uttar Pradesh.

25. The North Eastern Council has
proposed construction of a few short
railway lines to serve the member-
States. These proposals are being
examined by a Committee set up by
the Planning Commission and deci-
sion about them will be taken shortly.

Metropolitan Rail Transport Projects

26, The allotment for the Metro-
politan Rail Transport Projects in the
5-year period upto 1978-79 was
Rs. 50 crores out of which Rs. 41
crores are being utilised for the 16.5
kilometre underground line in Cal-
cutta, now estimated to cost Rs. 250
crores. The technology required for
civil engineering construction, rolling
stock, signalling, ventilation etc. has
been under development and testing,
ang civil engineering construction is
being progressed in a phased manner,
The line is expected to be completed
in 1986, subject to adequate resources
being made available, Orders for
manufacture of the prototypes of
rolling gtock for the proposed uhder-

'groand railway have been placed on
‘Integral Coath Factory, Madras. In
‘Bombay, to facilitate the movement

‘of 'comnuters between the rediden-
tial srea ‘morth 6f Bendra and the
central business district near Victoria
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‘Termius, the construction of a rail
fly-over to connect the slow lines of
the Western Railway with the har-
bour branch lines of the Central Rail-
way has been sanctioned. In Delhi
and Madras, investigations are on
hand for developing integrated pro-
Jject; to make optimum use of rail
-and road transport systems.

Passenger Amewities and New Train
Services

27, While presenting the Railway
Budget in June 1977, I had informed
the House that a new concept would
be introduced in providing additional
long-distance classless trains with only
second class accommodatlon. A few
services of this type have since been
introduced, such as Tatanagar-Muza-
flarpur tri-weekly Express, Kache-
guda-Ajmer Li-weekly Express, Tiru-
pati-Hyderabad Rayalaseema Express
and Madras-Maduraj Vaigai Express.

28. This has been further improved
upon by a new type of Janata train
with upholstered seats and berihs. The
first train of this type, the (eetanjali
Express, was introduced between Bom-
bay ang Howrah in November 1977.
About 80 more cushioned sccond class
sleeper goaches are being manufactur-
-ed this year and will be provideg in five
additional train services. About 400
‘such coaches will be manufactured
next year to be put on several fast ex-
press trains. Besides cushioned berths
and backrests, additional amenities are
being provided in these coaches, some
of which are: provision of tinied widow
glass to prevent glare, additional racks
for keeping meal-trays in hygienic con-
-dition, space for keeping potable
drinking water containers and provi-
slon for supply of linen and bedding to
passengerg on demand.

29, During the next financial year, I
‘would like to go a step further in im-
proving the travel conditions of second
clasg passengers. In addition to second
class sleeper coaches with cushioned
berths, we have now decided that all
second class general coaches on fast
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inter-city services will be provided with
cushioned sea.

30. Besideg these, a prototype second
clasg 3-tier sleeper coach, slightly lon-
ger than the present one, with 6 toi-
lets instead of 4, more fans and bstter
water supply arrangements, is bejng
manufactured at the Integral “Coach
Factory at Madras.

31l. In furtherance of this concept
of Janata trains and jn order to pro-
vide additional accommodation 1o
meet the requirements of the masses,
in rrefzrence to the claims of the
afluent classes, I have decided that
first class air-conditioned accommeceda-
tion will not be increased hereafter and
will be progressively phased out. No
new first class air-conditioned coaches
on additional account will be “uilt in
future. This will also be in keeping
with the recommendations of the pub-
lic Accounts Committee of Parliament.

32. While presenting the budget in
June 1977, 1 had stated that after gro-
totype trials, the progressive exten-
sion of use of double-decker se.ond
class coacheg will be considered. One
protoivpe B.G. double-decker second
ciass coach was put on trial un the
Madras-Jolarpettai and Bombhay-Pune
Sections, Twelve B.G. double-decker
coacheg are expected to be turned out
by the Integral Coach Factory this
yvear and will be pressed into service
on specified routes starting from April
1978.

33. In spite of introduction of 108
new trains and extension of the runs
of 74 trains since April 1977, heavy
overcrowding continues to be the major
problem requiring immediate olulion.
With limited termMmal and line capa-
cities, it has not been possible {5 meet
all the demands for additional trains
on our trunk routes without a(Tecting
freight movement. For giving the
maximum relief to the travelling pub-
lic, it hag now been decided to increase
the passenger-carrying capacity of the
existing traing by rationalising coaches
to be used and by increasing the aum-
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ber of coaches hauled by each train.
As against 14 different types of coaches
that are now being manufactured,
orders will be placed, for some time to
come, for manufacture of only three
main types of passenger coaches, i.e,,
second class 3-tier sleeper coaches with
padded cushions, second class yen-
eral coaches with cushioned seats and
second class air-conditioned sleeper
coaches with 46 berths, the last named
replacing two ordinary first class
coaches each. In this process, addi-
tional accommodalioa will be provided
on existing long-distance trains {for
200 to 300 extra passengers per (rain,

34, As per the Railways’ perspective,
all the long-distance mail/exprers
trains in the country will be having
in the next two to three years second
class 3-tier coaches, with padded
cushions and improved amenities,
which will greatly wean away most of
the passengers from the first class to
the second class, thereby achieving our
ultimate objective of having predo-
minantly one type of accommodation
in long-distance trains. This will
mean gradual doing away with the
different classes on the Raiiways.

35. As a part of our regular passen-
ger amenities programme, selecled
stations are provided with better faci-
lities of lighting, toilets, refreshment
rooms, etc. This programme continues.
I am also considering the question of
increasing the annual allotment for
passenger amenities from Rs. 4 crores
to Rs. 5 crores.

Streamlining of Reservation System-—
Computerisation Experiment

36. Steps have also been taken to
curb corruption in reservation and
streamline the procedures. As a part
of the drive to root out malprac-
tices in booking' and reservation
offices, I have decided that, as a mat-
ter of general policy, only women
should be employed as reservation/
booking clerks and supervisors in
the major booking offices, starting
with the metropolitan cities. We may
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be accuseq of being partial to the fair
sex, but our experience has shown
that malpractices in reservations are-
comparatively less where women are:
employed at the counters.

37. To streamline the mammoth and
complex operation involved in the-
matter of reservation of rail accom-
modation in traing and to eliminate-
malpractices, I am also considering
computerisation of passengers reserva-
tions in the four metropolitan cities.
To start with, the feasibility of intro-
ducing this system in Delhi area is:
being explored in collaboration with
the Electronics Corporation of India
Limited, Hyderabad. I only hope that
human deficiencies would not be re-
placed by mechanical errors of the-
machine.

“Janata Khana” in trains

38. In response to the demand of the.
trave'ling public for supply of food
at cheaper rates, Railways have now
decided to supply “Janata Khana” on
all major long-distance trains at Re.
1 per food packet. I am sure this:
will be welcomed by all sections of
passengers, particular!ly those with
low budgets. Three varieties of food’
packets will be sold on trains to suit
the tastes of people from: different
parts of the country. This will be in
addition to the normal catering ar-
rangements already existing on trains-
and at stations,

Railway Users’ Consultative Committees

39. The existing Railway Users"
Consultative Committees at various
levels had become unwieldy. These-
were, therefore, abolished and new
Committees, more compact and rep-
resentative in character, have recently
been reconstituted at the Zonal and’
Divisional levels. The reconstitution
of the Committee at the National
level is in progress.
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40, While introducing the Railway
Budget in June 1977, I had assured
the House of a qualitative improve-
ment in the disposal of claims. In
-June 1977, we had nearly 13,500 claims
cases pending for three months or
more. I am happy to inform the
House that in the last seven months,
this figure has dropped down to 6.347.
Settlement of these cases has been
held up for compliance by the claim-
ants in regard to production of docu-
ments or establishment of title. The
machinery for settlement of claims
has been streamlined through decen-
tralisation and enhancement of powers
of Claims Settlement Officers. As
a result of this drive, the average
time taken for settlement of claims
has now come cown to 48 days and
we will soon reach our objective of
setting claims within 6 weeks.

.Safety in Rail Travel

41, In the last session of Parlia-
ment, Honourable Members of  fhis
House, as well as the other  House,
voiced deep concern over the recent
rail accidents some of which resulted
in heavy casualties. I fully share
their concern. As the Members are
aware, a seven-member High-Power
Accidents Inquiry Committee has
.since been appointed with Shri S. M.
Sikri, a former Chief Justice of the
Supreme Court, as the Chairman to
review the position of accidents sinc2
1968 and to suggest measures for their
orevention,

42 During the discussion on rail-
way accidents and on other occasions
I had indicated the various measures
taken by the Railway Administration
to eliminate accidents and make rail
travel safer. The process of mo-
dernising progessively the equipment
involved in signalling and inter-lock-
ing and introduction of automatic
warning system, track-circuiting, bet-
ter maintenance of track and rolling
stock, ultrasonic flaw detectors for
-wheels, axles and rails and vigilance
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control devices has been speeded up.
Apart from modernised equipment and
safety devices, it is equally important
that staff connected with train ope-
rations are educated and trained and
at the same time they are given ade.
quate rest in order to relieve them
to fatigue. The safety organisation on.
the Railways has been geared up and ’
the activities of imparting intensive
safety-oriented instructions to the
staff connected with train operations
have been intensified. The various
labour unions have also taken kezn
interest in this safety drive.

43. In order to give adequate rest to
the staff it has been decided to permit
the Railways to sanction upto 10,000
additional posts in operational cate-
gories connceted with the running of
trains (other than running staff) for
implementing the recommendation of
the Miabhoy Tribunal Award in re-
gard to meodifications in the hours of
employment regulations.

44. As far as the running staff are
concerned, all mail and express trains
and 85 per cent of goods trains are al-
ready working to the schedule of 10-
hour duty at a stretch. It has since
been decided to permit the Railways
te provide additional running staff to
the extent of 2700, so that the 10-hour
rule may be implemented completely
in as short a time as possible on all
trains—both passenger and goods.

45. There are at present 36,000 level
crossings for vehicular traffic on the
Indian Railways, out of which 22,000
are unmanned. Upgradation of un-
manned level crossings to manned
level crossings is at present carried
out at the cost of Road Authorities,
viz. the State Governments in the case
of highways, Municipalities and Cor-
porations in the case of roads with-
in the municipal limits and the Cen-
tral Government in the case of na-
tional highways, In view of a num-
ber of accidents at the level crossings
and the need for greater saftey I
have now decided that such of the un-
manned level crossifigs as are poten-
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tial hazards to safety of passengers,
shall, in future, be upgraded to mann-
ed level crossings, in ‘a phased manner,
entirely at the cost of the Railways.

46. As the Honourable Members are
aware quite g few accidents in the,
recent past were aftributed to tamper-
ing with track by anti-social elements.
The situation took a serious turn in
-November-December 1977 when there
were as many as 51 cases of gabotage
on the Indian Rallways. Whereas
timely action saved many serious

disasters, in a few cases saboteurs
were successful jn wrecking trains.
In order to assist the civil/police

authorities in protecting the railway
track 11,000 Railway Protection Force
men and 14,000 gangmen have been
deployed for patrolling the track in
vulnerable areas in cvordination with
the local administrations. The Rail-
ways are spending about Rs. 1 lakh
a day on these patrolling arrange-
ments. After introduction of thede
measures several cases of suspected
sabotage were detected in time and
accidents averted thereby. The situa-
tion has taken a turn for the better
during the last two months.

47. To eliminate fish-plates, which
are potential targets of mischief,
Railways are going in for introduction
of long and short welded rails on
their trunk routes. At present, 32,000
kilometres of track has already been
provided with welded rails.

48. As the network of Indian Rail-
ways extends over 61,000 route kilo-
metres, Honourable Members would
appreciate that it would be well-
nigh impossible for the Railways to
protect every inch thereof. It is the
duty of every citizen to cooperate with
the Government in tracing and appre-
hending anti-social elements who in-
dulge in sabotaging railway track.
the life-line of the nation. I would,
therefore, appeal to the Honourable
Men.bers, and through them to all
Social organisations and public bodies
for cooperation with fhie Railways in
apprehending the culprits anqd in
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saving the innocent travelling public
from the hazards of accidents. The
State Governments have also taken
adequate measures for the protection
of railway track and installations.

49, I am also anxioug that arrears
of track renewal works shoulq be
overiaken as quickly as possible in
the interest of safe and efficient rail
operations. Taking into account the
backlog and also the accruals during
the next five years the total renewals
of track to be carried out would be
14,850 kilometres, requiring an inves-
ment of about Rs. 560 crores. Raising
the outlays substantially from the
present levels, therefore, appears in-
escapable. We have approached
the Planning Commission for an in-
creased allotment for 1978-79 for this
purpose.

Festructuring of Railway Board

50. Honourable Members may re-
call that I had made a statement on
the floor of the House on 6th Decem-
ber 1977 on the restructuring of the
Railway Board. 1 am happy to an-
nounce that the process of restructur-
ing has been comp'eted as schedu'ed,
by December 31, 1977. As compared
to the original five regular Members
and eight Additional Members, the
Board has now only five Members,
assisted by three Advisers who do not
form part of the Board.

51, More important than the leaner
look of the Railway Board is the im-
plementation of the decision to.shed
much of its powers. Accordingly,
more powers have been delegated to
the General Managers so that the de-
cision-making process may be expedit-
ed A further exercise has Teen
tak.en up to work out the details of
devolution of powers from the Gene-
ral Managers to the Divisional
Superintendents. This process is ex-
pected to be completed within the
next two months.
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52. In order to strengthen the Divi-
sional organisation I have also been
considering transfer of some higher
grade posts from the Zonal Head-
quarters io the Divisions so that the
Divisional administration could be
manned at a higher level than at pre-
sent and the increased powers to be
delegated to the Divisional organi-
sation could be utilised effectively.

33. Reorganisation of the jurisdic-
tion of the Zonal Railways is under
constant review in the light of the
workload operating requirements and
economic and administrative consi-
derations. The Sholapur Division of
the South Central Railway has since
been merged with the Central Railway
and the Guntakal Division of the
Southern Railway with the South/
Central Railway, with a few marginal
adjustments. A new Division, call-
ed Hyderabad Metre Gauge Division,
has been created on the South Cen-
tral Railway and another new Divi-
sion of the Southern Railway is pro-
posed to be set up shortly with head-
quarters at Trivandrum.

Consultancy Services of Indian Rail-
ways

54. I would like to make a brief
mention of the activities of the two
public sector companies under the
control of the Ministry of Railways,
vig the Rail India Technical and Eco-
nomic  Services (RITES) and the
Indian Railways Construction Com-
pany (IRCON). The RITES, with a
paid up capital of only Rs, 10 lakhs,
hag been able to conduct its operations
at a profit and has declared dividends
of 12 per cent and 25 per cent during
the last two financial years. Contracts
successfully completed by the Com-
pany include a preliminary engineer-
ing survey of 350 kilometres of elec-
trified double-line project in Iran;
another study in Iran about ways and
means of increasing the capacity of
the broad gauge line from Zahedan to
Mirjaveh; the preliminary feasibility
cum-economic study for three new
railway lines totalling 550 kilometres
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in Syria; a system study for improv-
ing the operational efficiency and
maintenance standards of Ghana Rail-
ways;  techno-economic feasibility
study in Nigeria and survey for con.
version of that country’s rail Mne in-
to standard gauge. "

55. Teams of Indian Railway experts:
are presently assisting the Philippines
National Railways, Ghana National
Railways and Zaire National Rail-
ways. A further notable achieve-
ment is the recent winning of a con-
tract, in the face of stiff international
competition, for deputing experts to
carry out staffing and management
study on the Ghang Railways.

56. The Indian Railways Construc-
tion Company, apart from taking up
certain projects within the country,
has recently secured a contract for
assistance in track maintenance on
the Iranian Railways, Tenders sub-
mitted by RITES, in association with
this Company, for a major railway
construction project in Iraq are under
consideration.

57, Securing  successive contracts
from these developing countries testi-
fies to the level of expertise and
technological excellence of the Indian
Railways and is g good augury for
further collaboration with developing
countries in future.

Performance of Production Units

58. The three Production Units have
been doing well In the current
year Chittaranjan Locomofive Works
is expected to turn out 89 locomotives
as against 76 locomotives last year.
The Diesel Locomotive Works at
Varanasi is expected to turn out 114
locomotives in the current year be-
sides 24 power packs and 2 diesel
generating set as against 98 locomo-
tives turned out last year. The out-
turn from the Integral Coach Factory
Madras, is exepected to be 652 fully
furnisheq coaches this year as against
575 turned out in the previous year.

59. The Integral Coach Factory,
Madras, has got orders from Uganda
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Railways for 20 coaches, 32 coaches
for Nigeria, and 30 coaches for Phili-
Ppines National Railways. The Diesel
Lecomotive ~Works, Varanasi, have
completed the export order of 15
metre gauge locomotives to Tanzania,
of which the last six were shipped
in the current year.

Bu!k Storage and Transportation of
Foodgrains

60. We have always given top
priority to the movement of foodgrains
¥from the surplus to deficit areas. It
Has been decided that the Railways
should associate themselves with the
Food Corporation of India in its Sto-
rage Project being undertaken with
the World Bank loan. The project
envisages settings up of different types
of storages including grain silos at
railway sidings. The Railways have
also decideq to participate in a pilot
scheme to be launched under the
Storage Project for the trasportation
of foodgrains in bulk. The pilot pro-
ject would enable the Railways to
identify the types of wagons and
equipment and also the methods of
handling foodgrains, when transport-
ed in bulk, to meet the growing de-
mands of this traffic.

Amendment of Indian Railways Act

81. A review of the Indian Rail-
ways Act, 1980 has been completed
in terms of the assurance given by
me while presenting ithe Railway
Budget last year. The final draft of
the bill embodying the results of the
review is at present under considera-
tion of the Ministry of Law. As soon
as the preliminaries - are over, steps
will be taken to bring the Bill before
the ParlHament.

INDUSTRIAL RELATIONS
New Deal for Railway Emplovees

- 627 am happy to repoet of the
House that industrial relatioms on the
Reitways are, on the wiole, quite-satis.

%660 LS9
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factory and “conducive to efficient
functioning of this system. During
the last few monthg I have had dis-
cussions "with representatives of re-
cognised Federations gnd some Mem-
bers of Parliament associated with
Railway Trade Unions in the problemg
taced by the Railways ang their pend-
ing demands. I have been greatly
benefited by these discussions as these
have led to the identification of all
pending issues. Since the new Gov-
ernment took over, a number of de-
cisions have been taken to bring about
greater satisfaction amongst the staff.
I would like to make a brief mentlon
of these - measures:i-

(i) The process of reinstatement
of staff dismissed or removeq dur-
ing the May 1974 strike and annul-
ment of punishments meted out of
them has been completed within
the stipulateq time.

(li) Review of cases of those victi-
mised during the Emergency has
also been completed.

(iili) The Government have fully
lifted the ban on creation of posts,
according to yardsticks, for staff
directly engaged in operation on the
Railways,

(iv) One more instalment of dear-
ness allowance has been granted to
Railwaymen, along with other Cen-
tral Government employees, with
effect from 1st September, 1977,

(v) Compulsory Deposit Scheme,
which was applicable to Railway
employees also along with others,
has been discontinued.

(vi) Apart from the steps taken to
implement the 10-hour rule, to
which I have already referred ear-
lier, the grades and working condi-
tions of loco running staff, and the
running staff in gefieral,"have been
improved, some of which I mention
below:

(a) New scales of Rs. 550—750
for Drivers of mail and express
traing (to be designated as Drivers

—Special Grade) and Rs. 425-640
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for Guards of mail and express
traing (to be designated as Guards
Special Grade) have been sanc-
tioned.

(b) A selection grade of Rs.
425600 covering 10 per cent of
the posts in the grade of Drivers
‘C' was introduced.

(c) The scale of pay of Second
Firemen (Firemen ‘C’) has been
improveq from Rs. 200—250 to
Rs, 210—270.

(d) The promotional quota
from Firemen ‘B’ to Firemen ‘A’
category has been increased from
25 per cent to 50 per cent.

(e) The rates of running allow-
ance for all running staff are be-
ing revised which will give them
additional emoluments,

(f) The revised scales of Gaurds
grade C’ have been upgraded to
raise the maximum of the scale
from Rs. 480 to Ra. 530

(g) Running staff will now be
paid running allowance during
the periog of their casual leave
also as in the case of leave on
average pay.

(vil) It has been decided that 50
per cent of the vacancies in the
clerical grades, arising upto 31-3-78
will be filled in by Clerical Appren-
tices.

(viii) During the discussions on
the Railways Budget last year I had
informeq the House that I would
review the position of various cadres
on the Railways with a view to im-
proving the promotional prospects
of the staff, starting with the lowest
paid categories.

In pursuance of this decision, a
selection grade has been given to
50,000 Class IV staff, including
safaiwalas, peons, hospital atten-
dants, gangmen: anq gatemen, for
the first time during the last 125

ra-years, PR
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(ix) It has now been decided to up-
grade ahout 500 Class III posts to
Class II. This decision, I am sure,
will give satisfaction to a large
number of Clagg III staff, particular-
ly the senior supervisory categoties,
whose chances of promotion will
now substantially jmprove.

(x) The quota for promotion of
Class II officers on the Railways to
Class I has been enchanced from
33-1/3 per cent to 40 per cent.

(xi) To improve the catering ser-
vice in trains and in refreshment
rooms, and to meet the long stand-
ing demand of the catering bearers
working on commission basis, it has
now been decideg that these bearers
will be absorbed as regular railway
employees on prescribeqd scales of
pay. This will be done in a phased
manner on the basis of the length
of their service.

(xii) Welfare machinery on the
Railways has been geared up to en-
sure that grievances of staff are
quickly redresseq in an effective
manner. Separate grievance cells
have been openied at the Railway
Board level, as well as at the Zo-
nal and Divisional headquarters, to
expeditiously deal with the repre-
sentations from the staff as well as
from the general public.

(xiii) While presenting the budget
in June 1977, I hag mentioned about
the proposed set up of the Corpo-
rate Enterpris€ Group with repre-
sentatives of management and wor-
kers at the Zonal levels. I am
glag to inform the House that such
Zonal Corporate Enterprise Groups
have started functioning from July
1977, The Railway Administrations
have now been asked to set up
Divisional Corporate Enterprise
Groups in each Division in the
Same MAanner.

(xiv) As a further step towards
participation of workers in railway
management, the Zonal Railwhys
have also set up 48 Joint Councild

“'and 170 ‘Bhop Councils in  their
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workshops employing 500 or more
workers,

(xv) Persistent complaints are re-
ceived from the staff that uniform
supplied to them: are ill-fitting and
not supplied in time, Measures have
now been taken to ensure that uni-
forms appropriate to the season are
supplied in time. Further, I have
also decided that uniforms for the
‘Railway staff will be stitcheg ac-
‘cording to individual measurements,
instead of the present arrangement
of supplying uniforms in a few
_standard sizes.

(xvi) In order to facilitate remittan-
ces of cash safely and quickly, as
well as withdrawal of salary and
pension by employees through
banks, Railways have initiated a
policy of opening branches of na-
tionalised banks at railway stations,
as well as at premises of railway
offices.

(xvii) I had also mentioned while
presenting the budget in June 1977,
that I would review all cases where
extensions had been granted to em-
ployees much before the gates of
their superannuation, As a result
of the review, several extensions
were cancelled and in 5 few cases
.where the employees were already
on extensions, the same were termi-
nated with effect from May 31, 1977.
It has now been made a general
policy that no extension will be
given to employees beyond the age
of superannuation so that those on
the lower rungs of the ladder could
get quicker promotions.

-xvii1) All ad hoc appointments
in Class III and Class IV, made by
previous Government in violation
of -norma] rules and regulations,
have been referred to Railway Ser-
vice Commissions and Screening
LCommittees,

Axix) In recognition of the com-
mendable performance of the rail-
way employees in various fields,
Government have -sanctioned an
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ad hoc amount of Rs. 15 crores for
staff welfare measures, in addition
to the amount provided for in -the
budget. The details of welfare
schemes on which this amount is
to be gpent have been decided
upon by the Zonal Railways i
consultation with the Zonal Corpo-
rate Enterprise Groups of Manage-
ment and Labour, .

63. Some more demands of the
railway employeeg are beig proces-
sed and appropriate decisions will -be
taken in due course.-

64. This deal for the employees is
motivated. by my democratic perspec-
tive of conductmg Railway Adminis-
tration in full cuoperation with the
railway employees md their trade
unions.

Rail Tariff Enquiry Committee

65. While presenting the Interim
Budget in March 1977 I had indicated
that in pursuance of the recom-
mendations of the Public Accounts
Committee (1974-75), ‘the Govern-
ment had decided to appoint a High
Power Expert Committee to study the
structure of freight rates ang fares
and to make suitable recommenda-
tions in the matter. Honourable Mem=
bers are aware that Rail Tariff
Enquiry Committee has siice been
appointed and has commenced its
work. We have to wait for its ‘re-
commendations.

No Increase in Freight Rates and
Fares

66. In view of this, I do not pro-
pose to make any alterations in the
fare and freight structure in :the
budget for 1878-79. Instead, I have
some good news to convey to this
House and to the rail-users.

Concessions for the Travelling Public

. 687. I have always held that the

prosperity of the Railways :should be

shared by those working for it, as
well g5 those using the Railways.
While I have already -mentioned - the
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measures that have been taken to
bring about satistaction both to the
staff ag well as to railway users, I
ha\ > also ‘given some thought to the
qQue:.ion of providiig some relief to

second class passengers.

1 propose

the following measures:

(i) Sleeper charge for second

class passengers, which is now
computed at Rs. 5 for the first
night for both three-tier and two-
tier accommodation and Rs. 3 and
Rs. 5 for every subsequent night
for three-tier and two-tier respec-
tively, will now be reduced to Rs.
5 only for the entire journey irres-

pective of the number

of nights

involved.

(ii) Surcharge on super-fast ex-

press trains will be reduced from
Rs. 1.50 to Re. 1 for second class
passengers. In the case of the
super-fast trains, which have ceas-
ed to be super-fast, the surcharge
wil] be abolisheg altogether.

second class sitting and
accommodation will be

(iii) Reservation charges for
sleeping

reduced

ifrom 50 paise to 25 paise.

(iv) Hil] concession for specified

stations, which wag available prior
to 1975, will be restored. The com-

cession, now available

only for

nine months from July to March
for specifiedq hill stations ang all
the year round for Jammu Tawi

and Gangtok, will
available for such hill

hereafter be
stations

throughout the year. I hope this
will help promote tourism in the
country.

(v)y I would also like to spell

out some concessions which have
already been extended during the

Year or are proposed to be extend-
ed in the ‘budgetary vear to vari-

ous sections of population, like

students, teachers,

youth, tourists

and journalists:

(a) TUnder the

normal rules,
teachers of recognised educatio-
nal institutions are allowed the
facility of rail travel concession
when they undertake educational
tours in parties of not less than

recognised

Wi 184
four. This facility is qow éxtend-
ed to individual teachery also for
educational tours subject to the
condition of their producing the
requigite certificate from the Dis-
trict Education Officer congern-
ed. =

(b) It has also been decided
that in the case of postgraduate
courses, where the number of
students is less than ten, some of
the facilities of travel concessions
should also be allowed to these
students subject to the group
size being not less than flve, pro-
vided the head of the institution
certifies that the size of the post-
graduate class js less than 10
students.

(¢) In order to encourage
participation of youth in social,
cultural and nation-building acti-
vities, I have now decided that
whenever work camps of youths
anq students are organiseq by
educational, social or
cultural organisations, the rail-
wav concession available for stu=
dents for educationa] tourg will
alsn be available to students, as
well as non-student youths,
attending such work camps.

(d) The Railways have intro-
duced, during the current finan=
cial year, “INDRAIL" passes for
foreign  tourists.  Non-resident
Indians are also eligible for this
concession for which payment
has to be made in foreign ex=-
change. These tickets are avail-
able for periods ranging from
7 to 90 days during which the
tourist can travel wherever he
likes and by whichever train
suitable or convenient,

(e) Hitherto rail travel cou-
pons were issued to acaredited
Press correspondents at a conces-
sional rate of 15 per cent for first
class and 50 per cent for second
clags travel. The wvalue of the
rail travel coupon was fixed ou
an average fare of 250 kilometres,
The Pressmen have been r@pre-
senting that becaust of telescopic
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system of fares, the element of
concession lost its significaace
for longer journeys. In order to
meet their demand, it has been
decided to introduce money value
coupoys with effect from 1st
March 1978 allowing the same
concessiong as hitherto, These
coupons will be exchanged for
the face value of the ticket and
therefore the element of conces-
sion will remain unimpaired ir-
respective of the distance travel-
led.

Economy Measures

68. Stringent economy measures
will also be introduceq to curtail
avoidable expenditure. These are:

(i) A number of sections on the
Indian Railways have been pro-
gressively dieseliseq or electrified.
As a result of the study undertaken
in regard to the use of some loco
sheds, it was found that many
steam loco sheds would become re-
dundant in areas essentially cater-
ed by diesel ang electric traction.
Accordingly, instructions have been
issued to all the Zonal Railways
that these loco sheds should be
progressively eliminated in such
areas. This is expected to bring
about sizeable economy.

(ii) The Thirq Pay Commission
had recommended ‘abolition of the
system of providing bungalow
peons to individual officers on the
Railways. I have had this matter
examined 'by a committee of seuior
officers, The findings of this com-
mittee are being processed and a
decision in the matter will be taken
SO,

(iii) Use of Inspection Carriages,
which 'are popularly .known as
“Saloons”, has already been res-
tricted., I am considering a sug-
gestion for offering some of these
carriages, ‘in addition to tourist
cars, for commercial purposes to
tourists. This would bring in addi-
tional revenue.
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(iv) On g rapig study made
about the use of bill-forms etec., it
hag been found that considerable
amount could be saveq by reducmg
the number and size of these forms.
Steps are being taken to reduce ex-
penditure on forms, stationery ete.
so that substantial amount could
be saved by reductioy in the use
of paper and cost of printing.

(v) Railway officers on duty are
at present entitleq to travel with
their entire families, In order to
release more accommodation for the
general public, I have decidedq that
iy future children will not be en-
titled to travel with the officers on
duty pass in train services.

(vi) Striet instructions have been
issued regarding economy in the
use of telephones, electricity, staff
cars, expe.diture on routine ins-
pections, consumption of fuel ete.
Instructions have alsp been issued
to the Railways not merely to con-
tinue but to step up economies m
other areags such s inventories,
non-operationa] staff, contingent ex-
penditure, ete.

69. By adopting the above men-
tioned economy measures, I would
like to curtail expenditure and privi-
leges and pass on the benefits to rail-
users, particularly second class pas-
sevigers.

70. I would like to express my
gratification that g budget with a sur-
plus of Rs. 65.43 crores could be pre-
sented for the yearn 19878-79 also
without any increase in fares and
freight rates, for the second year in
succession, since the wew Govern-
ment had assumeq office. This has
been possible by the harg work put
in by all categories of Railwaymen
and their unstinted cooperation 1
improving railway operations. The
commendable performance ©f the
Railwaymen during the curreat fin=-
ancia] year has exploded the myth
that only enforced discipline of the
Emergency Era could gchieve better
results. It wouly be our constant
endeavour to keep this lifeline of the
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nation at the highest level of effi-
ciency so as to make it an effective
instrument in the social, economic
and ijudustrial development of the
country. I am confident that I will
have the cooperation and goodwill of
all the Honourable Members, Ralil-
users and all Railwaymen in this task
of makitg our Railways more ser-
vice-oriented anq productive.  With
these observations I conclude my
submission to this House on the ful-
filment of the past promises and as-
surances for the future.

MR. SPEAKER: We will adjourn
now and meet again at 2 p.m,

1259 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,

The Lok Sabha re-assembled after
Lunch at Five Minuteg past Fourteen
of the Clock,

[MRr. DEPUTY-SPEAKER in the Chair]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

CrRASH OF AN AIR INDIA JUMBO NEAR
BoMBAY

SHRI PRADYUMNA BAL (Jagat-
singhpur): I call the attention of
the Miunister of Tourism and Civil
Aviation to the following matter of
urgent public importance anq request
that he may make a statement there-
on:

“The reported crash of an Air
India Jumbo in the sea uear Bom-
bay on the New Year's day of 1978
with its 213 passengers and crew
on board.”

qdza wie At fawraw st (oft
qenrew wYfw) : AERY, TaE 3|
TF q3T F GT9 AW T G&T F I
gfear & agn 747 famw & -
£ #. @, 7 qafagi gy M F
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#1 wfew yram fear o gt )

G TF TS & qIET FT qA
& 23 9AT ¥ ¥ 17 wrAa) &7 fAqeE
fear ar g%r & faad 19,57 I
Y FT WITT wOfAa §

wtar g fF 8@ A 35 weEdQ
AT UF s& H WWEETC gNm
a7 gaF1 & afeard & wfv agewfa
¥z FIA § WO WG I

SHRI PRADYUMNA BAL: From
the hon. Ministers reply it is obvious
that this aeroplane was definitely
sick while taking off When it deve-
loped engine trouble while taking off
the operational authorities should
have been careful enough to see that
this did not take off. It is the worst
air disaster in Indian aviation history.
The type of air crash that took place
hardly 1-1'2 minutes after the take-
off, crashing mato the sea, creates @
lot of apprehensions that there were
many things to be checked and a lot
of things wanting. I think, by givimg
us this New Year gift, this air disas-
ter, the Civil Aviation Ministry has
given us to ponder over S0 many
things. Air travel has become very
unsafe in this country, whether it is
by Air India or Indian Airlines...

AN HON. MEMBER: Air Force
plane also, =1

SHRI PRADYUMNA BAL: Air
Force Plane also. The Prime Minis-
ter was involveq in that unfortuaate
accident. But that i not under the
purview of this Ministry. That also
createg a question mark as to whether
the aviation system in this coutry
is any more safe or whether we should
not have a deeper look into the
affairs. The time hag come when we
should have a deeper look into it.
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It raises 30 many questions. 518
people, including 28 crew, were lost
in a matter of moment. I am not
satisfled with the hon. Minister's
reply. He hag given only descrip-
tive details of certajn things.

But he has not spelt out whet’h.er
he is going to look deeper info this
than the cursory type of enquiry that
hag taken place. More often than wnot,
these enquiry reports are not publigh-
ed. Then it is stated, on the top of it
that it has to be treated as confiden-
tial, The people, especially the Mems=
bers of this House are entitled to
know the result of such findings and
what is being done or what has been
done for the last so many years to
see that such occurrences do not hap-
pen again.

I am tolg that the General Insur-
ance Corporation will almost to broke
because they have to pay more than
Rs. 9 crores as their share towards
insurance compensation, although
some other company abroad is going
to pay the rest of the amount; this
huge amount has to be paid by way
of compensation. All this calls for a
deeper study in this matter and tak-
ing precautionary measures on long
term basis.

Now I will put one or two questions
which are very pertinent. My infor-
mation is this, Is it a fact that some
passengers who got their tickets okay-
ed on this flight were tipped off by
telephone from abroad—Abu Dhabi
or somewhere—saying that there was
going to be a sabotage and they were
adviseq not to take this flight? Is it
also a fact that about 120 passengers
who got their tickets okayed on this
flight just got their tickets cancelled
on the eve of departure of the flight?
Is it also a fact that the passengers
who were on the walting list were
given the okayed tickets and as a
result of this flight crash, they lost
their lives? All these questlons have
to be answered by the hon. Minister.
Is it aiso a fact that the pilots and
other crews are over-worked in Afr
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India and the Isdian Airlines? 1Ig it
also g fact that Indian planes do not
get adequate rest and hence suffer
Irom lack of maintenance and fatigue?
This is evident. Why I say this is
because this is evident from this air
‘crash ang then these planes are also
delayed now-a-days.

If you are waiting for 3 flight for
Calcutta at Delhi the plane from
Bombay will be delayed. When the
plane comes from Bombay, you have
to wait for half an hour, an hour or
may be more and then it iinmediately
takes off for Calcutta. It shows that
there is a shortage of planes and defi-
nitely these planes are over-worked
with the result that these air-crazhes
do occur. In this case, it was obvious.
This plane was not fit for z take-off.
Will the hon. Minister, apart from
this cursory enquiry that has taken
place, as usual whenever any plane
crash takes place, look into this mat-
ter on a long-term basis and try to
solve this problem as far as possible?
India has earned the name of noto-
riety for delayed fights; sometimes
cancelled flights. In order to avoid
all these things, will he promise that
he would look into this matter and
try to adjust things. Formerly, the
Indian Railways were like that. Now
the Indian Airlines have earned the
same notoriety for delay or whatevel
it is,

MR. DEPUTY-SPEAKER: You
have put all the questions.

FHEATE W A B, T A ® g8 A
@A Fr afow g v @ & ot
fafaw a=™, for awg @@, w%@
UTE THAAY WQIfaa $37 & T35 X
Wt favig foanr v ) freddg o #1E
0T THREO FT KgAT STAAT ar
gum 1 wiaeg # w17 Fq7 ATIUTY @A
G TAXH W fa=re FT F TN
I8 # "eg fasmir

Wgl AT WEAE AT T §9
qaTT 9% %, 78 17 58y £ FF gw faw
g6 atfaal a4 fawr smsr § wemw
Fzd g, 7@l f&ar | I9E a=n ffaew
20 @1 41, Afaw 7 fee A1z zd g
fsa F1eor @7 g = ¥ gray 3,
F781 = fzar v Affa ag ae
71 Azt d f& fawm § frdy v &
FTE ZHEAT §1A &1 ANTEAT 2, 57 A%E
F1 sAed e fagw gt a1 o=
FE T A 0 o, faaF FTow 9w
FIfEdl 4 99T AT © &7 ET |

= W swrn @i (TETE)
FIT ATAATITAT FT JqTaAT a7 FIC0
g 9r?

st qeaietw wtfw ;AR AT
FT &TE arfaw AgY 9 )

SHR1 PRADYUMNA BAL: There
was a large number of cancellations.
It wag unduly a large number,

=t qerew wfow ;. # g
T & e # ag W § fF aw
TET QAT AW @& ) A Q&
grar & e 97 gow # T g7t ¥ 9mA
§ &Y gz IwT Arex #faw F@v @
A Igk TG AT AT AT § | ATEHT
T A A A aET @ @ E)
T H A/ FT IAW AN R § R aqg
¥oar @ T
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wt o srerer e ATF ARaT §
e gur &1 (srwwr)

it quatew e : SEET fex
WTT W WA & AR 7 faT 9T

qi AT wEard ¥ 7 wrdr g
AfFT 9T aF TIET F AT THIH
T TG WA qT qTT I TS FET AT
AT & | J41 A7 F7, §O Afawar
® ARAT T AHT AT AAFIT F
WTHTX 9T qe @9 F1 qqfaa wa@x
faorm 1 @ qurn o ey fret g
N AAEY ¢ a2 FE WE gETED
¥ I, w97 FAH , @ T, TEATAT
WAL I 977 & AT IE NeIT &, ATl
o fasow gyarforg foo? sw @2 &
|THA AT AT AT IT F HTHTT G AT
A grm a1 IuF faere agfaa
FAATET FA FT gOHT HIFT W7 AT |
afe #& g8 Iz &N a1 IEwr W@
wiasy % qww #1 ffewa &7 & g
il

AT 8980 4 9EAE WX A%
M F WIS F TS A, q9T A
ufas &9 F ¥ g7w § W 39
AT 1T & | THY FTE AT IT*T
aew ¥ fafeT a8 wif & f5 ww ae
T AE-TF 1 W &) TH AT HT
FUIT A @ AT § FowE oW
qTEEE AT gATE FETSH AR a7 18
FHATQ T wrAead A g ¥ oag
ATATG A1T 97 ITTATA T AT 7 77
%, FifF I9H Fa7 IF1 F1 foe=qr
®1 @A AZ1, af=% arfaar v foe=y
w1 N gaq AT & zwfad famsr
faamr frawrE F9 &7 =T1fed
IJAY FATET TET F7TAT FTATE | FHI T
% 9 "fus 77a ¥ fod atw 777
¢ |1 IAF ATL H AT A & a7
wfafera g & I F F7 997
ITHr fzar wmar &1 AT ST arsy
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T fwar ara § Fratfor awg ¥ wiew
s v ¥ fqg

g TF GETEE fox P FT FATH
&, 7% aT 7Y & fr 5o fai & frort
¥ faorvar Y @ & | JuwT Ow FTN A
¢ fr fammat & 3¢« gy feafr ag@
IrET &1 oF faww & 3, 4, 5 wH
¥ W9 FET qeaT § WK I A%
W ¥ 4T gy gg WA W@ar § av
AT §EET FT ATE § T WAWE
T e § i 9 s B W arg-
T & AT ¥ AT AE | I WG
F1 3QA gT W A WY Ffow Frev
f& ST oY arqaTT gt 9 # & 9
SATIT § SQIIT I9ANT g Afew IEE
qTq-ATY gg WY e <@ wrar & R
T & gz fawm & wiw w A
g arfs fedt awg ®1 S gfee
¥ 3% gUEr T WX ag anfaw
&7 ¥ W & IrG 1T 907 |

o Yo 8o HTwWWT (AETIT) :
wat wgigy #1 fearw fafae< ¥ s
@TR%e @aed & fad dar Wi
w1feq 1

w5t qearesy witfew @ SuTaT famT
glEq & I § AT gEe A aeg
X WX g ffrec Fr s & o
sfa #31

SHRI PRADYUMNA BAL: I want a
specific answer from the Minister a#
to hovs many were the cancel.ations
made and how many were the persons
accommodated in their place.

SHRI PURUSHOTTAM KAUSHIK:
According to the informatiop I have,
criy  ‘wn oersons  canceiled their
tickets and 122 did not show up.

PROF. P, 'G. MAVALANKAR: Is it
a fact that they did not show up In
spite of confirmed tickets? Did they
have confirmed tickets?
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MR, DEPUTY-SPEAKER: You mus}
know that in an international flight
their is no such thing as confirmed

126 =fidl § w9R ATAT @ FTF
¥ | #aY WgRg 7 gg W Agr fear
T EAT A &1 2—-1-78 F

and unconfirmed tickets. FR

st qearew wtfire T o9 5
¥ aravE 97 & fezawaey w4 g &
%R & UF ¥ 9% I9 T q qIaT
FT TFq § | T faq miffed aadwe
¥R FA AT IT AL FE )

7 SRR GATR AR (T )
e WEIRT, IFEE H gE T TEHIT
AT g%, IF F AT A IAT AW gu
WAt AEIET A E A F@ & ‘e

&:c .. 1" | e
# 213 saf¥adi #¥ MA T AT FOE
w941 &Y @it gg | e 3 o
IR F Farwr g & “ame www"
fawr gars & wrar ar, Wi oF o
¥ TFT AT, AT I O O, fre-
wv, afawes & T, fog #Y wwrd-
arerg WY "t wErew q Far & ¢
HAl ALY ¥ qwAsy ¥ g WY FamET
T ¢ fE[fanm w gEE F@ AW
wfaFrior g few a0F & faww
A IIA & faq weodr & w0 9w
TFZT T TTSAT ¥ &ffET maT ;AR
FaE&T I F fau[aren fear
T AT # 213 [t #1 are e,
FAUST QT FT AFAT AT, AfFT 5q
FFTeq ¥ IF AT FT F15 Jood gt
fe aFATHr /ST T a9 i
& faaie o rf Fardy & wf ¥ ar ==,
fag ag swwifoa far f ag fawm

I F ATAF | 2:3ma°rn‘r‘tﬂﬁ.]

W T MYFT AT § HaTd A w19
FL W §-—3 qUaT gl 9T Hw
ITT T EMT

i Ry AEIET FT AT IH AT A
aw ‘gt amear g 5 12-1-78
¥ ox gy ¥ gg g ew g fw

FAWITA TW, THE § BT § ¢ “wfE-
Fa gal ¥ Tamr x5 ufy 8 aw T
12 faae o famme & mtw—’r &
g7F A1 gATE WE A Iq FT qFH
Zz AT | OF Neaasvil 4 yfeaw w1 aamar
fir fore fres 3 qF Sw A 99 7 faewre
g ar)ar | "y AgRT & I H
T AT F HIE Jooi@ AGT § WX A&
5 qHTATCHT A 1S @ &Y frar v @)
Eﬁm%rma'r@t,@maﬁru‘gqqi
T AT gIT 9T AT Iq OqA
% g & fawma & sH=fEi 1 g9
qr | ¥ afgye faww & s &y

3§f$'miiﬁm WT 9T, T A& AT

FaT % & o gt Ig § fargr av
I Y R FT & TE 47 WX W
mﬁmmﬁaﬁr&gﬂﬁm'
F7 frar ? & wnfgz & fF Q&Y g2
AHAZAT § AW & AW & wped A &7
T AEY BT FFAT & | T WG X
gg wite < fadew|§ fs wiesw &
T I F HET oA Tt Ay 91d
fom & TEY gueAT A WWTEAT T
iz a1 ot @ F Sxfafgs § Sy
gi frefea fee & 9 Y st ot
A | W qF qg A" QA T T AT
Tq aF 99 BT I 9T 9T FTH FI7 T
wré wfowe 7 ) W@ 9@
It T 17 A1 I+g <fea fwar 9w
T 48 gfFar o Ag & a8 H)
T ad fame 9zAT HT OF ATETW
&t Fwaer FifeT #9 2@ T QY A%
oF TG T a1 grir wifE gaE
EFT AT TF agT AT & ave &
TE g fRdT wTeEy & W sTET
ﬁﬁmﬂm.{aﬂmm;&m-

ae g1 e faegw we @« fasra
Fr oA g e T oA wAr Ot wuA
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[ wewwm gowrow dia)

fawr % ww At § q@ faswa S
R 37 uﬁmﬁﬁ]ﬁ fedw s
W fagR T w1 wiFr fear) wa
TF NG Wt 97g & fawer 72 Far
8, JEA dw ¥ Wi ¢ wray mar @
5 WX foX oF )fawz § gawr gt
qar fear w7 & qrase 7ar @ @
R TR es Farar A g T R
A A & fage & fo7 azl|araw amd
i, at fraar 3z Exfafoas 77 2,
39 &1 ar faeg =7f7 771 93% @
FTATF AT A0fee fr Tz v fqaz &
& 3 3|oF afmer fawm #1777
g 41 fzar 1 71 91 2947 & {3z
& & wfaca & za17 3o ¥ =101 5 AwEn
Eicoia q7Aarn S H‘rr fang q*:r}f:q-r
AT

T & wATaT 1 IT F qfqra
#1 quraa faar mr &, 7@ fRa3za @
f& 97 = T ¥ AEY AT AT
warew I Wi IYF FE A
q¥ g Y AT F TAHT F AT FH
FTAFA g1 A1 TF T W TGOT 7T FT
f& Sa%r srafaFar & A 9T FW

FifF IT FT a1 q4ex T2 AT
&) A FHATQ AR AR I § I
¥ A FEY ®7 ¥ qWASAT a1 a7 gy
nmaaaﬁﬁsrm%#‘gﬁ Ligci
a1

qd A Fgaa § A § 7 S F=
arfex Y § g #aw feem & fow =+,
afew Jaowaw qwA Wt @ TEATE
2 R @A & A g &
B N ol @ g gE I A
fasdrerdy qw 9T {1

FERRUARY. 21, 197

5 Haga &

Indi_a-h;mbo(CA) 2§0
¥ 4w § Y G W

¥ qradta azew A arAwrd ¥ a7 g
fr sretffamn wrer <ga &, 3T ¥ A
fasama F7ar & agi § I9 F7 vy
3% 9T @i FT A7AT AT R dHRT F
A 33 7 F1E qg wara) amar e
IR AA §, § GNAAT § 47 3TF AGY
TN A T F oETR A IAH
@‘!«swrm"aﬁ??ﬁraﬂmﬁ’ra@

-!f‘ra?#a-rma'rfﬂm THTEE

an’ra'r%aqwggavrartﬂ AR
zare ifafqad &Y 77 47 f 39 &
AR WY RIS qA7 IIH AL FHaT
g afFa w sarer arEwrE @A )

¥ Iq FT AT TAT AT AT I
¥ ¥fwwa =vaT TAT 91 I FY gER
¥ 6 ¥ 12 €2 F AT 91
tafag Saar foumr faww &y agr
2 faar mar)

g % w@Ard F I g, ¥ o
T TEA F ATHA Fg T § I9 q1T WY
sarzr | st AAar wfgw aonad
gEaATdl & FifE 7O FE q@AT F{
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93 W1 FTAATE &1 qFAl & | w@ard
§ & W
& grar qr fwdr avg &1 frowd
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& wwwar g & aqfas aa warfe
SEE S EARILicLC R
wwiwr § fe w@ & fag 3o w=rd
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% 3 g™ o ifear @1 fAgw fac
¥ | waaF of@e & arfuat &1 g9 =
g ¥qqT uRT-Rfaar 37 Fr FIT F4r
9 | TH g wrfaw gfez & faaan
Wt 2 77 7%7 &, gu9 FI9 £ Hfow
# £ 1 I oaftai Fr syEfag
T T 9 "} AT qEE o srew
FT @ & st foerr & fao aur frer
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1437 hrs,

DEPOSIT INSURANCE CORPORA-
TION (AMENDMENT AND MIS-
CELLANEOUS PROVISIONS) BILL*

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): 1 beg to move

Matters under 285
Rule 377

for leave to introduce a Bill to pro-
vide for the acquisition and transfer
of the undertaking of the Credit
Guaranteée corporation of India Limi-
ted in order to serve better the meed
for providing credit guarantee to
commercial banks, and further to
amend the Deposit Ihsurance Cor-
poratio;: Act, 1981, and the Reserve
Bank ot India Act, 1934, and for mat-
ters connected therewith or inciden-
tal thereto,

MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for the ac-
quisition and transfer of the under-
taking of the Credit Guarantee Cor-
poration of India Limited in ordet
to serve better the need for pro-
viding credit guarantee to commer-
cial banks, and further to amend
the Deposit Insurance Corporation
Act, 1961 and the Reserve Bank of
India Act, 1934, and for matters
connected therewith or incidental
thereto.”

The motion was adopted.

SHRI H. M. PATEL: I introduce
+the Bill

14.38 hrs.
MATTERS UNDER RULE 377

(i) REPORTED DECISION OF THE CENTRAL
GOVERNMENT EMPLOYEES TO SYTAGE
Dharnag

SHRI VAYALAR RAVI (Chirayin-
kil): With your permission under
Rule 377, may I draw the aitention of
the hon. House and the Government
to the decision taken by the Central
Government employees tq organise
joint mass dharnas on 23rd March,
1978 as a first step to their agitation

*Published in Gazette of India Ex traordinery, Part II, section 2, dated

21-2-78.

- tIntroduced with the recommends tion of the President. .
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[Shri Vayalar Ravi]
in support of their demands. As the
.House is aware, the Central Govern-
ment employees are clamouring to
settle their pending demands since a
long time, Unfortunately none of
their representations have been heard
or any decision taken on their char-
ter of demands. The Central Govern-
ment employees, including railway-
.men, Posts & Telegraphs, Defence,
Audit & Accounts and others num-
bering 30 unions, have jointly taken
the decision to launch a nation-wide
agitation.

Many issues of the Railwaymen
including bonus are still pending.
The P & T employees are so much
ignored and many of the recommen-
.dationg of the Pay Commission have
not been implemented properly. There
is no proper machinery to look into
-the grievances of the P & T employees
.and rather the Government is more
eager to ignore mutual discussions.
.Jt has become the practice on the
part of the authorities to iinplement
arbitrary decisions. 30 per cent of
the P & T emplovees numbering more
than 2 lakhs are extra-departmental
-employees. They are still considered
as outsiders and getting only the
lowest remuneration in the country.
They do not have any benefit of being
Government employees even though
they work more than a Government
servant, The condition of extra
departmental employees is a mere
reflection of slavery and it is high
time they are absorbed in regular ser-
vice.

The Centra] Government employees
are legitimately demanding the mer-
ger of Dearness Allowance with basic
pay. There are many cases of victi-
mization still pending, which were
initiated in 1968. A large number of
casual workers, contract labour, etc.
are still continuing by *the govern-
‘ment and the employees are cemand-
7ing abolition of these systems, Direct
recruits to certain categories are
creating a gtagnation and are block-
ing the promotional avenues of lower
grade employees.

FEBRUARY 21, 1978

Rule 377 284

All these demands of the Central
‘Government employees are of 5 seri-
ous nature and require iwmediate
attention of the Government, but, un-
fortunately, the Government is reluc-
tant to have any negotiations or a
dialogue with the representatives of
the Central Government .mployees to
settle these issues. Any delay on ‘the
part of the Government will aggravate
the situation and it will lead to a
countrywide agitation by the Central
Government employees and the
Government will be fully responsible
for any such situation. So, 1 take
this opportunity to demand from this
Government to start a dialogue ‘with
the representatives of the Central
Government employees immediately
and settle the problems.

(ii) REPORTED SMUGGLING OF Ju'r: 0
NEPAL

= S ST €YY (gﬁm.)l-
ITere wereg, fraw 377 & wea
¥ qTFT FT oA AT @A

78 77 fafeq & f& wrea & 6 T=Y
H qZ87 &1 IR g —AY J,
fagre, e, s, mia e faga
gg ot wafafza & fv faaa a9 % qzaw
FT JqTEA TE@ ¥ aZT 9 gw1 Forad
FTIVT 92HT AT a=< &1 @ § )

WA ¥ 9EqA IATT F1 A @A
TR qagd 1 FW 37 F foq qride
o zfaw o & ww 2wl & qzwT wrATa
foar smar @ 6\ frer-mifeasi i gesfi-
TTEwT W 9T qeEw frar omar

IITETA WEIRA, T UF W TTWA
T F FROT FAR AT AT Y
R & T @0 W g woge W
WIRAQVE qWIE g Fam
FgaT gzar & fF gTErd Faarfay &
TS ¥ A9 qiSNE F ERRT qTEA
FT TFA |7 IQTET 20 & T WY 7 T
¥ fagre ¥ gy e mge F  qzeA
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&7 JeareT wfew grar & | agt w1 aga
T JAqTET AW A AL AT AT |

% auwa g fr x@ wvw & s
e qArfex T Wity g
QAT qHAT § | A9 ¥ @
wra ¥ frwr g ) I@ AT )
g wew wiawfE 1 sagEa
¥ WY qPA 8T TTHA ATH WA
1 o favaey gt & wwe first @
f& So e wreo & whywif &
AN FA R W FIATIRRT @AWY
AP T ¥ 1 T whewtaE &
AN FF R W FEw whwwtal 3
6 WTW /T TEET WA ¥ Aqver foreman
2 faas #ma 6 FAT U R R
W g¥aeg & Fo "o HTo & wiuwrieay
q AR B g &, mex D, e
o wfuwfal 7 7w #1€ am
Tgt fear  afes @1 9 =9 @
gFT 9TEA THAT FLETAT & |

wdl ot agr ag feafa g f amex
9 W g &, ITH SATafREt # qry
Tga-aT Tewd g 9t f& qwe wor o
w ¢ e ¥ e g froem
@ & A G AT ¥} g gr
2, 3% UFq & fag Iz @@ w=a)
AT gHT TET | qIET F A
FAT AT WX THEAT TFIH AT
Temtft w8 g Fwalr
=fgr |

qET #7 't ¥ g faw
TR E TR AR IR R
¥\ Ao Ak 9} 3@ Y et
Eﬁg,wﬁwma% o mTEo
F FTT FIE oMY, I WD WOW L)
o o W‘foﬁﬂgmm
Tfeq fye¥ 7g o1 W@ @% f& &

TR T qT qeE F e

Rule 3™ 286

grar @ ik fer S Y G @
WAL | W FIED ¥ ag
qar wa % feraaT qeww &1 AT
Forer ¥ grar & W fraeT gTEw A
¥ TR WOT AT & | AT w7 G
TPl e R & e @ e
SraT

Ty & §IH F JI FAT §
f& a8 @ X wfara sa wt
¥ Y sy S Ay 1 3 Faremw
e . T

(iii) REPORTED LABOUR TUNREST IN
FARIDABAD AND DELHI INDUSTRIAL
COMPLEX.

SHRI KRISHNA CHANDRA HAL~
DER (Durgapur): Mr, Deputy Speaker,
under Rule 377 of the Rules of proce-
dure and Conduct of Business I want
to draw the attention of the House to
an urgent matter and to request the
Minister concerned to make a state-
ment—

“Severe labour unresi in Farida-
bad and Delhi Industrial Complex
particularly in Autopin and allied
group of industries following the
management's terrorism including
display of firearms and employing
goondag even hired from out side
the state as security guards to inti-
midate {he workers has become the
rule of industrial magnet in Farida-
bad and Delhi. This is even con-
firmed by the Deputy Superintendent
of police Faridabad, as reported in
the newspaper.”

In this connection T want to quote
the news in The Times of India and
other mewspapers, of February 21,
1978. The news in The Times of
India is—

“The Deputy Suprintencent of Po-
lice, Mr, Jai Singh, to-day confirmed
that three of the gecurity guards in-
volved in g clash with stiiking wof-
kers of an engineering factory im

. the New Industrial Township on
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February 15 were “sady characters
from Alwar distriet.”

The security guards, he said, had
Been brought “from outside” by the
management «of the lactory, Auto
Pins (India) Ltd. Al the guards be-
longed to one particular community.

The DSP and the Police authorities
said that they are ready to get the
cooperation of the different industries
to save their factories, but they said
that ‘they regarded the police as their
personal servants; they feel we should
arrest anyone they name as a {rouble-
maker.’

In another allied industry, the
paper reports, the workers had been
agitating against arbitrary dismissal
of some of their colleagues. A notice
was struck on the gate by the raanage-
‘ment declaring the strike as illegal
and gave the names of 114 workers
involved., Another notice dated
February 16, asked the striking wor-
kers to sign a statement to the erfect
that they haq been forced to go on
strike; that they regret their involve-
ment in it; and that they would not
participate in trade union activities
or in a tool-down strike before being
allowed to resume work. About ten
‘men of the Central Resarve Police
guarded the premises.

Sir, in another factory, that is, Hein
Lehmann in Sector VI of Faridabad.
the workers were agitating. The
workers said that the main cause of
complaint was a management direc-
tive on February 9, asking each wor-
ker to operate two machines at a
time, Previously one person was
working on one machine only. Three
workers were suspended by the man-
agement, they alleged, when the wor-
kers refused to accept the manage-
ment's proposal. They also alleged
that two members of the management,
®n separate occasions, had assaulted
workers and warned them against
sarticipation in union activities.

In snother factory, that is, Top
" Style Ltd.,, where the workers submit-
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ted a Charter of Demands to tha
management, Mr, Bijay Walia, a
Member of the working committee of
the Union, was gassaulted.

In this way you will find, %ir, a
reign of terror is going on ih ‘the
Faridabad Industrial Complex, in. and
around Delhi, which is the Capital
City of India. It has got serious re-
percussions. It has created a feeling
of insecurity in the minds of thousands
and thousands of workers who are
agitating and it has createg a serious
industrial relations problem. '

So, 1 reguest the Minister concerned
to make a siatement on the floor of
the House assuring us that he will
take proper steps so that the workers
may feel that they are safe and indus-
trial peace is restored, It is 5 very
urgent matter and it will atfect Delhi,
Faridabad and Ghaziabad. It will
affect the Capital City of this countty,
ang so it is a very serious matter. So
I want to know about this.

(iv) REPORTED BURNING OF A HARIJAN
in Reputha near Sasaram

SHRI JYOTIRMOY BOSU (Diamond
Harbour): A news report which has
come hag really shocked us. The re-
port is about the assaulting, shooting
and then burning of g Harijan named
Vasist Dusadh in Raputha near Sasa-
ram on the 15th of February, 1978 by
some upper+«class people to discredib
the present Government. This repott
has shocked everybody in the country.

Sir, the atrocities and the repres-
sion on Harijang by upper castes and
the Police which used to be an almc!st
everyday practice during the erstwhile
regime of Mrs. Indira Gandhi, should
be checked at once.

The House is seriously concerned
about this incident and demands of
the Government to make a statement
instantly, and, at the same time, en-
sure vigorous steps against . the
culprits under advice to the House.

———
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CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): Mr. Deputy
Speaker, Sir, I beg to move:

“That the Bill further to amend
the Child Marriage Restraint Act,
1929, and to make certain conse-
quential amendments in the Indian
Christian Marriage Act, 1872, and
the Hindu Marirage Act, 1955 be
taken into consideration.”

Sir, the Bill seeks to increase the
minimum age for the purpose of
marriage both for males and females.
It further provides that the offences
under this Act, the Child Marriage
Restraint Act. may be capable of
investigation by the rolice officers
under the Code of Criminal Froce-
dure as if they were congizable
offences, but, -t 1"~ same tim2. the
police officers may mnot have the
power to effect arrests without a
warrant or without an order of a
magistrate.

Sir, the question of raising the
minimum age for marriage in the
case of both males and females has
been under the consideration of the
Government for quite sometime. In
fact, this Act of 1929 was enacted in
order to prevent child marriages.
Originally, the Act provided that a
male who was under 18 years of age
and a female under fourteen years
of age were not entitled to marry,
Subsrquently, the age-limit for
females was raiced to 15 years as a
result of an Amending Bill of 1948
which had been brought forward by
Pandit Thakurdas Bhargava in the
Constituent Assembly. Earlier. in
fact. that Bill was enacted to raise
the minimum age for marriage of a
male from 18 to 20 years and of the
female from 14 to 15 years. But, the
Bill was referred to & Select Com-
mittee which had agreed with the
proposal. However, when the Bill
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was ultimately passed. it provided
for raising of the minimum age for
females only from 14 to 15 and the
position with regard to males was
maintained as it was before.

As the hon. Members of the House
are aware, this question of minimum
age for marriage has a direct bearing
on the growth of population in the
country. When this growth of popu-
lation is such an important problem,
which the country is facing, 1t 13
necessary that the minimum age both
for males and females chould be in-
creased, Earlier also a Bill had been
introduced in this House in August,
1976 but it had lapsed with the dis-
solution of the Lok Sabha on the 18th
of January, 1977.

Now, Sir, having regard to the
importance of this matter, it 1s pro-
posed by this Bill to raise the mim-
mum age of marriage for males to
21 and for females to 18, Although
in the Bill, as introduced. the age was
proposed to be raised from 15 to 18
only, but, Sir, having regard to this
very important matter of growth in
population, it is proposed, I have al-
ready given notice of an official
amendment, to fix the minimum
age for females as 18.

There has often been a plea that,
these offences until they are made
cognisable, the enforcement of the
act is not really fully made. Gov-
ernment gave anxious consideration
to this matter and it cannot be dis-
puted that the provisions in such an
Act should be rigorously enforced.
But, at the same time, it is necessary
that the people may not unnecessarily
be harassed. Therefore, this via-
media has been found, namely, that
the offences may be made cognisable
so that it may be open to the police
to investigate the offences and bring
the offenders to book, At the same
time the power has not been given to
the police officers to effect arrests
without a warrant or without an
order from a magistrate.
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I might add that so far as any
measures for such social reforms are
concerned, they do not merely depend
upon law because the attitude of the
public is also very important. Our
aim should also be that the public
should be educated to fall in line
with such reforms. There is, of
course, an amendment proposed to
the Enacting Formula and the clause
of the Bill because the Bill was intro-
duced in 1977 and, by the process of
history, we have come to 1878 now.

With these remarks, I commend
thig Bill for the consideration of the
House.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Child Marriage Restraint Act,
1929 and to make Certain conse-
quential amendments in the Indian
Christian Marriage Act, 1872, and
the Hindu Marriage Act, 1055, be
taken into consideration.”

SHRI VAYALAR RAVI (Chirayin-
kil): Mr, Deputy-Speaker, Sir, there
is not much to argue on this and the
hon'ble Minister himself has accepted
an amendment. There is an official
amendment raising the age of female
upto eighteen.

Sir, one of the main reasons for
bringing forward this Bill, that is,
raising the marriage age is to check
the growth of population. It is true
the population problem is one of the
major problems facing this country
but different methods are being
adopted to tackle this problem. Gov-
ernment itself is proposing many
things. I do not want to get myself
involved in that problem just now.
Government is realising the gravity
and seriousness of the rate of growth
in population,

Sir, I ‘would like to draw your
attention to the Statement of Objects
and Reasons wherein it is stated:
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“The question of increasing ‘the
minimum age of marriage for
males and femalegs has been consi-

~ dered in the present context when

there is an urgent need to check
the growth of population in the
country. Such increase of the
minimum age of marriage “will
result in lowering the total fertility
rate on account of lesser span of
married life.”

In this respect, I would like to point
out that there is a heavy demand
from the young men for lowering the
voting age. The youngmen feel that
they are mature at the age of eigh-
teen. Actually the Janata govern-
ments of Madhya Pradesh and Guja-
rat have accepted this demand for
lowering the voting age to eighteen.
So, Sir, when a citizen of this country
is capable of exercising his right of
franchise at the age of eighteen, how
can you prevent him by law from
marrying at the age of eighteen?
Further, marriage does not mean just
producing children. There is some-
thing else to it. Here you are
restricting the right of the citizens of
this country—especially 'menfolk—
upto the age of twenty-one. Sir,
there seems to be no logic of criteria
behind fixing the age for male at
twenty-one. There is no logical ex-
planation as to why in the case of
male it is twenty-one whereas for
female it is eighteen. My demand
is that in the case of male also it
should be eighteen. The age should
be equal for both men and women.
Today women are clamouring for
equal rights and this morning the
Railway Minister also said that he
was going to appoint more women on
the ticket booking counters. So, my
suggestion is that the age of male and
female should be equal It is now
accepted by the governments of
Madhya Pradesh and Gujarat that a
young man is capable of thinking
about the future of the nation at the
age of eighteen., So, you must give
the same right to the citizens in their
individual freedom. Today a student
becomes a graduate at the age of
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twenty-one. He will have to wait for
another one year to get married.

So. my simple request is. . ....
(Interruptions). Mine 1is a late
marriage.

15.08 hrs.

THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): The
hon. Member is already above 21,
‘Why is he worried?

SHRI VAYALAR RAVI: I am
worried about the future generation.

AN. HON. MEMBER: He is worried
about his son, Sir.

SHRI A. BALA PAJANOR (Pondi-
cherry): He is highly deceptive in
age,

SHRI VAYALAR RAVI: Sir, there
should be equal rights. It should be
18 years for both boys and girls. So
far as population growth is concern-
ed, the mere criterion should not be
raising of marriageable age. But it
may be one of the criteria which I
fully appreciate, In so far as raising
of marriageable age of girls is con-
cerned, it is all right because if they
are married at the early age, they
may have two or three children be-
fore they attain the age of 20 or so
and the entire family 1is affected.
Now, when a child is born, we
should think in terms of what
should be the attitude of the
child towards the society, In
this country, a child is considered to
be the property of the family or may
be the wealth of the family. But the
responsibility rests on the family in
bringing up the children. Now, the
time has come when the responsi-
bility of the Government is not to see
that they are saved from mortality
but to see that their health is protect-
ed. Of course, it may be the responsi-
bility of the State Governments but
it is also the responsibility of the
Central Government to see that the
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health of every child born in this
country is protected. The children
are the wealth of the nation as a
whole, :

Then, Sir, there should be an in-
centive to prevent the growth of the
population. If the Government
comes forward with an assurance
that for those families who have one
or two children, they would be given
some kind of social status in the
State or some kind of social security
would be given to them, that would
help because every family wants to
save for its future generation. They
think if they save for the future, their
children would be secure. So, one
of the measures that this Bill should
consider is that the State should take
the responisibility of giving social
security to every child born in the
country.

Sir, I would like the hon. Minister
to clarify two points. One is, what
he thinks about the maturity and the
fertility of the young people?
Secondly, what is the logic behind
fixing 18 years and 21 years for girls
and boys respectively for marriage-
able age? Afterwards, I would like
to move another amendment in order
to reduce the age of the young men
from 21, because you cannot call it
a child marriage, A young man at
the age of 18 is not a child. It can-
not be called Child Marriage Restraint
(Amendment) Bill. Every voung
man is a voter. He is a citizen of
this country. I say that it should be
called Indian Marriage Act. With
these words, I support this Bill.

*SHRIMATI BIBHA GHOSH
GOSWAMI (Nabadwip): Mr. Deputy-
Speaker, Sir, I will ‘speak in my
mother tongue—Bengali.

Sir, I rise to support the Bill
While dilating on the objects and
reasons of the Bill the hon. Law
Minister has said that the main

*The original speech was delivered in Bengall.
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objective of the Bill is to control the
growth of population. He said “The
question of increasing the minimum
age of marriage for males and
females has been considered in the
present context when there is an ur-
gent need to check the growth of
population in the country. Such in-
crease of the minimum age of
marriage will result in lowering the
total fertility rate on account of lesser
span of married life,” and consequent-
ly he has sought to raise the mini-
mum age of marriage for females to

18 and for males to 21 in the present
Bill

In national and international
spheres it is an acknowledged fact
that growth of population is closely

linked with malnutrition, illiteracy
and lower standard of life In fact
the population growg in an inverse

ratio with the economic standard of
a family and its education. Without
taking effective steps to raise the
standard of life of the common man
and to impart rrover education to
them it would be futile to tackle the
question of population growth only
through the medium of legislation
and it would not be an exaggeration
to say that the Government’s present
efforts amount to placing the cart be-
fore the horse and I am sure it will
not yield the desired results. There-
fore, I would urge upon the Govern-
ment to change their outlook, and 1
am not one with the attitude that the
Government hag for this Bill because
T feel that the objectives are wrong-
ly placed. In the statement of
objects and reasons the hon. Minister
has stated that the Bill “will also
result in more responsible parenthond
and in better health of the mother
and child.” Unfortunately during the
course of his introductorv speech the
hon, Minister did not make any men-
tion about this aspect of the matter
which T feel iz an important one and
this leads me to infer that he consi-
ders this vital aspect as subsidiary
‘or secondly to the main issue. Tn
my humble opinion, Sir, T feel the
first and foremost objective of the
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Bill should have been to. raise the
status of woman in India and to set
up a social order where men and wo-
men would lead a healthy life on the
basis of equality. If this can be
achieved naturally population will
be controlled automatically,

Sir, the Committee on status of
woman have developed deep into the
problem of woman in our country and
in their valueble report running into
480 pages, the Committee have clear-
ly shown that the during 30 years of
independence, the woman folk of our
country have been getting less and
lesser share in employment, educa-
tion, politics etc. as compared to men
in India.

Child marriage, unwanted mother-
hood are some of the chief impedi-
ments in the way of the development
of Indian women. I support this Bill
as it will help to raise the status of
woman, offer an opportunity for the
betterment of their education, health,
employment, mental maturity, secure
economic emencipation and because in
short it sees to achieve total develop-
ment of women in the interest of the
nation and I feel that the Govern-
ment should have had introduced a
more comprehensive Bill keeping the
above outlook in view and not merely
as a part of family planning pro-
gramme. In this connection, I would
like to quote a few statistics to how
child marriage continues to be a
great social bane and how it has pro-
ved to be a great stumbling block
for the growth of status of woman in
our country. At page 80 the Com-
mittee on Status of Woman have said
that according to the census figure for
the year 1971 the position of married
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person between the age 10 to 24 in rural and urban areas was as under:
____Age group Rural Urban
1971 1971
Male Female Male Female
10—14 5°31 13°39 1°50 421
15—19 21706 63+ 09 7:38 36-24
2024

5591 93- 78 32" 78 8o- 9o

This rightly shows the position of
married women in the country. I
would alsp like to quote a few lines
from the observations of the gsame
Committee at page 82 wherein it has
been stated by the Committee that
“Census has stopped collecting data
for martial status of girls below the
age of 10. Therefore, it is not possible
to know of the incidents of child mar-
riage between the ages of 0 to 10
years. But in our tours, we came
across a number of children below the
age of 10 who were already married.
We were also informed of marriages
where the bride had to be placed on
thali. In a village in Darbhanga we
saw a girl of 3 in a Balwadi, wearing
sindhur mark. (In g factory in Indore
that we visited, a baby of 18 months
in a creche was already married).” 1
hardly need to emphasise. Sir, that no
nation in the world can progress by
keeping half of its population—the
women folk—ecrippled and maimed.
The Sarda Act was passed in 1929 and
despite this legislation if the condition
of woman in our country continues
to be so deplorable it only indicates
how formidable the problem is,

Before we attempt to eradicate the
bane of child marriage we have to
trace the reasons which have perpe-
tuated the evil over the decades. So-
cial, economic, educational and cultu-
ral factors have mingled inextricably
to give birth to the problem of child
marriage. In India woman must be
ymarried. It is a social compulsion and
a social law. Therefore, if one can
marry their children the parents es-
cape the stigma of violating the social

law and the consequences that might
follow, Child marriage is also prac-
tised for maintaining the chastity and
purety of woman while the same
argument does not apply to boys. It
is a common belief in the rural areas
that before attainment of puberty a

~girl should be married as otherwise

her forefathers will go to hell. Yet
another reason which influence the
parents to go in for child marriage is
their belief that a chilg would be in
a better position to adjust herself
when she goes to her in-laws and it
would be easy for the in-laws to mould
the child according to their own family
traditions. In communities where a
female chilg does not work for the
family the parents show g natural in-
clination to shake off the burden by
giving her in marriage in childhood.
It is a common knowledge that there
1s a practice in the rural areas where
the boy has to give dowry for seeking
the hand of a girl in marriage. Ob-
viously, the dowry for a 5 to 7 year
old girl is much less than a 15 10 16
year olg girl. Naturally an agricul-
tural labourer finds it easy to marry
his son in childhood when he has to
pay less by way of dowry than when
he grows in manhood.

Illiteracy and chilg marriage go
hand in hand. It has been found that
with increase in female education the
incidence of child marriage goes
down. Therefore top priority should
be given to primary and adult educa-
tion. We have to undertake extensive
publicity campaign to stop child mar-
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riage in the country this cannot be
achieved merely by depending on
newspapers and the All India Radio.
The Government have to enlist the
wholeheartedly cooperation of the
people particularly the woman orga-
nisations in the country, we have to
enlist the cooperation of the peoples
Organisations wherever they exist in
the country. The Government must
have a clear outlook on this issue and
when the objectives are clear, it would
be easy to mobilise the peoples ef-
forts in the right and proper direc-
tions. In this connection I would
like to draw the attention of the
House to one of the main recommen-
dations of Committee on the status
of woman in India and incidentally
the U. N. Commission on status of
woman have recommended the same
that there should be a statutory com-
mission on the status of woman jin all
countries where their conditions are
far from satisfactory. The Indian
Committee on the status of woman in
their report on page 353 have sugges-
teq constitution of statutory autono-
mous Commission at the Centre and
the State to:

(a) To collect jnformation regard-
ing all trends in social organisations
that effect women's enjoyment and
realisation of their basic rights, in
order to study and evaluate these
trends.

(b) To evaluate the existing poli-
cies, programmes angd laws that
have a bearing on the status of wo-
man with the following powers:—

(i) To ensure non-implemen-
tation of these measures; and

(ii) To point out Jucunae or de-
ficiencies in such measures and
suggest amendments or improve-
ments.

(¢) Recommend new laws, policies
or programmes aiming to imple-
ments Directive Principles of State
Policy and the objectives of the
U.N. Resolutions and Conventions
regarding the status of woman; and
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(d) Redressal of grievances in
cases of actual violation of existing
laws,

I very strongly feel Sir, that Cons.
titution of such a statutory Commis-
sion would be quite effective to check
child marriages in' our country.

Sir, 70 per cent of vur population
live under poverty level and almost
all of them are illiterate. It is among
these people that the practice of child
marriage thrives and it is here again
that the growth rate of population is
very high. In order to deal with these
twin problems we have to bring about
revolutionary economic and social
changes in our society. As it is the
ownership of rural land is concentra-
ted in the hands of a few persons and
unless we are able to do away with
this evil. and unless we are able to
introduce far reaching land reforms
in our country we would never be
able to tackle effectively the social
evils like child marriage and conse-
quently check the rate of population
growth. Therefore, I would request
the Government to muster courage
and show their political will to bring
about this socio-economic change in
our country ag this change will gene-
rate new consciousness among the
millions of our exploited masses, do
away with superstitions gnd illiteracy
and finally it will give birth to a new
society where the men gnd women
will enjoy equal rights and enjoy
healthy life. This is the only way
of the resent legislation far from re-
maining a paper document will serve
as an effective instrument to achieve
equal rights for woman and ensure
full human rights to them.

1s.ism.

[DR. SusHIiLA NAvYAR in the Chair]
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SHRIMATI PARVATHI KRISHNAN

" Coimbatore): Madam Chairman I have

the pleasure of supporting this Bill and
also I am glad that the Minister is go-
ing to accept the amendments thatI
have proposed. But I would like to
say one th and that is that mere
bringing of a re like this is not
going to  help to eradicate child
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marriage because aa the previous spea-
ker said, I think, jt was Shrimati Go-
swami, that the Sarda Act was passed
many years ago, but still we find child
marriage is taking place of very very
young children and s0 on mostly in the
rural areas, particularly amongst the
weaker sections ang the tribal areas.
But [ remember that when we
were discussing the Hindu Mar-
riage Act here in this House,
there were Members who came
from Rajasthan, who valiently fought
for this question of the age being
lowered saying that it is a very com-
mon practice in some of the communi-
ties and even in advanced communi-
ties for the girls to be .narriel at a
younger age and it goes against the
sentiment of the people and so on and
so forth. Therefore, the way the
Minister has posed it is what gives
me the qualms. It is only a question
of population control? Is it onlr a
question of seeing that the girls should
not be married at an earlier age be-
cause they start bearing children at
that age? If that is the narrow ap-
proacch, I have my fears that this
Bill will continue only to remain on the
Statute book. Because what really is
necessary is to understand that we are
asking for the girls to be 18 because
that is the age when a girl ag a person
is grown enough to be a knowledege-
able mother and to be a good wife and
a good housewife. This is the basic
point that I look at and that is what
will also endsle her to understand
the advantages of having g small
family, enable her to accept the small
family norm, These are the things
which cannot be done by compulsion.
But once she has reached a certain
age of maturity, on the one hand she
will be a good mother and on the
other hand she will alsp be someone
who will be a good and knowledge-
able citizen, which means that by
the time she reachesthat marriage-
able age, there should be the infra-
structure to help her to develop and
flower in that manner. In other words
the educational system needs to be
also reoriented and education has to
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reach the farthest corners of our
country. It is not only a question of
illiteracy, it is a question of eradi-
cating the illiteracy on the one hand
and of having a proper educational
system on the other hand. For ins-
tance, today you see the whole %ont-
roversy ig going on the 10 plus 2 and
those who are going into the 1lth
class this year do not even know
what are the job opportunitis before
them and this involves girls as well
as boys, The question of a perspec-
tive, a national perpective in which
all of us are equally involved is ex-
tremely important and therefore,
you cannot divorce this problem
from the socio-economic problems
that face the country today and it
has got to fall into a place
where this is to be implemented be-
cause this is the ideal but I have
absolutely no illusion that it is going
to come into being in a very short
time. It cannot be achieved unless
and until we achieve progress in other
fields also, in the social field, in the
cultural field and in the educational
field.

Another thing, Madam Chairman, is
the status of Women Commission Re-
port which has been already very
widely quoted. So I do not want to
go into that. But what is important
is this. One most important recom-
mendation of theirs was the question
of registration of marriages, because
it links up with this problem. That
is why they have stressed it. In India
to-day, I don't think we have even
ratified the UN Convention on com=-
pulsory registration. When the Hindu
Marriage (Amendment) Bill was be-
ing discussed here, we haq raised this
point: and we had been given an as-
surance that this would be brought
before the House at a very early date.
Therefore, I would appeal to the Mi-
nister that in consonance with this
bill and in consonance with this pers-
pective he should also go into this
matter and bring forward at a very
early date, a bill for the compulsory
registration of marriages, because it
would then go gide by side; and 1
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think that will help. It is no good
having this piece-meal legislation. For
the last 830 years, we have been hav-
ing piece-meal legislation one after
the other. Some comprehensive bill
and perspective should be there.

With all the hilarity of Mr. Vayalar
Ravi, I am sure he will not object to
the fact that we should have compul-
sory registration. (Interruptions) He
might have registered hig marriage.
My own marriage was registered long
before he was born.

Madama Chairman, while I don't
have to appeal to the Minister about
the amendment—he has accepted it—
1 would say that he shoulq take this
matter very seriously. It is not only
a question of looking whether Police
will be able to go with or without
a warrant, It is a question of educat-
ing our people and raising their cul-
tural and social levels, so that they
understand the import of this Bill
For Heaven's sake, let not the empha-
sis be on population control. It is as
though we are saying: “don’t get
married; angd if you get married, when
you should meet your husband, and
when not.” The point is that if the
girl is old enough, she will know what
her life is, and what her tasks and
responsibilities are. If, similarly, the
potential father is also old enough
to understand his responsibilities, to-
gether they will also understand the
neeq for a small family norm, not
only in terms of population control but
in the interest of the family itself.

And along with this comes the
whole idea of social security. When
Mr. Ravi spoke, he talked about
children being property. 1 consider
them ag wealth. People feel: ‘These
are the people who will look after me
while I am old.” These children are
not ouly the securify of fhe society,
but aluq of the citizen. In some areas,
People feel “that a daughter is a
~daughter a'l her life; and son is a
"son ti.] he takes a wife.” In another
area, only sons are considered as secu-
Tity, ‘They feel “It is only our son
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who is going to look after us in our
old age.”

You want to have a small family
norm, so that children will get ade-
quate attention. I think there is an-
other aspect, viz.,, the social security
aspect, for the parentg in their old
age. Therefore, the social security as-
pect should also be taken into consi-
deration. Unless and until the State
assures the people of the country that
in their old age, they will be looked
after and not be thrown on the streets.
Unless that is there, this whole ques-
tion of a small family norm: is not go-
ing to take root in our country. There.
fore, I would tell the Minister this—
obviously social security ig not his
field,—and I am talking to him as rep-
resenting the Government, and not as
belonging to one Ministry or the other
viz., that an overall policy is neces-
sary, so that you can see that social
reform measures like this do get im-
plemented and do become part and
parcel of the daily lives of the people
of our country.

o fewa_(wr@ge) - AR
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g, Ta% faQre sraa #1¢ ary adt § w7/
qar Wt #r€ ey 9 @, fow 9L aTm
YeIT WAET WEWA + @ | A0 3§
famr &1 o S¥ww @ W fom Fror &
T e A e fear mar @, W -
frrey/sa & o s # e g Wi g
wwfad Wt fr wg aF g7 faw & STwm o
AT §, BA g g4 ¢ (% gAT IW AT
w7 -g&q1 9T fagaw f&ar «7 , T2
g =T A F T | qE TF T
JEW R | TIF Y @ T @ w0
gam Y AT fear mar g« AT @
gy § AU g0 78 & fr ga< Tw Ay
Nwfaw s ararfos afdeafaa §,
3N 9T % Aifaw ofada adf fwar
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*SHRI A. SUNNA SAHIB (Pal-
ghat): Madam Chairman, the Child
Marriage Restraint (Amendment)
Bill, which is under discussion, seeks
to raise the minimum age of marriage
from fifteen to eighteen for females
and from eighteen to twenty-one
for males, I extend my whole-
herated to this Bill as there is
an urgent need to check the
growth of population in the country.
The provisions of this Bill if enforced
effectively will result in lowering the
total fertility rate on account of lesser

*The original speech was delivered in Tamil
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span of married life. As the statement
of objects and reasons says, it will also
result in more responsible parenthood
and in better health of the rother and
child.

Here we have to bear in mind the
prevalent environmental and eccnomic
conditions throughout the length and
breadth of the country. This assumes
grave significance when we legislate
for a social cause. The provisions of
this Bill will be affecting the entire
society, whether it is rural or urban.
The penal provisiong of the Bill can be
easily comprehended by the urban
elites. Besides the legal compulsions
the people in urban centres are influ-
enceq greatly by the social considera-
tions and on their own they endeavour
to limit thelr families.

Madam Chairman, as you are aware,
India is not just a garden of fragrant
roses only. In fact, our country has
the largest rural landscape inhabited
by majority of innocent and illiterate
people whose very life is an econo-
mic burden for them. They are steep-
ped in age-long social customs and
traditions. If their shackless of super-
stition are to be  broken, if they
are to achieve a semblance of eco-
nomic and social equality with their
brethern in urban centres, our prime
aim ghould be tp usher in an era
of social revolution in adidtion to im-

plemening measures for economic re-

generation. It is not enough to in-
corporate something in a legislation.
Along with this, the social aware-
ness must be aroused. The people of
the country, particularly the rural-
folk, must be made to realise the eco-
nomic necessity of having a small
family. They must be made to know
that by raising the minimum age of
marriage the growth in population can
be curbed. As I mentioneq at the

ovutset, the people in the rural areas °

do want to get rid of their social bur-
den by marrying their daughters
at an early age. Secondly, because of
economic compulsions the children
hecome working force for them. This
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nullifies the efforts of the Govern-
ment in propagating the concept of
small family..

I belong to a minority community
and I am personally aware that even
today among Muslims the girls are
married at the age of 10, 13, 14. I do
not want to elaborate much on this.
kind of hereditary social customs in
different communities of our country.
For that matter, in our country it is
considered g sacred duty of the parent
to marry the daughter before she
matures. 1 refer to thig because I am:
sure that along with legislative steps
other steps must also be taken so that
the common people know the efficacy
of delayed marriage.

While I support this Bill, I would
g0 one step further and suggest that
the minimum age of marriage for a
female must be raiseq to 21 and for
the male it must be 25. You know,
Madam, that the girl or 5 boy reaches.
the age of 21 if he or she has to com-
plete M.A_ course, after which only he
or she can try to settle in life, Besides
the necessity of curbing the growth of
population, the economic independenca
conduceg for a happy family. So the-
basic criterion for this kind of a legis-
lation must be based on an All-India
angle, to meet the requirememnts of
entire society in the country anq not
merely from one point of curbing the:
growth of population.

What I have suggested may not be
necessary at this junture, but I am
sure that the Government will have to-
take such a step within the Course of
a decude, The circumstances will
compe] the Government to raise the
minimum age of marriage for a female
from 18 to 21 and for a male from 21
to 25.

I am grateful to wvou for having
given me an opportunity to participate
in the discussion on this important
plece of legislation having social remi-
fications.
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WX 18 ad wgRk #r @ € o)
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"W, 5w Afor owe ¥ ofodw
fear wrmar | war wnaw 3fez ¥ €ark
WIRfigffam @ g7 i
TG § 7 WU AT T AT AT
T frdaw w7 § @ wrowd § fad
Wt O §, $1E N ), wa o ww wT
wifgd |

SHRI SHANTI BHUSHAN: This Bill
applieg to all

oft g‘té wwia anht ; ox faw &
IvR T wrewr F sy form & o gy
afe? -

“The Bill seeks to amend the Child
Marriage Restraint Act, 1929, to in-
crease the minimum age of marriage
from fifteen to sixteen for females
and from eighteen to tweniy-one for
males and to make consequential
amendments in the Hindu Muarriage
Act, 1955, and the Indian Christian
Marriage Act, 1872."

SHRI SHANTI BHUSHAN: The prin.
cipal Act applies to all religions and,
therefore, this Child Marriage Res-
traint (Amenament) Bill which seeks to
raise the marriage age to 16 fer girls
end to 21 for boys applies {o all people,

I WA ST &Y W AT 9T AN
A & s gifes gewaEmR A g
WX T &NET §T @ @ g |
wqq7 g fadas drer @AY ) € et
& arg & = fawr &7 awda wa@v {0

SHRI VAYALAR RAVI: No, Sir.
this gmountg to communalism which is
very wrong.

ot wrq T fawt (7)) FwT-
vfer wrear, & @ FTF w1 fadg FaT
g WIX ag gafed fs we gfem &1
T Ag gar ar & ot g
o1 g | Afew v gad gfom B

F1 wiwere fear mar § fored atai &
3560 LS—I11.
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7 Tl ¥ WIqOr FT U A7 gRY &
grar fedt & wwwr & srow gt &0
Tt e et wror e fammer
F OF aTHdY WX ITHC F € F 34
aret & 1 wwlow ad o fog-g aAT
# ofeaqT a4Y grm, qa aF ga sTasn
H arqe afcadw gl gy awar &

@ aW-faag wady wiufaw &
@ gEa ¥ wrT w3 W fafa
A A A4 & g {9 7 @A
gwa gafag @ § i omar arEf &
A AT wraT Jw7 F7 7027 foFar @, afew
arfas WX gieEfas of@aa a9 &1
Wi oA § ¥ oY gRTT Tw qEew §
& § qf wrwr & fr A 3 W
faam w4

PROF. P. G MAVALANKAR
(Gandhinagar): Madam Chairman, this
is a brief and a good Bill and also it
is an important Bill because it con-
cerns one of the vital problems and
subjecls facing our policy—viz. how
can social reform and legislation go
progressively hand in hand so that one
has a healthy eflect on the other? ke-
cause as the Law Minister himself
said in the initial stages—no social
legislation can take strides in the right
direction or in the desired direction if
it is not backed up by increasing social
consciousness and public opinion. You
cannot at the same time have greater
social awakening and more informed
public opinion unless you have in a
country like ours the social legislation
which may help formulation of - the
public opinion on the lines we desire.

I feel that social legislation such as
this is important. Although my friend
Shri Mirdha has gone, I do share his
apprehension about the difficulty of
implementing such a legislation in out
vast country particularly in the rural
regions, But I would request him to
reconsider his approach and ask this
question to himself—as we have been
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asking this question to ourseives--
whether it is not right fer us tp help
in educating the public partly by the
kind of legislation which the Law
Minister has brought today? 1 entirely
agree that legislation in itself does
net create any panacea, nor does it
create automatically any welfare but
surely if you want some kind of wel-
fare to take place in concrete termns,
a vertain amount of pioneering effort
in terms of taking a lead in the matter
has to be done by law makers and we
have to be grateful to men like Mr.
Sarda who for a long time did what
we have been considering obvieus today
and it is true that we have covared a
long way since that time. But let us
remember with gratitude Mr. Sarda
and many of the social reformers like
him. [ would say, not only Mr. Sardu
but men before him beginning from
Raja Ram Mohan Roy. May I also
add that even some of the British offi-
eers, including a Governor (General
and Viceroys of those days who while
governing politically also had an eye
oh the important aspect of social re-
form without which your polity could
not take proper and democratic roots.
From all these angles I welcome this
Bill. I only hope and ] share th2 Law
Minister’'s feeling that this kind of
social legislation will be continuously
and effectively backed by enlighicned
public opinion and also by responsible
social service agencies.

The Minister has made a reference
in his Statement of Objects and Rea-
sons, as well as in his initial remarks,
problem of population explosion in this
country. I am not one of those who
believe that we must not take this
point of view in consideration while
talking about the raising of the mar-
ringe age. I am glad that the Janata
Government has been conscious of

" this great need of continuing effertively
the policy of population control by
which I mean Family Planning, proper
parenthoods, without the coercion part
. of it which was so manifest in an ugly
way during the days of emergency.
Nobody wants that. At the same time
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we do not want to throw everything
over-board. Let there be not a num-
ber of people born in this count:y to
be absorbed, but lét us say that this
country can absorb many mere poople
of quality rather than just the auaati-
tative addition to it. That aspect r.ust
he kept in mind and, therefors, I wel-
come this Bill from that angle.

SHRI O. V. ALAGESAN (Arkonam):
How do you differentiate?

PROF P. G. MAVALANKAR: This
is an evidence of the Janala Govern-
ment's concern and anxiety about the
questjon of population explasion which
really we must tackle quickly ' adt
effectively. In fact, it is one o! the
three or four very important challsn-
ges faced by our 20th century, in
the remaining part of the century, in
the next 30 years or so. Now, my
friend, Mr. Alagesan szys; how do yau
make a difference between quantity
of population and quality of i pula-
tion? Well, the answer is very simple
though the implementation 13 very
difficult. And the answer is, you em-
phasise progressively the processes
of education and persuasion and there-
by create a responsible and respon-
sive citizenry in this country and it
that happens, then, you automatically
get even in the increased population a
more qualitative population. That

will be my answer to my Iriend's
query.
Madam Chairman, therefore, I

would say that we must take all sorts
of educative, persuasive, legislative
measures; and we must also look into
the question pf punitive steps as wel
as rewarding steps.

This is net the time nor is *hig the
occasion to go into the details ¢! this
matter. But I would like the Law
Minister to considér this, not only as
the Law Minister, but as part of the
whole Government. Let him consider
this aspect of the matter also wheth>r
in pomte ways you may not achieve
some very desirable objectives Y
punishing and in some other ways by
rewarding or by giving incentives.
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That also can be thought of; without
necessarily punishing you can do things
by providing some incentives and
rewards for doing the right things. Say
for example, if you have lesser chil-
dyen, well, you have lesser tax; more
children, more tax and so on. If that
beppens, that again can be a great
disincentive for having more popula-
tion.

And, whether we like to believe it
or not it is pecoming more and more
true now that even the go-called igno-
rant population of this ecountry is—
when it comeg to economic needs and
dire economic situation—coming tc¢ re-
alise the importance of small family.
But it needs cartain backing of social
legislation and public opinion.

Now, the problem is, Madam Chair-
man, how to enforce this kind of a
Bill when it becomes ap Act__in fact,
already it is an Act, with the present
lowering of age. Now, there is noth-
Ing sancrosanct about age. Some of
my friends have argued, make it 25
or make it 30. 1 don't think that is
the answer. And, ] am agehmst in-
creasing this age indiscriminately
because that would only mean .llow-
ing people to have all kinds of im-
moral and illegitimate and {llicit re-
lationships ete. Sex and family life
are very sacred things in this country
and we cannot allow the natural in-
stincts and the natural factors 1o be
completely ignored, and in our en-
thusiasm to have less population
we cannot go on saying, make it 25,
make it 30 and so on. That is not the
answer. But why do we agree to
this particular rise? It is because it
means that both the parties, the man
and the woman, the husband znd the
wife, come of a certain understunding
age where a oertain maturily belps
them to understand the responsibili-
ties and the implications of th: wed-
lock. If that is so, you csn do it. I
hope the Law Minister will not Le
drawn into this tempting argument
' that the higher the age the groater
the control of popubitiont That would
be again & ddngerous thing. That he
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should not do. But, coming back to
this problem of enforcement, Mudam
Chairman, I agree that the question
is very difficult and very ticklisa, paril-
cularly so in rural greas. In the
rural areas, as Mr. Mirdha himself has
pointed out, it is very difficult. 12 tre
cities things don*t remaln concealed
for a long time, but jn the villages
they remain concealed partly because
of distances and party because of
mutual understanding: ‘You keep
quiet, I keep quiet and let us proceed’
—that kind of an attitude goes on.

Therefore, it is poasible there,
It js not possible, however, in
a city or an wurban locality.

Therefore I would say at this
stage that when it comes to effee-
tive implementation of this kind of a
legislation not only Government amd
police and magistrates but alsy even
social service agencies and soeial wor-
kers particularly in the rural areas
should see to it that this kind of a
thing must be put a stop to, that is
to say, the violation of this Act, I
would not have the time to go into the
question of social and orthodox views
and beliefs, and taboos, prejudices and
ignorance, wrong informations, ijlli-
teracy all of which are factors res-
ponsible for thig kind of an usfore
tunate situation that we have jn thig
country.

But, in conclusion, I would sny that
it is unfortunate also that poverty and
ignorance are so combined in our
country that the combination of
poverty and ignorance is exploited by
the establishment whether it is econe-
mic establishment, political establish-
ment or even, I would say, the edu-
cational establishment—I mean thcce
who have the privileges, the ones who
are the haves rather than the hive-
nots, and I would, therefore, say that
we must produce an atmespheve to
see that, by and large, the exploitation
and explosion of all kinds will stop.

I agree with Kumari Mani-
ben Patel, to which also the Law
Minister has given his answer, that
this particular legislationi applies {0 all,
gnd yet I agtee with her major
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point—-we must progressively enact
laws which must be applicable uni-
formly to all citizens of this country
because, we believe in secular cemo-
cracy. I would, therefore, say that a
uniform civil code is a must,

Madam, one final word and I have
done and that is that the whole sub-
ject needs to be viewed not merely
from the angle of population cuntrol
although that is important but it must
also be viewed from the point of
view of creating a responsible parent-
hood and creating a responsible citi-
zenry. And last but not the least im-
portant point is the growing climate
im which the status of women is not
only to be protecteq but also to be re-
spected. It is no use saying thit in
India we have been protecting and
respecting women for all times, That
of course we are having in our scrip-
tures etc. It js true and, in a certain
way, theIndian women according to
Indian traditions have been resp>cted.
My point is this that this Bi'l is an
attack in a way on the parental domi-
nation, particularly, the father’s domi-
nation, the male domination, of putt-
ing the girl into the marriage niarket
as it were without her consent, without
her knowledge, without her understan-
ding etc. 1 think from that angle
also I would say that this snbject
needs to be looked at from a larger
angle. I hope the Law Minister, just
as he is coming with a comprehensive
Constitutional Amendmend will come
—let him take a year or two—with
a comprehensive legislation for a uni-
form civil code so that we can reform
the Indian citizenry and so that the
women, particularly those who are
downtrodden and exploited, can come
in line and they are respected not just
as women with sympathy or pits etc.
but they are respected as persons and
as human beings. If this is done, 1
am quite sure, this will be a rignifi-
cant steps in the right direction.

‘'SHRI R. VENKATARAMAN (Mad-

ras ‘South): Madam Chairman, at the
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outset, I would like to extend my ful-
lest support to thig measure and the
amendment which I have proposed and
accepted by the hon. Minister.

I shall briefly mention one or two
points in this connection. . Firstly,
there were some doubt raisgd by
Members here whether this Bill will
be applicable to all communities. The
Child Marriage Restraint Act wpjlied
to everybody and the Bill before us is
an amendment to the Child Marriage
(Restraint) Act. In fact Clause (1)
of the Child Marriage Restraint Act
runs as follows:

‘It extends to the whole of india
except Jammu and Kashmir and it
applies also to all citizens of India®
without and beyond India.’

Therefore, there should be no
doubt, no question, whether this Eill
applies only to Hindus, Muslims, Parsis
or Zoreshtirians but to everybody in
this country so long as they are the
citizens of India. Therefore, I welcome
this measure This is really the first
step in the Civil Code that we have
been contemplating. It is a welcome
measure from that point also.

The second point which I would like
to mention is this. A number of
people said that the Sarda Act has
been a dead letter, that the Child
Marriage Restraint Act has not been
observed fully and that there have
been more breaches than the obtser-
vance of this. I am afraid I cannot
subscribe to this view.

It is true that there is not hundred
per cent observance of the Child Marri-
age Restraint Act. Also it is true
that the law is not observed com-
pletely. Nevertheless, progressively,
if you look at the whole period of
thirty to forty years, you will find
less and less child marriages happen—
lng year by year,

In fact, education, social mnscienée. ,
political awakening, social awakening,
all these are contributing: step by step
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tdwards raising the age of marriage.
There ig also another factor which
has contributed to the raising of the
age of marriage for girls in most of
these parts of this country where we
filnd these dowrfes—financial pay-
mients and so on—have got to be made.
Thig pressure on those who are eco-
nomically unable to find money for
these marriages, is again pushing the
age of marriage further and further
up. This cannot also be denied. In
fact when some people said that this
Act not served at all, they have seen
various instances or cases in which
there has been a violation. I am here
reminded of a similar argument in
respect of probhibition. Madam Chair-
man, Tamilnadu was one of the earlier
States which had introduced prohibi-
tion about which you know, and v en-
ever there was a breach it would be
publicised, The observance of the law
neve- get publicised. It is only the
breach of law that gets publicised.
Then everybody starts saying that
when there is so much violation of
the law it should be scrapped. That
way I may say the Indian Penal Code
should be scrapped because there are
s0 many violations of the Indian Penal
Code all over the country. If a
dog bites a man it is no news but if
a man bites a dog it is certainly a
news. I welcome this publicity pecause
it - rouses the social consciousness of
the people to criticise the abuses. 1
do not think this law has been u dead
letter as has been said by many
people. On the contrary it has Leen
progressively observed more and
more and legislation will help
because it sets the goal before the
country. People will progressively
look to that standard and go on obser-
ving that law. Merely because there
are a few breaches we should not lon-
demn the law. On the other hand, we
should exert all our endeavour to
see to it that the law is observed.

" 'There is no other reason why I
moved this amendment about raising
the marriage age in respect of women
to eighteen. Apart from marriage
being a sacrament, it is also a contract
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and under the Contract Law a persoa
gets the right to contract only when
he is eighteen. Therefore, the
marriage of a girl below eighteen
is done on her behalf by somebody
else and not done by her. Therefore,
it is appropiate that the age of marri-
age in respect of women should be
raiseq to eighteen and it would bLe in
the fitness of things that young
man of twenty-one marries. So, I
strongly support this measure. Though
it will not solve the problem of popu-
lation explosion yet it will help to re-
duce—to some extent—the birth rate
it the higher age is fixed and also
there will be at least an understanding
amongst the couple of a planned parent-
hood and a responsible parent hood
at that age. At a lesser age there
may not be that responsible parent=
hood. I fully support the Bill

MR. CHAIRMAN: The time allctted
for this Bil] is over, I have got nearly
ten more names, It is just not possible
to accommodate any more members.
The Minister.

SHRI O. V. ALAGESAN: My party
is entitled to some time. The time
may be extended,

ot geN W e (IT)
gH WY wYer ferar anfga |

awafe wea ;. mToET AT AR
qE g | HYET qiEar AR ¥
qroFr WyET 7 foa awar )

St PR W € YA@ ;. A I
AT & | TH X WY GG TITC |
MR. CHAIRMAN: What is the wish

cf the House? Should the time be
extended?

SOME HON, MEMBERS: Yes.

'MR. CHAIRMAN: Has the Ministe
ardy objection?



335 Child Marriage

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (BHRI
SHANT1 BHUSHAN); I have n2 otjec-

tinn

it gof w3 (@) : gwwfa
qalgd, ¥ vt ¥ WY fw & 9
® T warf v § waife oy aga wosr
F e AfeTawmag R fe 1920 &
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w1 fr o WY w2 ofara ¥ wefexi
W o I F Wil g ot & 1 @
TEFT waww 1§ 41 fe wrn e ol
WEIHA TN G WA | 1949 # @F WK
aoitw g€ forak yarfas et fr 9w
15 FTA 7§ W T TEHT AN
I 18 T & AT G § W qITH A
21 &9 | agd weer §, Qav gem
wifgd wWifs @ gu gaw & gmfew
7 wArfaw & | W S far arx
# T I @ g TwiET 18 A« A IW
g% § v wie feit ® Faew
T T JACAT KT T A HER
F oI AN N 23 AW aF W
It &0 g AW S o A |y
g TAE drare Tgwr & ¥ o & WK
ara1 & fr agr ¥ avr guwr  dwEe
G | Gan AgY & 1 3gi WY wEfwat arerw
FHEIRFT TG Y T
3re & fo 2gma & OF g § ) e
T7 A7 AT @T | I THG | (@@
o1 35 TdY  Ag AF & 1| WA gAl-
WA I SR I FIa T
Afage oz 7 ¥ a@ aF JfE gl
qw & | AT T a7 2 fF g T
zaw & W Pogwr wOaT wver A
T 2 1 safRy axFe ¥ wiegy fs
A FTF 9TE FL IqF A7 qgr dzwa-
frae duT w2, Wi % fefsa W
@ fa &7 wwHg AGT WY §, WA
9 Al S 3 H W @ R I
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gRT a1 gf e 7 aeweTd & AT &
g AW | &Y Jaw SF F qAT AT
st fe ag W for 1 oF adwT @)
IX A% T AQW € GATT TIF W
waraat, forg ag & 1938 F T ONE
qrE FUT 4T, IRFT YT WHL T 4,
forear g wrfed ar, IoaT T gwe
AET A warRr wE Ay & qra

& Wit waw A T ¥ W@
Fgm e g aga weer woA A ¢
o & guman g f§ T poeiens W
dr5 g W xa e W N
wrgd § € ff Frednlt | it off wrowre
#) wga afr awear ghit |
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SHRI K. MAYATHEVAR (Dindigul):
I rise to support thig Bill, in a limited
sense. Many hon. Members correctly
seid that the object of the Bill was
birth control, One of the great lea-
ders, Raja Ram -+ Mohan Roy also
stressed some of the points in the
Bill, Some persons say that Sarada
Act failed for various reasons, such
88 economic, social circumstances,
failure to educate the people, various
religions and communities and vari-
Qus languages in different parts of
the country. I ask the hon. Law Min-
ister why he should be miserly in
fixing the age; why cannot he arise
the age for males from 21 to 25 and
for females from 18 to 217
I suggest that he should raise the age-
limit, At 21 people are allowed to
exercise their franchise, ‘The Malthu-
slan theory is that population increase
in geometrical progession while food
production increases in airthmetical
progression; that is {o say in the long
run people will not get jobs, food or
shelter. On the other hand Carnon's
principle is that every person born in
this world is ot endowed with a belly
only; he has two hands and fwo legs
se that he ean walk, work and earn and
live. What is the theory of the Jana-
ta Government and the Law Minister?
He is one of the leading lawyers in the
Sapreme Court, 1 know he is g sound
man. What is his theory? It is not
reflecied in this Bill. I suggest that
the ngelimit should be raised for males
to 25 or even 30. There is no use
in having a law only on birth control.
We must educate people, More and
more money should be allocated to the
education department, to secisl wel-
fare measures connected with this as-
pect.

1 request the hon. Minister to
grant more and more money to Mr.
Raj Narain, who is holding the Health
portfolio, with which we are dealing
now and about which we are tolking
so much and commenting so much. 1
would like to say—of course, subjeet
to correctien—that after your Govern-
ment came into power at the Cen-

tre, the birth rate is increasing or it
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nas increased subject to correction,
once again. I say that, If my com.
ment is correct, what are the reasens
for the increase in birth rate after
your Government came into power at
the Centre? You find out the reasons
and plug those loopholes. If you are
lethargic about controlling the fastly
increasing birth rate, it will te dan-
gerous to the country and to the
people of India. You must take a very
serious note of this and cut down and
stop the further increase of human
popuiation.

Some other hon. Members sugges-
ted a very good point. I suggest to
the hon. Minister to introduce certain
compulsory lessong starting from high
schools about late marriage and its
benefits and this should be taught in
all high schools and colleges. You can
have one or two lessons and the boys
and girls will be very happy to post-
pone their marriage. Psychologzically
it will have very good result and will
have its consequences on the part of
the educated society in the long run.
This was suggested mot only hy us,
but by our forefathers, great econo-
mists, theoreticians and revolutionary
leaders in the past.

So far as our country i concerned,
our Indian couple, when askel as to
whether they prefer a car or a child,
very unfortunately would prefer a
child because even now, rightly or
wrongly, wisely or not, they think that
children are very good wealth. But
in Western countries, people prefee
car to a child. Now our couple may
prefer car also; but they do not aveid
child. Of course, they must prefer
child, but not so many children.

1 suggest finally to the hon. Law
Minister to bring forward legislation
to make birth-control compulsory. If
any Government employee is having
more than three children, such per-
sons should not be given any incre-
ment. It Is true that we coamtot
change the entive world by law alvae;
on the other hand it is also true that
we cannot change the people without
law. If there is no poliee, nobedy will
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fear to commit theft. Becasuse the
Court is there, everybody nbides by
the law. The Central and State Gov-
ernments are there to ensure that
people conduct themselves within the
provisions of law, within the four
walls or corners of law. Therefore,
law is also essential to rectify, correct
and reform the people. Of course law
alone is not sufficient, the mental at-
titude of the people should also be
changed. Therefore, I request the hon.
Law Minister to introduce :rimnpu!-
sory lessong in all high schools and
colleges regarding birth control and
the benefits of birth control. It will
give very good result.

Before 1 conclude my speech, I
would like to say one sentence ahout
compulsory registration of marriazes.
As a Lawyer who has been practising
till the recent past, the Law Minicter
knows law very well I say this, Hon.
Members correctly suggested that
marriages, irrespective of religion,
whether they belong to Mohammedan
community or Christianity or Hinduism
irrespective of caste, community and
religion, all types of marriages should
be compulsorily registered. Then only
the poor ladies in the villages will get
some relief. At present, when they
are deserted by some male nembers
who are anti-social elements, these
ladies are unable to get maintenance
because it is difficult to establish the
marriage according to the provisions of
law. So, I suggest that all marriages
conducted in any form, should in ad-
dition be compulsorily registered. If
these suggestions are implemented,
there may be some reform in !ndian
society.

With these words, I support the
Bill.

el W™ w(ﬁaﬂmm):
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TOY AT WET & &Y O W FH
#* gwar arfaa v w7 qane T avf
oY AT AER & wr A )

SHRI O. V. ALAGESAN (Arko-
nam): Madam Chairman 1 thank
you for this extended opportunity for
discussion of thig Bill. 1 heartily
welcome this measure. I sm happy
to do so because we may have to
cppos¢ many things that the Gevern-
meént may place before us later on
during this Session.

1 shal] give certain examples from
the epic which may seem to go
against what is being done at present.
] may tell the House that when Sri
Rama and Sri 8ita were married, Sri
Rama was only 16 and Sri Sita was
12 When sage Vishvamitra was
asking Emperor Dasharatha to send
his eldest son, Shri Rama, with him.
Dasharatha exclaimed:

Eod i B R

“My son is less than 10 years.
Yau want to take him away from
me?" 8o, that was the uge at which
Sri Ramg married. There is a famous
Tamil epic called Silappathikaram
written by a saint called Ilango
Adigal. It has been translated into
English as Lay of the Anklet. There,
the hero was Kovalan and heroine
was Kannagi. When Kowvalan and
Kannagi married, Kovalan was aonly
16 years and Kannagi was 12 years,

VENKATARAMAN
That is why he

SHRI R.
(Madras South):
took to a prostitute.

SHRI O. V. ALAGESAN: But he
was only 16. Leave the epic times
and come to our own times. The
Father of the Nation Mahatma Gandhi
was only 13 and Kasturba Gandhi was
slightly less tham I3, whsn both of
them married. But we have travelled
8 long way since not only those epic
days, but even the early eighties of
the 18th centwry whea Mabatma
Gandhi married and the present times,

We have travelled not only since thern,
but since the days when Shri Harbilas
Sharda introduped the first Bill on
this matter in thiz House and he had
to fight a long battle because at that
time social opinion was very much
against him. The Hindu societpywas
steeped in the old ways and in ortho-
dox practices and rites and rituals,
$o, almost the entire country opposed
him,

17.00 hrs.

Now, as I remarked earlier, the
grand son of Bhri Harbilas Shards is
a sitting Member of this Howse I
don't find him here now. He <hould
be happy that the prineiples for which
his grand-father fought so bravely,
have not only been upheld but are
being extended. I know the treatment
given to Shri Harbilas Sharda at that
time in Tamil Nadu. Many people
there thought that he was a women,
because Sharda is a woman’'s name.
They were heaping abuses on Shri
Harbilas Sharda, thinking that he was
a woman. That was the condition ia
those days.

Now, as my friend Shri Venkatara-
man pointed out, not enly the eom-
pulsion of population is there, but the
Indian society ag a whole has advanc-
ed. The thinking in the Indian society
to-ddy is in tune with the priaciples
of the bill before the House. %¥he
social practices and the social jeeds
have changed over these years. But
the most important reason that has
been cited in the Statement of Ob-
jects and Reasons of the Bill, is cer-
tainly the reason which should be
the prime ground on which we have
to enact this measure.

1 shall quote an instance. I was
born in 1911, India at that ¢ime
included areas of the present Palristan
sng the present Bangladesh. The
population of the entire Indian area
then was only 25 crores. We attained
independence in 1947; and ths present
Pakistan and the present Bangladesh
were excluded. Even with the ex-
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clusion of this large area, the popula-
tion at the time India became in-
dependent, ie., the population of
India alene, was 35 crores. What
is it now? It is almost 62 crores. It
means that on an India of 35 crores,
an India of 25 crores—it was the figure
ut the time of my birth—has been
super-imposed. This showa the
staggering magnitude of the problem
of population control in this country.
That iz the compulsion which makes
the enacting of this measure very
necessary.

As far as family planning education
goex, on which my friend Shri Mava-
lankar lays stress, this edueation—
whether through schools or books and
other  literature—will be necessary
even for couples who marry at the
age of 21 and 18 respectively, go that
they are made to know the conse-
quences of what they will be doing
as married couples.

Another and a more extreme point
of view was expressed by Shri Maya-
thevar and others, viz., that the age
should be incremsed to 35 or 25 for
boys and 21 for girls, This sort of
increasing the age does not quite
accord with the Indian conditions. We
are so placed in India that when a
man reaches his retirement age, all
his children should be settled ia life.
I know of cases where retired peopie
have school-going children. They find
it dificult to find the wherewithal to
settle them in life. An increase over
and above this will not do; and the
present Bil] is doing just the thing
that will go well with our people; and
that will be welcomed by our people.
With these words, Madam Chairman,
I welcome this measure.

ot gew W vgw  (sA) ¢
fifiy Y off 3 oY fadaw Aw fear &
JawT & awdw wvar § A< @w &
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MR. CHAIRMAN: The question is:

“That the Bill further to amend
the Child Marriage Restraint Act,
1929, and to make certain conse-
quential amendments in the Indian
Christrian Marriage Act, 1872, and
the Hindu Marriage Act, 1958, be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: Now, we take up
clause-by-clause consideration.

Clause 2 'Amendment of section 2)

SHRI R. VENKATARAMAN: T have
given notice of an Amendment......

MR. CHAIRMAN: Before that, therc
is a Government Amendment. Mr.
Shanti Bhushan may move his Amend-
ment.

SHRI R, VENKATARAMAN: 1
am on a point of order. In List No. 2
Amendment No. 3. should be moved
before Amendment No, 7 can be mov-
ed.

MR. CHAIRMAN: I have noted your
point of order. May I bring it to
your notice that Rule 84 provides as
follows:

“Amendments of which notice Las
been given shall, as far as practica-
ble, be arranged in the list of
amendments, issued from ‘ime to
time, in the order in which they may
be called. In arranging amendments
raising the same question at the
same point of a clause, precedence
may be given to an amendment mo-
ved by the member in charge :f the
Bill,

I have therefore given precedence {0
the Minister .

SHRI SHANTI BHUSHAN: I
move:

Page 1, line 11,—for “gixteen”
substitute “eighteen” (7)
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MR, CHAIRMAN: The question is:
Page 1, line 11—

for “sixteen” substitute
teen” (7)

“eigh-

The motion was adopted,

MR. CHAIRMAN: The
is:

question

“That Clause 2, amended,

stand part of the Bill.”

The motion was adopied.

Clause 2, as amended, was added to

Restraint )
(Amdt.) Bill

Page 2, line 22—

2, 1899 (SAKA) 362

for “sixteen” substitute “eighteen”
(4)

SHRI R. VANKATARAMAN: I
beg to move:
Page 2,—
for lines 24 to

“(ii) the proviso
omitted.”. (5)

36 substitute—
shall be

Page 2, line 39—
for “sixteen” substitute “eighteen”

the Bill.
¢ (6)
Clauses 3 to 6 were added to the Bill.
uses ea SHRI SHANTI SHUSHAN: I beg
The Schedule to move:
P 2—
SHRIMATI PARVATHI KRISH- age
NAN: 1 beg to move: for lines 13 to 40 substitute—
‘THE SCUEDULE
[See Section 6]
Year No. Short title Amendm~nts
(1) (2) (3) (4
1872 15 The Indian Christian Marriage In section 60—

Act, 1872, (i) in condition number (1), for the
words “‘eichteen years’’ and “fifteen
years”’, the words ‘‘twenty-one
years’’ and “cighteen years” shall
respectively be substituted;

(if) the proviso shall be o nitted.
1955 25 The Hindu Marriage Act, 1955. (1) In section 5,—

(i) in clause (iii), for the words “eigh-
teen years'’ and “‘fifteen years” the
words ‘‘twenty-one years” and
“‘eighteen years'’ shall respectively
be substituted ;

(i) clause (vi) saall be omitted.
(2) Section 6 shall be omitted.

(3) In Section 12, in sub-section (1), in
clause (c), for the words and figure
“is required under section 5", the
words, figures and brackets *‘was
required under section 5 as it stood
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4

immediately before the commence-
mentof the Child Marriage Restraint
(Amendment) Act, 1978" shall be
substituted.

(4) In section 18,— *

(i) fcr tne brackets, letters and word'’,
{v) and (vi)", the word, brackets and
ctter ““and (v) * shall be substituted;

(ii) inclause(b), theword*and’ occur-
ring at the end shall be omitted;

(iii) clause (c) shall be omitted® (8)

May I just mention a correction in
amendment No. 8 to the Schedule. On
page 2 of List 3, cause 3 will read;

‘In section 12, in sub-section (1),
in clause (c), for the words and
figures “is required under section
5", the words, figures and brackets
“wag required under section 5 as
it stood immediately before the com-
mencement of the child Marriage
Restraint (Amendment) Act, 1978"
shall be substituted.’

With your permission, I have made
this slight correction.

MR. CHAIRMAN: What have you
to say to amendments No. 4, 5 and 6?

SHRI SHANTI BHUSHAN: 1 do not
accept them.,

MR. CHAIRMAN: I shall now put
amendments No. 4, 5 and 6 to cthe vote
of the House.

Amendments Nos. 4, 5 and 6 were
) put and negatived.

MR. CHAIRMAN: I shall now put
amendment No. 8, as amended by
Shri Shanti Bhushan to the vote of the
House.

SHR] MOHD. SHAFI QURISHI
(Anantnag): Because the other simi-
lar amendments have been nezatived
by the House, his amendment will
also stand negatived.

SHRI R. VENKATARAMAN: The
same amendment cannot be moved
again.

SHRI SHANTI BHUSHAN: It is not
the same amendment. So far as ameno-
ment No. 8 is concerned, it is en.
tirely difTerent.

SHRI R. VENKATARAMAN: My
amendment say:: for ‘sixteen’ substi-
tute ‘eighteen’.

MR. CHAIRMAN: That is amend-
ment No. 7 to clause 2, That has al-
ready been made part of the Bill

SHRI SHANTI BHUSHAN: So far
as amendment No. 8 is concernei it
is entirely different from the amend.
ments which have been given by the
hon. Members. This amendment cays

“for lines 13 to 40 substitute—

‘THE SCHEDULE. ....

Instead of the original Schedule, a
new Schedule is sought to be suk-
stituted. There is no such amend-

ment given by you.

SHRI R. VENKATARAMAN: On a
point of Order.

ot geR wR *gT AT T
WATGT ¥T WO &1 SANT HOEA
wegr @ T 1 9 9 A AW
ff avx & o ag S ot ag
wT e T
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wayafe wgew AT w1 9
I ot g § W TEN & g @
g

St PO WY WG D | JTHT WO
frc mar &, o af ger & A|@ v
7Y awa § 9w 9T | & gg JAAT WA
ftrfrafmarrmgaa )’
IIF §OME 9T "9A " fear w
ag fire g | e 99 9 ag I=i @) F7
v g1

awafa wEE: SEwr ar faw
T 3 ¥few s o qw fear @
IE* I ¥ A7 Z|Awqr T G T
@ g

SHRI R. VENKATARAMAN: My
amendment No. 4 says:

‘“Page 2, line 22—
for ‘sixteen’ substitute ‘eighteen’”

MR. CHAIRMAN: You are a litlle
mixed up. The amendment moved by
him is different from yours and your
amendments have been negatived by
the House. Let us proceed further.

SHRI R. VENKATARAMAN: I am
saying, it js not. You made a
mistake. . ..

MR. CHAIRMAN: I have heard »our
point of order.

SHRI R. VENKATARAMAN: You
have not.

MR. CHAIRMAN: Let me hear
others now.

SHRI R. VENKATARAMAN: My
amendment No. 4 says....(Interrup-
tions)

Wt gew wr wewg oy fre
TaT § 3® 9T WAL Tui &Y ol § A
¥y iy TerE T A wT awdr g

PHALGUNA 2, 1899 (SAKA)

Restraint 366
(Amdt.) Bill:

wwrafe wgten : TR AIOET FQTAT
# gEw e @ AW G, wdr W
W W F afowr

SHRI A. C. GEORGE (Mukanda-
puram): He is reading out the
amendment.

SHRI R. VENKATARAMAN: liow
can I show the similarity unless I
read the amendments....Now I
read both the amendments. My
amendment No. 4 says:

“Page 2, line 22—

for “sixteen” substitute “eighteen”

ol pEW Wi §eMT  FF IART
dmeT 1T mr fer mo aa s
T 1 FE qr AT @ § ? ug ferrw
seqafius & |

SHRI R, VENKATARAMAN: Now
in amendment No. 8 the same words
are there: ....

for the word ‘fifteen’ the word
‘eighteen’ shall be substituted,

MR. CHAIRMAN: I have under-
stood you. Now let me give you my
answer,

The amendment moved by Skri
shanti Bhushan is substitution of the
complete Schedule and therefore :t- is
a different amendment. Your amend-
ment has already been taken into con-
sideration and has been negatived Ly
the House and so you cannot go back
to it. Mr. Kachwai is right in that.
Therefore, I am ruling it out ol or-
der.

SHRI R. VENKATARAMAN: Just
only one word, Madam. I say the
proviso must be deleted. This has
been negatived. He also says that the
proviso must be deleted. Then how
can the amendment be negatived.
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MR. CHAIRMAN: You should have
done that earlier, This is a different
amendment. I have accepted it.

SHRI R. VENKATARAMAN: It is
not a different amendment.

THE MINISTER OF FINANCE
AND REVENUE AND BANKING,
(SHRI H. M. PATEL): You are

_challenging the ruling of the Chair?

MR. CHAIRMAN: Will you please
take your seat? I am not allowing

you.

SHRI R, VENKATARAMAN: If you
want to shut me out, I cannot help it.

Wt qwwa (¥afar) - s WA
grT i e mgAyaw @ E?

MR. CHAIRMAN: When I am stand-
ing, you cannot also gtand. Will you
please take your seat? I have heard
you.

SHRI R. VENKATARAMAN: No.

SHRI MOHD. SHAFI QURESHI:
On a point of order. You cannot
shut him like this.
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We are only trying to help the Min-
ister. But you are violating the pro-
cedure. The whole procedure is
wrong. You can name me but you
cannot dictate like this. You must
listen to him. What do you mean by
this?

SHRI A. C. GEORGE: You just un-
derstand {t. We are helping him.

SHRI R. VENKATARAMAN: In my
amendment No. 5 I have said the
proviso be omitted. ...

MR. CHAIRMAN: Mr, Venkatara-
man, I had it put fo the House. It
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has been negatived. It cannot be re-
discussed, What is this?

SHRI MOHD. SHAFI QURESHI:
You have to listen to him.

MR. CHAIRMAN: Will you please
sit down? ‘e

SHRI MOHD. SHAFI QURESHI:
I will not. You cannot run the House
this way. You please give your ruilng.

SHRI H. M. PATEL: How dare you
speak like this?

ot NEET o e 7 W AE
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MR. CHAIRMAN: I have given my
ruling, Mr. Venkataraman.

SHRI MOHD. SHAFI QURESHI:
On a point of order. There is no
quorum in the House.

MR. CHAIRMAN: Let the quurum
bell be rung...... Now the gquorum
bell is being rung.

SHRI H. M. PATEL: We have some
convention. .. ...

SHRI MOHD. SHAFI QURESHI:
You are a third rate 1.C.S. officer. yvou
are not aware of conventions.

SHRI H. M. PATEL: We would not
accepted it. This is a point of
order, (Interruptions)

SHRI O. V. ALAGESAN: You
should give a ruling on'‘y after you
have heard him.

MR. CHAIRMAN: 1 have heard
him.

SHRI R. VENKATARAMAN: You
have not heard me, You give me two
minutes to go on record. In my amend-
ment No. 5, I said that the proviso
shall be omitted. In Shri Shanti
Bhushan's amendment No. 8 the game
clause—that the proviso shall be omit-
ted—comes. Once my amendment has
been negafived, this particular ainend-
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ment is out of order. It has been
negatived, It cannot be put again.

That is my point. You decide in
whatever manner you like.

SHRI SHANTI BHUSHAN: The
contention of the hon. member is that
if there is an amendment moved by
one hon, member and there i3 ano-
ther améndment moved by another
hon, member, in spite of the fact that
the two amendmenfs are not identical,
if there is some little thing common,
namely, if he wants deletion of some-
thing and the word ‘and’ is also there
and in the other amendment which is
moved, is the same thing ‘and’ is
there, but the purpose of two amend-
ments is entirely different, his con-
tention ig that it is identical and can-
not be taken up. If the hon. member
may just have a look at the amend-
ment which I have moved, the
amendment says:

for Lines 13 to 40
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Substitute ‘The Schedule’.—Now the
new Schedule, Now this new Sche-
dule is very different from the old
Schedule which was given in the ori-
ginal Bill. So many new things are
there which have been added in the
new Schedule which were not there
in the old Schedule,

So far as amendment moved by hon.
member was concerned the scope was
very very restricted, It was only in-
tended to make some little change
but much bigger and wider change is
sought to be made by the amendment
which has been moved to the Sche-
dule. Therefore, the scope of the two
amendments is entirely different.
Merely because some little thing 1s
common do:=s not mean that the
amendment has the same scope as
the amendment moved by the hon.
member,

MR, CHAIRMAN: The question is:
Page 2,—
for lines 13 to 40 substitute—

‘THE SCHEDULE
[See section 6]

Year No. Short title Amendments
(1) (2) (3) (4)
1872 15 The Indian Christian Marriage In section 6o0,—

Act, 1872 (i) in condition number (1), for the
words‘‘eighteen years’’ and “fifteen
years”, the words ‘“‘twenty-one
years”’ and “cighteen years' shall
respectively be substituted;

(ii) the proviso shall be omitted.
1955 P13 The Hindu Marriage Act, 1955 (1) In section 5,—

(#) inclause(iii),for the words,**cighteen
years’” and “fifteen years”, the
words ‘‘twenty-onc yecars” and
‘‘eighteen years’ shall respectively
be substituted;

(if) clause (vi) shall be omitted.

(2) Section 6 shall be omitted.

(3) In scction 12, in sub-section (1), in
clause (¢}, for the words and figures *‘is

required under section 5, the words,
figuresand brackets “wasrequired under
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(1) (2) (3)

(4)

section 5 as it stood immediately before
thecommencementol theChild Marriage
Restraint (Amendment) Act, 198"

be substituted. .

(¢) In section 18,—
(i) for the brackets, letters and word
“(v) and (vi)", the word, brackets
and letter “and (v)' shall be sub-
stituted ; '

(i7) inclause(b), theword ‘‘and®’ occur-
ring at the end shall be omitted;

(ii6) clause (c) shall be omittec.'(8)

The motion was adopled.

MR, CHAIRMAN: The question is:

“That the Schedule, as amended,
stand part of the Bill*

The motion was adopted.

The Schedule, as amended, was added
to the Bill.

Clause 1 (Short title and commence-
ment)

Amendment made;
Page 1, line 4—

for “1077T" gubstitute “1978”
(¢3)

(Shri Shanti Bhushan)
MR. CHAIRMAN: The question is:

“That Clause 1, as amended,
stand part of the Bill"

The motion was adopted.

Clause 1, ag amended, was added to
the Bill.

Enacting Formula
Amendment made;
Page 1, line 1,

for ‘“Twenty-eighth” substitute—

“Twenty-ninth” (1)
(Shri Shanti Bhushan)

MR. CHAIRMAN: The question is:

‘“That the Enacting Formula, as
amended, stand part of the Bill,”

The motion was adopted,

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): 1 beg to
move:

“That the Bill as amended, be
passed.”

MR. CHAIRMAN: Motion moved:

‘ t the Bill, as amended, be
passed.”

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Madam Chairman, I
have listened very carefully to the
reply of the hon  Minister, and, of
course, to al] the bio-data that he
gave about himself and his colleagues
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—most interesting no doubt, but not
material to the Bill. And I am very
surprised ang sorry, Madam, to say
that he has paid absolutely no atten-
tion to some serious suggestions
which were made from this side of
the House including that about the
compulsery registration of marriages,
which is a very important part of the
whole matter.

And, secondly, Madam, I am also
very sorry to note—and I regret that
very much—that the Minister did not
think in terms of accepting an Amend-
ment; but on the other hand, he
brought his own Amendment, of
raising the age of women from 16 to
18.

But, I am happy, in any case, that
this Bill is being passed. And I am
happy that he—in the midst of his
multifarious activities and busy as he
is with his family as he told us—did
find time to pay attention to public
opinion in this country and parti-
cularly that of the women’s organisa-
tions und has raised the marriageable
age of women from 16 to 18. Thank
you.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): Madam
Chairman, as for the suggestion that
has been made, it is not as if no atten-
tion has been paid to it. In fact, I
was grateful—perhaps I was speaking
in u different language; but I had said
that I was grateful—for all the valu-
able suggestions which had been
made. What I have said was that so
far as the scope of the Bill is concern-
ed, it is very limited. It seeks to
amend the Child Marriage Restraint
Act,

PHALGUNA 2, 1899 (SAKA)
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SHRIMATI PARVATHI KRISH-
NAN: I know that it is limited. Let
him give -an assurance because this
falls in his sphere. It is his Ministry
that has {o deal with it,

SHRI SHANTI BHUSHAN: The
suggestion which has been made will
certainly receive consideration, but
I am not in a position to give an
assurance right now because that is a
problem which needs careful con-
sideration as to what will be the ad-
ministrative set-up, what will be the
difficulties, and in what way it has
to be done, and so on, and secondly,
it was not a matter which was directly
relevant or pertinent to the scope of
the Bill. Therefore I had not dealt
it with at length, but I have welcomed
all the various suggestions which had
been made. -

MR. CHAIRMAN: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

—_—

17.58 hrs,

BUSINESS ADVISORY COMMITTEE
ELEVENTH REPORT

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): I beg to present
the Eleventh Report of the Business
Advisory Committee.

17.58 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
February 22, 1978/Phalgung 3, 1899
(Saka).
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